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PARLIAMENT OF INDIA
Monday, 9th April, 1951,

The House met at a Quarter to Fleven
of the Clock

[MR. DEPUTY-SPEAKER in the Chair])
ORAL ANSWERS TO QUESTIONS

INDIAN SHIPPING COMPANIES

*2914. Dr. Ram Subhag Singh: (a)
Will the Minister of Tramsport be
pleased to state whether the Indian
Shipping Companies have submitted to
Government a three year plan for the
expansion of their tonnage of India’s
coastal trade?

(by Do those companies require
financial assistance from Government
for the execution of their plan?

(c) It so, what amount of money do
they require, and on what conditions?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
The Government of India have not
received from the Indian shipping
companies any specific three year plan
for expansion of Indian tonnage on the
coast.

(b) and (c). Do not arise.

Dr. Ram Subhag Singh: May I know
whether the shipping companies
approached the Government of India
at any time during this year or the
last year for a loan?

Shri Santhanam: Yes, Sir. Several
of the shipping companies are
approaching us from time to time.

Shri Hussain Imam: Have Govern-
ment given any loans to any of the
Indian companies to purchase ships
for the coastal trade?

Shri Santhanam: Except by offering
to sell the ships manufactured at the
Vizagapatam Yard under concessional
rates, no loan has been given so far.

25P8
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Shri A. C. Guba: Have Government
any plpn of their own for development
of Indian shipping?

Shri Santhanam: Yes, Sir. They are
building three ships a year at the
Vizag Yard which will be put into
the coastal trade.

Dr. Ram Subhag Singh: May I know
the total amount of concession given
to the Vizagapatam Yard?

Shri Santhanam: I think it is about
Rs. 22 lakhs per ship.

Pandit Maitra: May I know if the
Government have intimated to the
shipping companies that they will get
financial as well as technical assistance
in the event of their going forward
with construction of ships?

Shri Santhanam: Each case is consi-
dered on its merits and if any Indian
company is able to buy ships from
anywhere and wants assistance, the
casemwm be considered on its own
merits.

Shri Hussain Imam: Will the hon.
Minister enlighten the House on the
price charged per dead weight ton for,
the ships given to these companies and
the British price per ton of dead weight
for the ships?

Shri Santhanam: I have not got the
price for every ton of dead weight,
but the prices at which the Scindia
ships are offered are the market prices
at which they can be obtained—whe-
ther they be British or other ships.

Shri Syamnandan Sahaya: Are Gov-
ernment aware that the Chairman of
the Peninsular and Oriental Steam
Navigation Company Limited, 8ir
William Curry, had made suggestions
to the Government of India for start-
ing two British Indian Companies in
which the B.I.S.N. would be prepared
to accept a minor shareholding and
for which they will provide experienced
personnel and tonnage; if so, have
Government considered this proposal
and what is their reaction?
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Shri Santhanam: This particular
question has been replied to more than
twice during this Session.

Dr. Ram Subhag Singh: May I know
whether the Government of India issue
licences for coastal trade to British
companies under any circumstances?

Shri Santhanam: As I have already
explained, Government of India have
decided to reserve coastal shipping for
Indian companies and they have fixed
August this year for the completion
of their programme. Meanwhile,
because there is not sufficlent Indian
shipping, British shipping to a certain
extent has been licensed to carry on
coastal trade and it is our hope that
that may be replaced by August of
this year. .

ELECTRIC TRAINS

*2915. Shri Sidhva: (a) Will the
Minister of Rallways be pleased to
state whether any orders have been

laced for additlonal new electric

ains on the B.B. and C.I. suburban
service?

(b) How many trains of the above
Railway run on the suburban service?

(c) What s the average total number
of passengers carried by this service
per day?

(d) Has any demand been made for
additional trains on this section?

(e) If so, what steps have Govern-
ment taken in this respect?

The Minister of State for Transport

;nd Rallways (Shri Santhanam): (a)
es.

(b) 229 on week days and 202 on
Sundays.

(c) About four lakhs and a quarter.
(d) Yes.

(e) Among the steps taken are the
following:

(1) Eight G. 1. P. Railway Harbour
Branch trains have been extended
from Bandra to Andheri stations on
the B. B. and C. I. Railway.

(li) Provision has been made in the
Budget for Electrification of the
through tracks between Bandra and
Borivli to provide faster trains on this
section when the new stock on order
arrives.

(iii) Provision has also been made
ror additional electric multiple unit
suburban coaches for the B. B. and
C. 1. Railway in future years.

Sarl Sidhva: May I know what is
the capacity of each suburban service
train and how many passengers are
carried in each train on an average?
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Shri Santhanam: I have not got the
figure for the absolute maximum capa-
city, but at present the capacity is
filled to a high degree.

Shri Sidhva: Do I then take it that
there is overcrowding?

Shri Santhanam: That is why we are
trying to put in more trains and
increase the number of services.

Shri Sidhva: What is the time taken
to travel from Churchgate to Borivli?

Shri Santhanam: It can be found
from the time-table!

Shri Sidhva: May I know the posi-
tion on the G. I. P. Railway—have they
indented for more units for the sub-
urban service?

Shrl Santhanam: We have ordered
684 units for the G. I. P. and 48 for the
B.B.and C. L.

Shri Sidhva: When are these likely
to arrive?

Shri Santhanam: By the end of this
calendar year.

Pandit Malitra: Where have these
orders been placed?

Shri Santhanam: In the U.K.

Shri T. Husain: Have Government
any proposal to run electric trains
rouncf about Delhi; if not, why not?

Mr. Deputy-Speaker: This question
is about Bombay.

The Minister of Communications
(Shri Kidwai): But Bombay is con-
nected with Delhi!

An Hon. Member: By telephone?

Shri Kidwal: By telephone and by
train also.

Shri Santhanam: There are some
vague proposals about having some
electric trains round about Delhi, but
they have not condensed into anything
concrete yet.

Shri Sonavane: In view of the intense
heat and sweating in Bombay, may I
know how many of these electric
trains are fitted with electric fans in
the suburban service?

Mr. Deputy-Speaker: That does not
arise from this lquestlon.

Shri Sonavane: The question is about
electric trains and I am only asking
about electric fans.

Mr. Deputy-Speaker: How can any
Minister know the detalls about fans
and things like that?
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Shri Munishwar Datt Upadhyay:
What ia the total mileage of the sub-
urban service?

Shri Santhanam: All thie is given in
the Railway Board reports.

Shri Kamath: With a view to pro-
viding for the increasing passenger
traffic in Bombay, is there any proposal
before Government to have an under-
ground system in Bombay as in
Calcutta?

Shri Santhanam: I do not know whe-
ther there is an underground system
in Calcutta.

Shri Kamath: I only said proposal.

Shri Santhanam: There is no such
proposal for Bombay.

Shri Kamath: Why have Government
chosen Calcutta for their underground
activities?

Shri Santhanam: The hon. Member
is a specialist in such activities.

Shri Sidhva: What is the total cost
of the new units that are likely to
arrive?

Shri Santhanam: Notice.

st wg . wn wEAT Wi o g
an fe dyr @ o) T W
wfew afw W G 5@ Wwaw
# wueg qE g o ?

[Shri Bhatt: Will the hon. Minister
be pleased to state whether the fourth
track of electric train service between
Bandra and Borivli will begin to work
regularly this year?]

Shri Santhanam: It will be begun

this year. I do not know when it will
be completed.

PropuctioNn or Foop Cror

¢2916. Shri Sidhva: (a) Will the
Minister of Food and Agriculture be
pleased to state whether any definite
plan is followed for the production of
food crop and cash crop wviz. various
IItiré?s,ot cereals, cotton and jute in
ndfa?

(b) It so, what is the plan?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): (a)
The integrated production programme
formulated in 1950 set definite targets
of additional production in respect of
foodgrains, cotton and jute for 1950-51
and 1951-52 and indicated the measures
necessary for achieving these targets.

(b) When the Programme was for-
mulated, the deficits to be made up by
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the end of 1951-52 in order to achieve
self-sufficiency in foodgrains, cotton
and jute were estimated at 30.6 lakh
tons, 11.0 lakh bales and 3838 lakh
bales (including jute substitutes) res-
pectively. The targets of additional
production over 1949-50 set for 1950-51
were 17.0 lakh tons, 6:0 lakh bales
and 12-0 lakh bales respectively and
it was intended that the balance of the
deficits should be covered during 1951-
52. Owing to adverse weather condi-
tions, however, the results are not
fully reflected in the overall produc-
tion figures. The extra jute produced
was about 2 lakh bales and the extra
cotton between 3 and 4 lakh bales. The
target for foodgrains however s
expected to be achieved. The targets
of additional production for 1851-52
for foodgrains, cotton and jute have
been set at 14 lakh tons, 7 lakh bales
and 13 lakh bales respectively.

Shri Sidhva: May I know whether
there is a definite plan for flve years
regarding cash crop and food crop,
that is to say, whether during th
period the acreage is likely to be
diverted from one crop to another?

Shri Thirumala Rao: With regard to
cash crops Government have taken into
consideration jute and cotton only.
There are other cash crops like sugar
cane, tobacco and others which are
not strictly controlled by the Central
Government.

Shri Sidhva: With regard to jute
and cotton I want to know whether
under the flve year plan it is the idea
to convert area under foodgrains to
jute and cotton?

Shri Thirumala Rao: There are
certain areas in Bengal and Orissa
which are converted into jute and com-
pensation is being given for that.

Shri Sidhva: Am I to understand
that there is no definite plan for juw,
cotton and foodgrains in the five years
scheme and that they can be changed
at any time from one crop to another?

Shri Thirumala Rao: No, Sir. There
is a definite plan and until thé target
is achieved this plan will go on: that
fs until we achieve the total require-
ments of 33 lakhs bales of jute; 12
lakhs bales of cotton and 34 lakhs tons
of foodgrains.

Shri Sidhva: When is this expected
to be achieved?

Shri Thirumala Rao: We want to
achieve it by the end of 1952.

Shri A. C. Guba: With ard to
production of cereals have -
ment any plans for making certain
adjustments between the prices of
cereals and cash crops?
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Sbri Thirghiala Rao: We have not
got any immediate plan.

Pandit Maitra: May I know from
the hon. the Deputy Minister it
ke is in a position to tell us the exact
amount of acreage that has been
diverted from foodgrains to jute in
Bengal.

Shri Thirumala Rao: I want notice
of that question,

Shri Radhelal Vyas: May I know
whether Government is contemplating
the passing of any law to execute this
plan; if not, how is Government going
to execute the plan?

Shri Thirumala Rao: The State
Governments are co-operating fully
in this matter and are left to deal with
the matter as best as they can.

Shri Hussain Imam: Will the hon.
Minister enlighten the House as to the
basis on which the increases are to be
made—on the actual production of this
Year, or on the theoretical programme
which they had set last year?

Shri Thirumala Rao: My hon. friend
knows how these assessments are
made. There are several varieties of
assessments: one is eye assessment;
the other is crop-cutting experiment.
It was only day before yesterday made
clear by the hon. Minister how our eye
assessments are not far wrong when
actually verifled with these crop
cutting experiments. There is only 10
or 15 per cent. error. By these two
methods we arrive at our flgures and
every effort is being made in all the
provinces to see that organised crop
cutting experiments are carried out by
qualified statisticians.

Mr. Deputy-Speaker: I have to point
out to hon. Members that we had a full
debate on this subject only two days
back and still attempts are being made
to convert the question hour into a
debating hour.

Shri Hussain Imam rose—

Mr. Deputy-Speaker: The hon. Mem-
ber himself was a president of another
Assembly.

CoASTAL FREIGHT STRUCTURE

*2917. Dr. M. M. Das: Will the
Minister of Transport be pleased to
refer to the answer given to my
Starred Question No. 433 on the
28th November, 1950 and state
whether the Director-General of
Shipping has taken any steps “to
even out all anomalies in the coastal
freight structure” of the Indian Coas-
tal Shipping?

The Mnister of State for Tramsport
and Railways (Shri Santhanam): Yes.
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Sir. Representations received from
time to time from shippers and other
commercial bodies regarding freight
rates in res%ect of specified commodi-
ties are looked into by the Director
General of Shipping and, where he is
satisfied that the freight rates com-
plained of are unduly high, he takes
up the matter with the Conference
Lines. He has done s0 in many cases
successfully. The question of the
procedure for pursuing and settling
the cases where an agreement with
Conference Lines is not reached is
under examination. In the case of
coal, which is an important commodity,
and of the Konkan passenger trade,
Government appointed a  Shipping
Rates Advisory Board to investigate
into and make recommendations as to
suitable rates of freight and passenger
fare. Investigations by Advisory
Boards, however, take time and that
method is, therefore, not appropriate
for commodities whiah play but a
small part in the economy of Indian
shipping as a whole.

A new Indian Coastal Conference
has just come into being and it is con-
sidered desirable to give it more time
to consider the problems and secure
by voluntary agreement re-adjustment
of freight rates, wherever necessary.

Dr. M. M. Das: May I know, Sir,
whether any actual changes have been
made in the freight rates after this
question was answered on the 28th
of November last?

Shri Santhanam: I do not think there
has been any change since November
last. But during 1949-50 there have
been many changes due to the inter-
vention of the Director-General of
Shipping.

DPr. M. M. Das: May I know, Sir,
what is the present freight rate of
sodium carbonate from Port Okha to
Calcutta? That was specifically asked,
in my last question.

Shri Santhanam: If it had been speci-
fically asked it would have en
answered then.

Mr. Deputy-Speaker: What is the use
of carrying over this question?

Dr. M. M. Das: The freight rate of
sodium carbonate from Okha to
Calcutta was given as Rs. 38/2 then,
which is almost same as the freight
from U.K. to Calcutta. The hon. Minis-
ter then said that he would look into
the matter and change the freight rate.

Mr. Deputy-Speaker: If the hon.
Member considers this matter so
portant he could have put it as gart
(b) of the question, so that the hon.
Minister would have come prepared.
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Dr. Ram Subhag : May I know
whether there is any difference between
the rates of co trade carried by
British shipping and Indian shipping?

Shri Santhanam: In regard to coastal
trade I think there are agreed rates.

LANP RECLAMATION

*2921. Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to state the estimated
acreage of land proposed to be reclaim-
ed in the year 1951 by the Central
Tractor Organisation?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
A total area of 2,39,500 acres is pro-
posed to be reclaimed by the Central
Tractor Organisation in 1951 in Uttar
Pradesh, Madhya Pradesh, Madhya
Bharat and Bhopal.

Dr. Ram Subhag Singh: May I know,
Sir, the amount proposed to be spent
on these reclamation works?

Shri Thirumala Rao: I want notice
of that question.

Dr. Ram Subhag Singh: May I know
the land already reclaimed in different
States of the country last year, or since
19477 '

Shri Thirumala Rao: For the three
seasons ending with 1950 the Central
Tractor Organisation reclaimed the
following acreages in various States:

Uttar Pradesh—58,543 acres.
Madhya Pradesh—70,270 acres.
Mad'iya Bharat—16,535 acres.
Punjab—13,517 acres.
Bhopal—18,374 acres.

In all 1,77,239 acres.

Dr. Ram Subhag Siagh: May I know
the expenditure incurred on the re-
clamation work and the estimated
value of the yield on the land?

Shri Thirumala Rao: 1 want notice
of that question.

Lala Achint Ram: May 1 know how
much acreage of land Government
proposes to.get reclaimed through dis-
placed persons: how many displaced
persons have been employed on it and
what is the amount set apart?

Shri Thirumala Rao: I want notice
of that question.

Shri T. N. Singh: May 1 know whe-
ther it is a fact that the area that is
being reclaimed by tractors in Utiar
Pradesh is likely to be eroded: have
Government received any report to
that effect?
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Shri Thirumala Rag: No, Sir, I am
not aware of any such report. The
areas that have been reclaimed in the
various States are being looked after
by the States and allotted to persons
for immediate cultivation.

Shri T. N. Singh: May 1 know whe-
ther Government have taken any steps
to formulate, from the right now, a
land ’tenure policy in these reclaimed
areas?

Shri Thirumala Rao: Land tennure
is a State subject, Sir.

Shri T. Husain: Have Government
any reclamation scheme for land in
Chota Nagpur?

Shri Thirumala Rao: I want notice
of that question.

Shri T. Husain: Have Government
any special scheme for settlement of
those whose lands have been, or will
be, submerged by the Damodar Valley
project, in Chota Nagpur?

Shri Thirumala Rao: Sir, the ques-
tion may be addressed to another
Department.

Sardar B, 8. Man: May I know whe-
ther the reclamation of one million
acres which has already been done by
the C.T.O. for the last one year has
been followed up by subsequent opera-
tions and the reclaimed land is under
cultivation, or is it a fact that much
gt lt;:l‘}e reclaimed land has relapsed

ack?

Shri Thirumala Rao: The State
Governments are looking after this
aspect of {he question and I am not in
a position to give him the exact posi-
tion with regard to these things. If
he puis down a question I shall try
to get the information.

Shri Dwivedi: I want to know the
causes why the Central Tractor
Organisation refused to spare tractors
for reclaiming land in Vindhya
Pradesh as a result of which the sum
of Rs. 5 lalwhs which was granted for
that purpose had to be surrendered to
the Government and no land could be
reclaimed in Vindhya Pradesh.

Shri Thirumala Rao: Sir, the hon.
Member wants to verify the informa-
tion. If he puts down the question I
can point out the answer to him.

Shri Dwivedi: I want to know why
they refused to spare tractors.

Mr. Deputy-Speaker: It is not admit-
ted ¥hat any refusal was made. )
may put down a question “whether it
was refused and, if so, what were the
causes, ete.”.
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Seth Govind Das: In the current
year how much land which is to be
reclaimed is going to be reclaimed in
each Province—Uttar Pradesh, Madhya
Pradesh and other Provinces?

Shri Thirumala Rao: Sir, just now
I read it. If he wants me to repeat
it I shall read it again.

Mr. Deputy-Speaker: Hon. Members
mugt be attentive when answers are
read.

Seth Govind Das: He did not give
figures for each State. He only men-
tioned the total. I want to know how
much will be reclaimed in each State.

Mr. Deputy-Speaker: He read State
after State. I shall call the next
question.

Shri Dwivedi: Before you go to the
next question I want to draw the atten-
tion of the hon. Minister to the printed
report in which it is stated that the
tractors were not given by the Central
Tractor Organisation.

it An Hon. Member: He has not studied

Shri Dwivedi: If he has not studied
the report it is not my fault.

Mr. Deputy-Speaker: Let him put
the question “whether the Central
Tractor Organisation has been
approached for that particular purpose
and, if so, etc., etc.”. There is a mode
of putting the question. I am afraid
the hon. Member has taken the hon.
Minister by surprise.

Shri Dwivedi: It has been given In
the report.

Mr. Deputy-Speaker: That may be.
Everything contained in the report is
not carried in the head of the hon.
Minister.

STATE ENTERPRISES

*2922. Shri Alexander: (a) Will the
Minister of States be pleased to state
whether the Ministry of States have
appointed any Committee to go into the
working of State enterprises in Part B
States and if so, at what stage the
enquiry is?

(b) Has it submitted an interim re-
port and if so. what are its main
findings?

The Minister of States, Transport
and Rallways (Shri Gopalaswami): (a)
I invite the attention of the hon.
Member to reply to Sri Sarwate’s
Starred Quemn 0. 2435, dated 2lst
March, 1981,
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(b) The question of publisi: the
main recommendations of Shrii%astur-
bhai Lalbhai is under consideration in
consultation with the State Govern-
ments concerned.

Shri Adexander: May I know whether
an interim report in respect of the
industries of any of the States has
been submitted?

Shri Gopalaswami: By Shri Kastur-
bhai Lalbhai?

Shri Alexander: Yes.

Shrl Gopalaswami: He has submitted
reports in respect of Hyderabad and
Mysore. The report for Travancore-
Cochin is expected shortly.

Shri Sivan Pillay: What were the
points of reference to that Committee?

Shri Gopalaswami: Shri Kasturbhal
Lalbhai was instructed to make an in-
vestigation, and the objects of the
investigation were:

To enable the formulation of a co-
ordinated policy and plan with regard
to the management and development
of the existing State-owned and State-
alded industries in Hyderabad, Mysore
and Travancore-Cochin, and in regard
to the starting of new industries;

Secondly, ‘to make available to the
State Governments expert business
advice as to the manner in which and
the agency through which they should
function in regard to such enterprises.

Shri Sivan Pillay: May I know whe-
ther any questionnaire was published
in this matter?

Shri Gopalaswami: I know Shri
Kasturbhai made enquiries, but
whether he issued any written ques-
tionnaire I do not exactly know.

Shri Alexander: May I know what
were the main findings of the report
submitted in regard to the industries
of Hyderabad?

Shri Gopalaswami: There are quite
a number of recommendations in the
report. I have got here tiree pages
of typed matter of that. If the hon.
Member wishes to have the informa-
tion I can supply it to him, if he would
come over to me.

Shri Alexander: May I know how
many of the industries or State enter-
prises are running at a loss and how
many are running at a profit?

Shri Gopalaswami: I think he must
wait for the publication of the report.

Shri Hussain Imam: When will the
report be published or laid on the
Table of the House?

Shri Gopalaswami: We are consult-
ing the State Governments on the
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matter and a decision will be reached
as soon as possible.

Shri Hussain Imam: Sir, in view of
the fact that in Hyderabad there is no
legislature and this is the only legisla-
ture where they can voice their
opinion. The Government normally
consists in Democracy of the executive
as well as the legislature, and one part
being missing, there is no Democratic
Government—may I know . . .

Mr. Deputy-Speaker: This is with
respect to all Part B States.

Shri Gopalaswami: Of the three
States, two have got legislatures func-
tioning. One of them has got yet no
legislature.

Shri M. L. Gupta: May I know whe-
ther the Committee was appointed by
the States Ministry or by the States
themselves and whether the report now
with the Minister will be laid on the
Table of the House?

Shri Gopalaswami: I think Shri
Kasturbhai Lalbhai was asked to make
this enquiry by the States Ministry on
behalf of the States concerned.

Shri Alexander: May I know whether
any wastage of funds has been sus-
pected in any of these industries?

Mr. Deputy-Speaker: The hon.
Member will wait for the results of
the report.

Shri Sondhi: Is it not a fact that
the amount spent by the Committee
has been paid by the Central Govern-
ment?

Shri Gopalaswami: I believe so.

Shri M. L. Gupta: The hon. Minister
stated that there are three pages of
the recommendations which he said he
would make available to the hon.
Member, Mr. Alexander. May I
request that #his information may be
placed on the Table of the House?

Shri Gopalaswaml: Primarily the
reports are submitted to the Govern-
ments of the States concerned. But
if the hon. Members wish to have the
information as to what the report
contains, I shall consider the question
of placing those reports on tae Table
of Parliament.

PILFERAGE OF STAMPS

*2023. Shri Alexander: (a) Will the
Minister of Communications be pleased
to state whether it is a fact that stamps
are being stolen from articles in Post
Boxes in various parts of the country?
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(b) How many such cases been
brought to the notice of Goh:e?hmont
since 1949 and how many of them are
detected and the culprits punished?

(c) What are the precautions taken
against this and how far
proved effective? have they

The Minister of Communications
(Shri Kidwal): (a) Yes. Such com-
plaints are received sometimes.

(b) 85 cases have been brought to
the notice of Government since 1949.
In 17 cases the culprits were success-
fully detected and punished.

(c) Town Inspectors and Inspectors
of Post Offices and Overseers lr?e:ural
areas have been specially asked to
keep a strict watch over the clearance
of letter boxes, post test letters and
carry out surprise checks. The stocks
of stamps with stamp vendors are
also checked frequently. With a view
to see that stamps removed from
letters are not sold, all cases of com-
plaint or suspicion are vigorously pur-
sued and offenders are either
prosecuted in court or dealt with
departmentally. The number of such
complaints has gone down.

Shri Alexander: May I know whe-
ther these culprits are postal employees
or outsiders?

Shri Kidwal: Both.

Pandit Maitra: May I ask the hon.
Minister if he is aware that besides
this there is another form of malprac-
tice which was widely prevalen
namely, effacement of postal stamps o
high denominational stamps and whe-
ther that has been checked or stopped?

Shri Kidwai: We are aware some-
how such stamps are being used.

Shri A, C. Guha: Have the Govern-
ment received any report that this
sort of pilferage of postal stamps,
particularly of high denominational
stamps are taking place inside the
Post Offices in respect of registered
and insured packets etc.?

Shri Kidwal: That is true.

Shri A. C. Gubha: Have the Govern-
ment taken any action to rosecute
those officers who are  involved in
these cases?

Shri Kidwal: We are doing whatever
is possible and our Special Police is
also investigating a large number of
cases.

Shri Kamath: In connection with
this pilferage of stamps, does Govern-
ment keep a close watoh on the acti-
vities of the Philatelists’ Association
—Association of Stamp Collectors?
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Shri Kidwai: I am thankful to the
Philatelists’ Association who first
brought this to our notice.

Shrli Kamath: Set a thief to catch a
thief!

Shrimati Ammu Swaminadhan: May
I ask the hon. Minister whether his
attention has been drawn to some
stamps coming from abroad having
been taken out before the letters reach
the persons to whom the letters are
addressed, evidently by some of the
postal authorities, who are stamp
collectors?

Shri Kidwal: Yes. Such complaints
have also been received.

Shri T. N. Singh: Since when has
this pilferage of stamps been noticed
to be increasing in the Department?

Shri Kidwai: I have mentioned the
date in my reply.

“GROW MoORE FIsH" SCHEMES

*2924. Dr. Ram Subhag Singh: Wil
the Minister of Food an Al:r‘lculture
be pleased to state the amount of
money spent so far on the “Grow More
Fish” schemes?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
Grants of Rs. 47 lakhs and loans for
Rs. 19.53 lakhs have been sanctioned
for the purpose.

Dr. Ram Subhag Singh: May I know
how much big fish and how much
small fish have Government grown
after they launched their “Grow More
Fish” Campaign?

Shri Thirumala Rao: Shall I give you
the various purposes for which it is
being spent?

Dr. Ram Subhag Singh: Yes.

Shri Thirumala Rao: The schemes
of the following nature are eligible for
financial assistance from the ‘“grow
more fish” fund: Distribution of finger-
lings and fish seed: purchase of indige-
nous fish craft and tackle: purchase of
salt for curing and drying fish: staft
employed for fisheries development
schemes.

Sardar B. S. Man: Have the Govern-
ment in any of their research organi-
zations evolved a formula by which fish
can be grown now?

Shri Thirumala Rao: Yes, Sir.
Several research stations are making
iments with regard to growing

and multiplying the quantity of fish,
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Mr. Deputy-Speaker: Hon. Members
who do not' take this delicacy need
not put questions. They may reserve
it for others.

Shri Dwivedi: May I know if in the
pushkarnis of certain temples in South-
ern India, Government have compelled
the mahants or the temple-owners to
grow more fish there and against the
religious sentiments of the people?

Shri Thirumala Rao: I am not parti-
cularly aware of such temples. Certain
pushkarnis are so clear in their water
that no fish can grow in them.

Dr. Ram Subhag Singh: Do Govern-
ment propose to start procurement,
rationing and price control of fish as in
case of foodgrains?

Mr. Deputy-Speaker: Order, order.

Sardar Sochet Singh: Will the Gov-
ernment consider the desirability of
amalgamating both of these grow more:
ga?pg'lgns into one of loaves and

shes?

Mr. Deputy-Speaker: Order, order. I
think our time is very precious. I find
that some hon. Members are putting
questions of this sort merely for the
sake of some humour. This is not
right. Next question.

Shri Chattopadhyay: May I know
whether this Department has placed
any yarn at the disposal of the fisher-
men for preparing fishing nets?

Shri Thirumala Rao: Yes, Sir. This
may remotely come under the item
‘Development of increased production’.

Shri Chattopadhyay: In this matter
of development of fish and fish culture,
fishing net is a very important item
and this Department has not placed
any yarn at the disposal of the fisher-
men in the State of West Bengal.

Shrl Thirumala Rao: Mr. Deputy-
Speaker, Sir, I request hon. Members
to listen to me when I read out the
purposes. Item 2 1is purchase of
indigenous fishing craft and tackle.

Mr. Deputy-Speaker: Next question.

ACCIDENTS AT LEVEL CROSSINGS

*2925, Shri J. N. Hazarika: Will the
Minister of Railways be pleased to
state how many accidents took place
during the last three years at the Level
Crossings without gates on the Assam
Railways?

The Minister of State for Transport
and Railways (Shri Santhanam): 14
during the three calendar years 1948,
1949 and 19850.

Shri J. N. Haszarika: May I know the
number of accidents in A and B class
crossings and also the number in C
and D class? What is the pumber of
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persons killed or injured and also the
estroyed ‘and compenutlon
in respect ot each claim?

Shrl Santhanam: There are 1,615
level crossings without gates on the
Arsam Railways and the total number
o, accidents for these three years is

- wtowg: oAt W ogf
froft gf & ot wEd B g
et g€ 47

[Shri Bhatt: May I know the loss
of human life and cattle involved in
these accidents?]

Shri Santhanam: No. I thought as
the number of accidents was small, no
details would be necessary.

Shri J. N. Hararika: May I know
when the classification of crossings was
last made and if it is too anclent, will
it be revised soon?

Shri Santhamam: This matter is
constantly under review and if there
is any justification, if any place has
grown up and it is necessary to man
the level crossing, it will be done.

Mr. Deputy-Speaker: Next question.
LICENCE TO HIMALAYAN AIRWAYS

*2926. Shri Rathmaswamy: Will the
Minister of Communications be pleased
to state whether it is a fact ‘hat
licerice to the Himalayan Airways has
been renewed?

The Minister of Communications
(Shri Kidwal): Yes, Sir. Pending
Government decision on the recom-
mendations of #he Air Transport
Inquiry Committee, the period of vali-
dity of the provisional licence granted
to Himalayan Aviation has been
extended up to the 30th April, 1951.

Sardar B. 8. Man: In view of the
fact that the Himalayan Airways have
co-operated with the Government and
given excellent service, may I know
when they will be given the term
licence which will lead to still more
\improvements?

Shri Kidwai: The discussion on the
‘Mr Enquiry Committee Report will
\9ke place in this House on the 16th
and then we may be able to say some-
thing definite about it.

Parcarp Rick

*2927. Shri Kishorimohaa 'l‘nrl‘mthl:
(a)”%mtho'utnhhrot | and
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A(rlcultnm be pleased to state whether

there is any ban or control placed on
t!ixe inter-State movements of parched
rice?

(b) What are the prices per maund
of parched rice in exporting and irp-
porting States?

The Deputy Minister of Feod and
Agriculture (Sh Thirumala Rao):
(a) and (b). A statement containing
the information required is laid on the
Table of the House. [See Appendix
XXI, annexure No. 9.]

Shri Kishorimohan Tripathi: May
1 know if there is any procurement
and levy of parched rice in any part of
the country?

Shri Thirumala Rao: Procurement is
not done in parched rice.

Shri Kishorimohan Tripathi: May
I know what is the quantity of paddy
annually diverted for the production
of parched rice?

Shri Thirumala Rao: I want notice-
of the question.

Shri R. K. Chaudhuri: May 1 ask
one question, Sir?

Shri Sondhi: On a point of order,
Sir, is the hon. Member entitled to ask
a question when he is not in his seat?

Shri R. K. Chaudhuri: May I men-
tion, Sir, that this seat has been gifted
to me by Shrimati Durgabai. May I
know whether any step has been taken,
along with the programme for ‘grow
more fi?h’ to make fish-eating mbore
popular in this part of the country?

Mr. Deputy-Speaker: With or with-
out rice? This question relates to rice.
Next question.

MANUFACTURE Or GLIDERS

*2928. Shri Kamath: Will the Minis-
t:rted Communications be pleased to
state:

(a) whether it is a fact that a techni-
cian named Mr. Antonius Raab manu-
factured one or two gliders {n Baroda
in the year 1948;

(b) whether he was in the service of
the then Baroda Government;

(c) the cost of production of those
gliders;

(d) whether he gave a demonstration
of gliding in Baroda, in the presence
of an officer of the Directorate General
of Civil Avlation.

(e) what has happened those
gliders manufactured by Mr. Rub and

(f) the cost of each zuder

to India during the year 18507
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The Minister of Cemmunications
(8hri Kidwal): (a) Yes, Mr. Raab
built two gliders at Baroda during
1947-1948. A third one was bulilt there
after he left.

(b) Yes.

(c) It is not possible to state the cost
of production of the two gliders made
by Mr. Raab. The facts are that the
Baroda Industrial Research Sectlon,
set up for the manufacture of gliders,
was in existence from September, 1947
till the end of October, 1949. The
total recurring expenditure of the
Section during that period was over
Rs. 6 lakhs, out of which Rs. 5,77,000
was recurring expenditure. During
that period the Section built three
complete gliders.

(d) Yes.

(e) The two made by Mr. Raab were
taken over by the Kala Bhawan Insti-
tute of Baroda under arrangements
between the Institute and the Govern-
ment of Baroda. The third glider is
at the Civil Aviation Training Centre,
Allahabad.

(f) I place on ¥1e Table a statement
giving the information.

STATEMENT

Type of Number Cost per

glider importcd glider
(1) Primary Eon Res.

glider 3 4,950
(2) Baby Eon inter-

mediary glider 2 8,200
(8) Olympia sailplane 1 12,800
(4) Twin.seater T.21

B Blingsby glider 2 14,500

Shri Kamath: With regard to cost of
‘production referred to in part (c) of
the question, do not the records of the
then Baroda Government show the cost
incurred upon the manufacture of
gliders, or are those records missing?

Shri Kidwal: The records show that
during the year $hat these three gliders
were built, five lakhs and some thou-
sands were spent. If all that is taken
into account, the cost will be very
heavy.

Shri Kamath: Do the records not
-show that Mr. Raab built those gliders_
from more or less scrap metal that was
.salvaged by him from the aeroplanes
or bombers that were destroyed by
‘the Anglo-Americans after %ie war?

Shri Kidwal: That may be true. The
recurring cost has also to be taken into
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consideration when you fix the cost
of production of a particular glider.

Shri Kamath: Is there no informa-
tion at all, as to the actual cost of
materials involved in the manufacture
of these gliders, in the books of the
Baroda Government?

. Shri Kidwai: We are not in a posi-
tion to know what was their cost and
how the cost was arrived at.

Shri Kamath: Do the Government
propose to utilise the services of Mr.
Raab again for this purpose?

Shri Kidwai: We have got our own
factory and we are working success-
fully. The other day in reply to a
question I stated that we have manu-
factured one glider, we are to complete
another in a few days and a third is
being planned.

Shri Kamath: At what cost is a glider
built in our factory?

Shri Kidwal: I gave that information
the other day. It was much lower than
the cost at which it could be built by
Mr. Raab.

Shri Kamath: Lower? Are you sure?
Shri Kidwal: Yes.

Shri T. N. Singh: What is the recur-
ring expenditure of the new glider
factory that is being run by the
Government?

Shri Kidwai: The question relates to
the Baroda factory. I have not got the
Allahabad figures with me.

PosTAL SYSTEMS oF FORMER PRINCELY
STATES

*2929. Shri Raj Kanwar: Will the
Minister of Communications be pleas-
ed to state:

(a) whether the postal systems in
force in the former Princely States of'
Hyderabad, Gwalior and Travancore-
Cochin have since been completely
taken over and replaced by the Posts
and Telegraphs Department of the Gov-
ernment of India; and

(b) if not, what is the exact position
in regard to them? :

The Minister of Communications
(Shri Kidwai): (a) Yes, Sir.

(b) Does not arise.
Raj Kanwar: What is the pre-

Shri
sent position with regard to the postal
system in Jammu and Kashmir?

Shri Kidwai: The postal system in
Jammu and Kashmir was always with
the Government of India.



sou7 Oral Answers

Shri Raj Kaawar: At the time of
taking over the postal systems, how
was the balance of postal stationery
such as envelopes, rost-cards, postage
stamps, etc.,, belonging to the system
of the Rulers dealt with? Was it
destroyed or utilised and exhausted?

Shri Kidwai: Is this question about
Jammu and Kashmir?

Shri Raj Kanwar: About the other
States.

Shri Kidwai: We took possession of
the stationery that was being used in
those post offices.

8hrl Dwivedi: What is the number
of persons retrenched in connection
with the integration of the postal
services?

Shri Kidwai: I do not think any
personnel has been retrenched so far.

Shri R. Velayudhan: May I know
whether there was any reduction in
the salary from Rs. 40 fo Rs. 20 effect-
ed by the Government in the case of
the non-departmental Anchal masters
in the Travancore-Cochin State when
it was integrated recently?

Shrl Kidwal: In Travancore-Cochin,
there were post offices established by
the Government of India. There were
%st offices under the Anchal system.

ey were operating in the same
area. The non-departmental Anchal
system will be abolished so that there
will be one single unit in the entire
area.

Shri R. Velayudhan: My question was
whether the salary enjoyed by the
Ancihal masters till this time has been
reduced from Rs. 40 to Rs. 20 when
these Anchal post offices were
integrated.

Shri Kidwai: The salaries will be
brought to the level of the Govern-
ment of Indig salary. If it was higher,
then they will be paid higher salaries:
it it was lower in some cases, they will
be paid the lower scale.

Shri Raj Kanwar: Has any date
been fixed for the abolition of the
Anchal system in Travancore-Cochin?

Shri Kidwal: From the 1st April, we
have taken over the Anchal system
under our own management.

§hri Raj Kanwar: How long is it
going to continue?

Shri Kidwal: I said that from the 1st
of April, we have taken it over.

9 APRIL 1051

Oral Answers 3008

SPECIAL COMPLAINTS ORGANISATION

¢2930. Shri Kanwar: Will th
Minister of Co?muluﬂou be plu:
ed to state:

(a) the total number of public com-
fgaints relating to corrup made to

e Special Complaints Organisation
dué'inx the years 1949-50 and 1950-51;
an

(b) how many of these were, on
enquiry, found true and how they were
disposed of?

The Minister of Communications
(Shri Kidwal): (a) and (b). A state-
ment giving the information asked for
is laid on the Table of the House. [See
Appendix XXI, annexure No. 10.]

Shri Raj Kanwar: What s the total
number of complaints which were
received by the Special Organisation?
The Statement relates only to the com-
plaints of corruption?

Shri Kidwai: The question was about
corruption. Those figures are given.
The other day, there was another ques-
tion in reply to which the other figures
were also supplied.

Mr. Deputy-Speaker: There s
nothing preventing the hon. Member
utting this question also in writing.
hy should such a supplementary be
put? Nothing prevented the hon.
Member from adding that also in the
question.

Shri T. Husain: May I know if it is
a fact that Government have stopped
enquiry in some of these cases, and if
80, in how many? What is the reason
for stopping $he enquiry in those cases?

Shri Kidwal: I am not aware of any
case where the enquiry was stopped
without completing {t.

Shri Raj Kanwar: How many com-
laints were personally looked into
y the officer in charge of this organi-

sation and how many inspections were
carried out by him during this year?

Shri Kidwai: I have not got that
information.

Shri Raj Kanwar: How many of the
cases that were sent to court ended
in conviction? The statement does not
furnish this information.

Shri Kidwal: The other day, there
was a question in reply to which it was
stated how many cases ended In con-
viction, how many were still pending
and how many were acquitted.

Shri Kamath: What are the reasons
for this Ministry alone having a Com-
laints Organisation and not the other
inistries also?
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Mr. Deputy-S8peeker: How can the
hon. Minister say that?

Shri Kidwal: How does the hon.
Member know that no other Ministry
has got a (;omplaints Section?

Shri Kamath: So far as I know. The
hon. Minister may enlighten the House.

Mr. Deputy-Speaker: The hon. Minis-
ter iz not expected to answer for all
the other Ministries. Next question.

HOLLERITH SYSTEM OF ACCOUNTINGS

42931, Shri 8. N. Das: (a) Will the
Minister of Communications be pleas-
ed to state whether the Hollerith
System of mechanised accounting in-
troduced as an experimental measure,
has proved successful?

(b) If so, what are the specific
advantages?

The Minister of Communications
(Shrl Kidwal): (a) It is still in an
experimental stage and it is too early
to form an opinion.

(b) The main advantages of this
mechanised system of accounting are:

(i) the liability for error due to the
human factor, inherent in the previous
system of accounting, is eliminated;

(ii) an upto-date record of stock
position and balance of stores is avail-
able all the time; and

({il) there will be considerable eco-
nomy due to reduction of staff in the
long run.

Shri 8. N. Das: .What was the cost?

Shri Kidwal: I have not got the in-
formation here.

Shri S. N. Das: What is the extent
of saving in terms of money, time and
men required.

Shrl Kidwai: I have said that it is
still in an experimental stage. Our
forms may also have to be changed in
thg light of the experience that we have
gained. Therefore it is not yet possi-
ble to give an exact estimate.

Shri 8. N. Das:
experiment started?

Shri Kidwal: Last year.

Wihen was this

TRAMWAY SERVICE IN DELHI

*2932, Shri Sanjivayya: Will the
Minister of. be pleased to
state whether Government have any
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proposal of taking over the Tramway
service in Dethi?

The Minister of State for Transport
and Railways (Shri Santhanam): Yes.
The tramways in Delhi were taken
over by the Government of India and
entrusted to the Delhi Road Transport
Authority for operation on the 1st
of April, 1951.

Shri Dwivedi: What is the reason
that the tramway in Delhi has not at
all improved, even though the Govern-
ment has taken it over?

Mr. Deputy-Speaker: It was taken
over only on the 1st of April, 1951.

Pandit Munishwar Datt Upadhyay:
What is the amount of assets and
liabilities that the taking over of the
tramway brought to Government?

Shri Santhanam: The capital invest-
ed on the tramways roughly amounts
to between Rs. 12 and 13 lakhs and
the Delhi Road Transport Authority
has secured 26 ramshackle trams and
three trolley buses.
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[Shri Bhatt: Will the hon. Minister
please state the conditions and agree-
ment under which it has been handed
over to the Delhi Transport Authority?]

Shri Santhanam: This tramway was
being run by the Delhi Central Electric
Power Authority which has now been
liquidated and the work taken over
by the new Delhi Electric Board.
Because this new Board is confilning
itself to electricity this tramway has
been handed over to the Detii Road
Transport Authority set up by this
Parliament.

Mr. Deputy-Speaker: He wants to
know on what terms and conditions
they were handed over.

Shri Santhanam: The assets and
liabilities have been transferred from
one public organisation to another.
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[Shri Bhatt: I also want to know

whether this matter was placed before

the Railway Finance Committee or the
Standing ance Committee?]



o1 Oral Answers

Shri Santhanam: This matter was
under the Works, Mines and Power
Ministry and they must have placed
it before their Standing Committee.

Mr. Deputy-Speaker: He wants to
know if even the matter of purchase
or acquisition was placed before the
Standing Finance Committee for Rail-
ways.

Shri Santhanam: It was run by oue
public authority set up by Parliament
and it has been transferred to another
ﬂubllc authority. The matter might
have been reported either to the Stand-
ing Committee of the Ministry of
Works, Mines and Power or the Stand-
ing Finance Committee.

Shri Sidhva: What was the . profit
that was made during the last three
Years by the Tramways Company?

Shri Santhanam: During 1948-49 the
Company made a profit of Rs. 3 lakhs
on a capital investment of Rs. 12 lakhs.
During the year 1949-50 the profit
<ame down to Rs. 87,000.

Shri Kesava Rao: Is there any pro-
posal to extend the tramway service
to New Delhi?

Shri Santhanam: I hope not.

Pandit Munishwar Da#t Upadhyay:
Is there going to be any organisation
under which these two departments
are to be put and what kind of organi-
sation will that be? Or will it be
under the D.T.S.?

Shri Santhanam: The Delhi Road
Transport Authority has taken it over.

Shri T. Husain: Are Government
aware that the Delhi tramway service
is the worst tram service in the whole
of India and if so, do they propose to
improve the tramway service? If they
propose to improve it when are they
likely to do so?

Shri Santhanam: It is a kind of
legacy of past history.

Shri T. Husain: I did not hear the
answer, Sir.

Mr. Deputy-Speaker: The hon. Mem-
ber was absent-minded.

TRANSHIPMENT OF COAL AT MOKAMEH
GHAT

*2933. Shri S. N. Das: (a) Will the
leased to

state the total quantities of coal
transhipped at Mokameh Ghat of the
Oudh Tirhut Railway during the yeurs
1047-48. 194849, 1049-50 and 1950-51?
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‘(b) How many persons applied for
wagons and how many of them got the
wagons during the period?

The Minister of State for Tramsport
and Railways (Shri Santhanam): (a)
The quantity of coal transhipped at
Mokameh Ghat during the years 1947-
48 to 1950-5} (uYto 27th March, 1951)
was approximately as follows:

1947-48—3,49,269 tons (including
69,313 tons public coal).

1948-49—4,33,093 tons (including
1,12,821 tons public coal).

1949-50—3,83,188 tons (including
1,11,173 tond public coal).

1950-61 (u& to 27-3-51)—3,54,062
tons (including 1,06,743 tons
public coal).

(b) This information should be avail-
able with the Provincial Coal Control-
lers, who issue to consumers and
consignees on application rmits
which form the basis of zanctions by
the Coal Commissioner.

Shri 8. N. Das: Of the quantity of
coal transhipped at Mokameh Ghat
what was the percentage on Govern-
ment account and what was on private
account?

Shri Santhanam: I gave the figures
separately for public coal: the balance
must be on private account.

Shri 8. N. Das: Are Government
aware of the great difficulty that the
people of North Bihar have to expe-
rience on account of want of wagon
supply?

Shri Santhanam: We know that
transhipment difficulties are shere, We
are planning tobuild a bridge on th:
Ganges but that is taking time.

Shri Syamnandan Sahaya: Are
Government aware that large quanti-
ties of coal brought over to Mokameh
on the broad gauge had to be dumped
there and for a long time for want of
wagons on the O. T. Railway with
resultant loss both to the coal stock
and also the people living on the other
side of the Ganges?

Shri Santhamam: I do not know if
what my hon. friend says is correct.
But our plan is to have coal dumps
80 that the ferries waste no time. e
have a dump at Banaras and possibly
there i{s a dump at Mokameh, It Is
our plan to keep a stock, so that the
ferry service might go on continuously.
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STORES AND EQUIPMENT

*2918. Prof. K. T. Shah: Will the
hgh:emer of Railways be pleased to
state:

(a) The total cost and present value,
as recorded in the Ministry’s books, of
the various kinds of stores, installations
and equipment, maintained in the
several departments under the control
of the Ministry, as on 31st December,
1950; and

(b) the provision made for the
proper storage and safe-keeping and
ma t}femnce of the Stores and Equip-
men

The Minister of State for Transport
and Rallways (Shri Santhanam): (a)
and (b). Some of the information re-
quired will be available from the state-
ments contained in Volume II of the
Rallway Board's Administration
Report. The latest report for 1949-50
has been placed in the Library of the
House, he time, labour and cost
involved in obtaining precise informa-
tion asked for the period indicated in
the question will be incommensurate
with the result,

STORES AND EQUIPMENT

*2919. Prof. K. T. Shah: Will the
N{lxgster of Transport be pleased to
state:

(a) the total cost and present value,
as recorded in the Ministry’'s books
of the various kinds of stores, instal-
lations and equipment, maintained in
the several departments under the
control of the Ministry, as on 31st De-
cember, 1950; and

(b) the provision made for the
proper storage and safe-keeping and

maintenance of the Stores and Equip-
ment?

The Minister of State for Transport
and Rallways (Shri Santhanam): (a)
and (b). A statement showing the
depalls asked for is placed on the Table

of the House. [See Appendix XXI,
annexure No. 11.]

STORES, INSTALLATIONS AND EQUIPMENT

*2020. Prof. K. T. Shah: Will the
{Hln:szer of Communications be pleased
o state:

(a) the total cost and present value
or capital cost as recorded in the
Ministry’s books, (1) of the various
kinds of stores, installations and
equipment, maintained under the
Ministry, as on 31st December, 1950:
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(ii) of the live-stock and animals
for carriage of mails or personnel,
or vehicles for that purpose, as on
31st December 1950;

(b) the total capital cost of the
buildings, aerodromes and other struc-
tures provided and maintained by the
Milnistry, as on 31st December, 1950;
an

(c) the provision, financial as well as
otherwige, made for the proper storage
and safe-keeping and maintenance of
the Stores, Installations, and Equip-
ment, as well as for the proper housing
and care of the animals and vehicles,
maintained by the Ministry, as on 31st
December, 19507

The Minister of Communications
(Shri Kidwal): (a) to (c). Information
is being collected and will be laid on
the Table of the House in due course.
I may add that some information has
been received from the various offices
concerned but that it is incomplete and
requires checking up.

HINDUSTAN AIRCRAFT FACTORY

*2934. Shri Balmiki: (a) Will the
Minister of Rallways be pleased to
state how many Railway wagons have
been supplied by the Hindustan Air-
craft Factory at Bangalore, so far?

(b) What is the price of one wagon?

(c) On which lines are these wagons
now being used and with what result?

The Minister of State for Transport
and Rallways (Shri Santhanam): (a)
No wagons have been built by the
Hindustan Aircraft Limited, Bangalore,
but this irm is supplying fully furnish-
ed III Class steel passenger coaches,

¢f>f which 133 have been delivered so
ar.

(b) The cost of a broad gauge III
Class passenger coach varies according
to the design and equipment provided
and ranges from about Rs. one lakh
to Rs. 1,30,000 in India. The final

rice for the coaches now being cons-
gructed at H.AL. is still wunder
negotiation.

(¢) These coaches have n put
into service on the following ilways
and have so far proved satisfactory:

(1) G.L.P.—36.

(2) M. and S. M.—17.
(3) E. 1—47.

(4) E. P—33.
Total—133.
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IMPORT OF DATES

what amount of Iranian dates
‘we(rae) imported during the year 1850;

(b) out of the above, what amount
has already been disposed of and
which State was the greatest consumer
of these dates;

¢) whether Government intend to
imﬁtt dates for supplementary food in
1951-52 and if so, what amount;

d) whether it is a fact that States
aré r)eluctant to accept dates for food
and if so, what States have already
communicated their reluctance to the
Government of India; and

e) whether it is a fact that large
anfol)mt of dates are lying in stock of
State Governments for want of buyers?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) 18,000 tons of dates have been
purchased by the Government of India
from Iraq for import during the finan-
cial year 1950-51. Upto-date informa-
tion regarding import of dates by trade
is not available. .

(b) Entire quantity of dates import-
ed has been allocated to various States
and the largest quantity has been
allocated to Bombay.

(c) No decision has been taken on
this question.

(d) Allocations were made after
enquiring the firm requirements of the
States. Recently however, the
Government of Madhya Pradesh came
up with the request for cancellation of
a part of their allotment as in this
part of the country summer starts
fairly early and the demand for dates
comes to a stop during the summer
season. These have since been re-
allocated to other States.

(e) We have no information. As
the quantity allotted to each State is
small it is understood the entire

quantity will be put into immediate
consumption.

RAILWAY ACCIDENTS

*2936. Salkh Mohiuddin: Will the
Minister of Railways be pleased to state
the number of deaths which occurred
by accident from running trains in
Assam Railway during last six months
and the reasons therefor?

The Minister of State for Transport
and Rallways (Shri Santhanam):
During the six months September, 1950
to February, 1951, 51 deaths occurred,
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of which 43 were of trespassers, one
of suicide and three of passengers who
fell or jumped out of running trains.
Of the remaining four, two were of
occupants of a road bus which collided
with a train at a level crossing, one
was of an escort of a loaded wagon
on a goods train which parted due to
breakage of couplings and the fourth

of a railway servant in a trolley
accident.

INTENSIVE CULTIVATION OF JUTE

¢2937. Salkh Mohiuddin: Will the
Minister of Food and Agriculture be
pleased to state what are the methods
that the Central Jute Committee has
adopted to make intensive cultivation
of Jute so as to reach the fixed target

as decided in the last conference held
at, Calcutta?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
The Central Jute Committee is not
concerned with the increased jute pro-
duction plan, which is being directly
implemented by the Central Govern-
ment. The Principal methods bein
adopted for encouraging intensive culti-
vation of jute include, supply of ferti-
lisers and improved varietles of jute
seeds, provision of better retting fari-
lities, and plant protection measures

ImpoRT OF Foop

*2938. Shri J. P. Srivastava: Will the
Minister of Food and Agriculture be
pleased {o state how much food Gov-
ernment propose importing from
foreign countries each year during the
next five years?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
Government have not made a pro-
fnmme for the import of foodgrains
n the years 1952 to 1956.

CATTLE BREEDING FARM

*2939. Shri Sidhva: (a) Will the
Minister of Food and Agriculture be
pleased to state whether Government
have decided to close down the Cattle
Breeding Farm at Jubbulpore and to
instal one at Karnal instead?

(b) If so, what are the reasons and
what will be the cost of transfer?

(c) What is the maintenance cnst
of the Farm at Jubbulpore and what is
the likely cost at Karnal?

(d) How many animals are there at
present in Jubbulpore Farm?

The Deputy Minister of Food aad
Agriculture (Shri Thirumala Rao):
(a) Yes; it has been decided to close-
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down the Cattle Breeding Research
Station, Jubbulpere, but no new farm
i3 being established instead at Karnal.
The existing Agricultural Sub-station
.at Karnal is being reorganised and
the animals available at the Jubbul-
pore Station as well as those at the
Indian Agricultural Research Institute,
Ilgew ll)elhi, will be transferred to
arnal.

(b) Owing to financial stringency it
was not possible to continue any longer
the experiments which it was proposed
to carry out at the Farm for evolving
a general utility type of cattle. Hence
the decision to close down the Station
was taken., The cost of transferring
the animals and equipment of the
Station is estimated to be Rs. 22,000.

(c) The budget provision for the
Jubbulpore Station for 1950-51 amount-
-ed to Rs. 3,00,000 as against Rs. 3,30,100

rovided for the re-organised Karnal
arm for 1951-52.

(d) The number of animals at
present in Jubbulpore is 63. 408
animals have already been transferred
to Karnal.

IRRIGATION WORKS IN WEST BENGAL

+2940. Shri S. C. Samanta: (a) Will
the Minister of Food and Agriculture
be pleased to state the number of
tubewells sunk, wells constructed,
tanks excavated or re-excavated.
small irrigation channels or khals
repaired or dug and small dams
constructed in the State of
West Bengal in the year 1850 for
intensive cultivation?

(b) How much subsidy did the
State of West Bengal receive from the
Government of India in the same
period for the above purpose?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): (a)
The West Bengal Government have no
scheme either for construction of the
tube-wells or surface wells. The
number of tanks excavated or re-
excavated up to November, 1950, is
62 and that of minor irrigation dams
and channels is 60. Information on
this subject up to 31st March, 1951,
has been called for from West Bengal
Government.

(b) The total subsidy sanctioned to
the Government of West Bengal for
the schemes of minor irrigation during
1950-51 is Rs. 41.01 lakhs.

MANUFACTURE OF SUGAR Cunes
*2941. Shri Kshudiram Mahta: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the quantities of sugar allotted
by Government in 1948, 1949 and 1950
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separately to factories preparing sugar
cubes; _

(b) the quantities of sugar cubes
prepared as against the allotwypents
made; and

(c) the manufacturing cost per 1b of
sugar cubes from sugar?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): (a)
and (b). A statement showing allot-
ments of sugar quotas to factories for
manufacture of cubes during the years
1949 and 1950 and the quantities of
sugar cubes actually produced against
these allotments is placed on the Table
of the House. Nou allotments were
made during 1948 and up to August,
1949 as there was no control over sugar
during that period.

(c) It varies from factory to factory
and is reported to range from As. -/9/6
to As. -/11/3 per 1b.

STATEMENT

guotaa allotted to factories during the
Yeare 1949 and 1950 for the manufacture of
Sugar cubes and the quantities of sugar cubes
actually prepared against thoss allotments.

Name of the Quota Qty. of
factory allottod  oubes pro-
pared
(Tons) (Tons)
1949 1950 1049 1950
(after
2.9.49)
(1) Sarswati Sugar
Mills, Abdullapur — 120.0 — 118.18
(8) Upper Ganges
Su%:u- Mills,
Bechara. . — 1728 — 151.92
(8) Kesar Sugar
Works, Baheri . — 152.8 — 140.04

(4) Biher Sugar

Works, Pachrukhi— 145.0 — 91.70
(5) Bhadi Lal Sugar

and Geneoral ‘ﬁills

Ltd., Mansurpur — 60.0 — 41.06
(6) Daurala BSugar

Works, Daurala 50 1090.0 77.178* 1081.51

*A part of the oconfcotionery quota
was also us:d for oubcea.

AERODROME IN ORISSA

*2943. Shri B. K. Panl: (a) Will the
Minister of Communications be pleased
to state whether there is any proposal
before Government to open Jnarsuguda
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aerodrome in the State of Orissa and
Jamshedpur in Bihar as regular Air
Stations for carrying Passengers and
mails?

(b) If so, when are they likely to be
opened and if not, what are the rea-
sons therefor?

The Minister of Communications
(Shri Kidwal): (a) and (b). The Air
Transport Licensing Board has decided
to grant a provisional licence to Bharat
Airways to .operate a scheduled air
service on the Calcutta-Jamshedpur-
Ranchi-Patna route and it is expected
that the company will commence
the service as soon as necessary faci-
lities have been provided on the route.
The question of a scheduled halt at
Jharsuguda has been examined but in
view of its poor traffic potential the
proposal has been dropped.

FODDER AND SuBSIDIARY CATTLE FoOD

*2944. Shri Ganamukhi: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there is a scarcity of
fodder: and

(b) if tRe answer to part (a) above
be in the affirmative, whether Gov-
ernment propose to embark on a scheme
of subsidiary cattle feed?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): (a)
and (b). The hon. Member may kindly
refer to the reply given o Starred
Question No. 969 asked by Shri Balmik
on the 18th December, 1950. :

SURVEY OF RAILWAY LiINe

*2945, Shri Puli Ramaswamy: (a)
Will the Minister of Rallways be pleas-
ed to state whether the Metre Gauge
line connecting Khandwa on the B. B.
and C. 1. Railway and Hingoli on the
N.S. Railway is finally surveyed?

(b) If the answer to part (a) above
be in affirmative,

(1) in what year it was surveyed;
(ii) what is the mileage so sur-

veyed; and

(lif) what is the total amount in-
curred for surveying the
same?

(c) Are Government contemplating
to lay the line and if so, when do they
prepose to take the work in hand?

(d) Are there any estimates of the
same prepared and if so, what will be
the approximate cost for the same?

¢ The Minister of State for Tramsport
:{:d Railways (Shri Santhanam): (a)
8.

25PS
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(b) (i) 1946-47.
(i) 187.27 imiles,
(iif) Rs. 6.34 lakhs.

(¢) The proposed line lies partly in
Madhya Pradesh and partly in Hydera-
bad. The two sections of the line were
surveyed separately, the former b{r the
B. B. and C. I. Railway and the latter
by the Nizam's State Railway. As
these two sections cannot be considered
separately, the B. B. and C. I. Raillway
have been asked to submit an up-to-
date appreciation of the entire project.
At this stage the Government are not
in a position to state if and when the
line will be constructed.

(d) The line is estimated to cost
over Rs. 650 lakhs.

Jowar, COTTON AND SUGARCANE CULTIVA-
TION IN BHOPAL

*2046, Thakur Lal Singh: (azc will
the Minister o1 Food and Agriculture
be pleased to state how much wheat
Jowar and cotton was grown on land
tractorized under the Grow More Food
Scheme (in Bhopal)?

(b) How much money was granted
to the sugar cane growers of Bhopal
by the Government of India as (i)
taccavi for the purchase of bullocks
and (ii) for digging of wells in 1949
and 19507

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) The total area reclaimed by the
Central Tractor Organisation in Bhopal
from 1947-48 to 1949-50 was 18,509
acres. On the basis of the usual yard-
stick of production of about one-third
of a ton per acre, the additional pro-
duction of this area is estimated at
about 6,170 tons. Separate figures for
different crops are not available.

(b) The Government of India have
sanctioned Rs. 2 lakhs to the Bhopal
Administration during 1950-51, for
advancing taccavi loans to cultivators
under the Grow More Food Scheme,
for the purchase of bullocks and for
the provision of other production faci-

lities. The Bhopal Administration have
stated that sugarcane growers are
eligible for these loans. Further infor-

mation has been called for from the

Administration and will be laid on the

Table of the House when received.
Apvisory COUNCIL IN BrOPAL

*2947. Thakur Lal Singh: Will the

* Minister of States be pleased to state

why has the Advisory Council not yet
been constituted in Bhopal?

The Minister of States, Transport
and .- Railways (Shri Gopalaswami):
Under the Rules the Chief Commis-
sioner is required to nominate five

A}
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members with the approval of the
Central Government. He has not yet
been able to finalize local consultations
tor this purpose.

CATTLE BREEDING CENTRES

*2948. Thakur Lal Singh: Will the
Minister of Food and Agriculture be
pleased to state how many Centres
for the improvement of Cattle breed-
ing are to be started by the Govern-
ment of India in the year 1951-52 and
in what States and if not, why not?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
The Indian Council of Agricultural
Research has sanctioned under the
Pilot Key Village Scheme seven Cattle
Breeding Centres, one each in U.P.,
Delhi, Travancore-Cochin, Bombay
(Gujerat), Orissa, Hyderabad and
Saurashtra, which have as their tech-
nical programme the breeding of cattle
by artificial insemination. Centres in
U).,P.. Delhi and Travancore-Cochin
were started in 1950-51 and the re-
maining four centres will be opened at
the rate of two each year during 1951-
52 and 1952-53. .

PURCHASE OF PLOUGH:

*2949. Dr. Deshmukh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the date on which the 1250
nloughs were ordered from  Messrs
Pasabhai Patel;

(b) the dates on which and the
number of ploughs which were deliver-
ed to Government;

(¢) how many of these were used
and for what length of time;

(d) the total expenditure which was
incurred on the purchase, transport
and handling of these ploughs;

(e) how many of them are now be-
ing used and where;

(f) how many of them are rendered
useless and how many have not yet
been used at all;

(g) what is the financial loss involv-
ed; and .

(h) whether there is any proposal to
use them and if so, when and where?

The Deputy Minister of Food and
Agriculture (Shri hirumala Rao):
(a) The 3rd October, 19486.

(b) The 1,250 implements were deli-
vered in instalments. consisting of from
2 to 69 implements each, in the period
February, 1948 to December, 1949.

(¢) A total of 399 implements were
used for periods ranging from a few
days to about nine months during the
last two reclamation seasons.
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(d) Rs. 47,67,816.

(e) None of the implements is being
used now.

(f) Information as to precisely how
many of the implements are service-
able and how many unserviceable is
not available, but most of them are
in a serviceable condition. 851 of the
implements have not been used at all.
The main reason why these imple-
ments have not been used is that they
were originally not purchased for kans
reclamation. They are altogether too
light for this purpose. The original
idea of taking over the Disposals
tractors was to rehabilitate them and
sell them to the State Governments
for breaking up and bringing under
cultivation banjar lands. The Fasha-
bhai implements were inlended to
make a matched or balanced set of
implements which could undertake
reclamation of such lands. Later, when
69 rehabilitated tractors had already
been sold to the State Governments,
it was decided that these tractors could
be more usefully employed for recla-
mation of kans land and these Pasha-
bhai implements then became surplus.

(g) and (h). The loss, if any, will
depend upon how they are disp®sed of.
Already a small number of the imple-
ments has been sold to some Stale
Governments. The disposal of the rest
will be taken up at the end of the
present reclamation season. It is
hoped that the State Governments will
be interested in buying this equipment
fordthe initial- breaking up of fallow
ands.

ASSOCIATED FARMS

186. Shri Ganamukhi: (a) Will the
Minister of Food and Agriculture be
pleased 1o state whether Government
have prepared a scheme for the estab-
lishment of associated farms throughout
the country?

(b) If so, what are the main features
of associated farms and the advantages
thereof?

(c) Has any constitution of such
Bodies been formed and circulated to
the State Governments?

(d) What are the possibilities of
development of Agriculture under the
scheme and do Government propose
to start experimental and demonstra-
tion plots and publicity measures to
popularise the scheme?

« The Deputy Minister of Food and
.?:)rlgulture (Shri Thirumala Rao):
a es.

(b) Associated Farms are expected
to be set up on the initiative of public
institutions, which after securing the
willing consent of the farmers in the
neighbourhood will formally constitute
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themselves into corporate bodies. The
land of all the members will be pooled
together and jointly cultivated. In
order to induce the cultivators to join
the farm, the liability for land revenue
and rent will be taken by the farm
and employment will be provided to
the cultivators and members of their
family as far as possible. It is pro-
posed that the Central and State Gov-
ernments should extend the same
assistance to these farms as is extended
to approved G.M.F. Schemes under
the existing rules. The advantages of
Associated Farms are that they will
mobilize the experience and initiative
of public institutions in introducing
modern methods into agriculture and
demonstrate in a practical manner the
beneficial effects of large-scale farming.

(c) A tentative scheme for the
establisament of Associated Farms has
been circulated to the State Govern-
ments in December, 1850.

(d) The possibilities under this
scheme depend on the response forth-
coming from public institutions and
from the farmers who will be
approached by them for this co-opera-
tive effort. It does not seem necessary
for Government to start experimental
or demonstration plots for this purpose,
but all thesc measures will be consi-
dered as the scheme develops and the
practical needs become apparent.

FIRE IN CARGO SHIP

187. Dr. M. M. Das: Will the Minis-
ter of Transport be pleased to state:

(a) whether it is a fact that a fire
broke out in a cargo ship, berthed at
Kidderpore Jetty, Calcutta, on the
evening of 24th March, 1951; and

(b) if so, (i) the destination of the
ship and the nationality to which the
ship belongs; (ii) the particulars of
the cargo, contained in the ship; (il)
the extent of damage done to the ship
and to the cargo; and (iv) the causes
of the fire?

The Minister of State for Transport
and Rallways (Shri Santhanam): (a)
Yes, a fire broke out in S.8. “City of
Philadelphia".

(b) (i) The destination of the vessel
is U.S.A. and her nationality is British.

(ii) The cargo comprised mainly of
bales of raw jute, bags of wool, cases
of Mica scrap, bags of bones and some
kyanite ore.

(iii) No material damage has been
done to the Ship's hull nor has the
vessel's sea worthiness been affected.
Wood work such as spar-ceiling, hatch
covers and also electrical circuits in
the tween decks were burnt out.
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The extent of damage to the cargo
has not yet been assessed but it is
estimated that about 400 tons of cargo
comprising mainly of jute bales and
some waol and bones has  been
damuged. Some of this cargo was
damaged by the water discharged into
the hold to put out the fire. This
water damaged cargo has been dried
and part of it reshipped.

(iv) The cause of the fire has not
been deflnitely established as the pre-
liminary enquiry into the accident has
not yet been completed.

PrrroL RATIONING

188. Shri Kamath: Wiil the Minister
of Transport be pleased to state:

(a) whether it is a fact that petrol
rationing is still in force in Uttar
Pradesh;

(b) how much longer Government
propose to continue this rationing; and

(c) the reasons for mixing power
alcohol with petrol when the oil com-
panies have guaranteed to meet all de-
mands in the country in full?

The Minister of State for Transport
:nd Rallways (Bhri Santhamam): (a)
yes.

(b) The matter is under correspon-
dence with the Government of Uttar
Pradesh.

(¢) To encourage the power alcohol
industry which has been built up in
the State of Uttar Pradesh at consi-
derable cost.

Lac INDUSTRY IN SiAM

189, Prof. K. T. Shah: (a) Will the
Minister of Food and Agriculture be
pleased to state whether the Govern-
ment of India sent any official from
this country to study the lac industry
in all its phases in Siam?

(b) If so, has any report been sub-
mitted or have recommendations been
made for improving and extending
that industry in India?

(c) What steps-have been taken to
give effect to those recommendatigns?

(d) Was any request made by the
Siamese Government to permit a simi-
lar visit by a Slamese oficer to India
for the same purpose and if so, what
action was taken by Government on
that request?

The Deputy Minister of Fooed and
Agriculture (Shri Thirumala Rae):
(a) The Government of India did not
send any official but the Indian Lac
Cess Committee deputed the Director,
Indian Lac  Research Institute,
Namkum, to visit Siam and study the
lac industry there. He was in Siam
from the lst to 23rd June, 1950.
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(b) Yes. The Director, Indian Lac
Research Institute, submitted a report
to the Indian Lac Cess Committee at
its meeting held in September, 1950.
The report gives the present conditions
of the production and manufacture of
lac in Siam,

(c) The Indian Lac Cess Committee
considered the report at their meeting
held in September, 1950, and resolved
that in order to augment the quantity
of lac production in India, the Govern-
ments of the States where it might be
possible to grow Pithecolobium Saman
(rain trees) should be requested to
plant that host wherever possible and
to exploit it for purposes of lac cultiva-
tion. It was also resolved that the
raising of this host and its exploitation
be included in the Institute's pro-
gramme for propaganda, and that
experiments to see how exactly this
tree responds to lac cultivation be
undertaken. The State Governments
have been addressed accordingly. This
step has been taken because Siamese
lac is mostly derived from the rain
tree which grows quickly and yields
larger quantities of lac as compared to
Indian lac hosts and flourishes well
along streams and rivers and in deltaic
{'iezlons under high humidity condi-
ions. .

(d) The Siamese Government made
a request in June 1850 for according
necessary facilities to one of their
officers of the Department of Sclence,
Ministry of Industry, accompanied by
a major share holder of the Siamese
Shellac Co., Ltd., for studying modern
methods of production of shellac at
the Indian Lac Research Institute for
five months. It was however not
possible for the Institute to receive the
officer in question at that time for
training. He visited India Jater to
examine the lac market at Calcutta
and also visited the Institute in August,
1950 and again in November, 1950.

CONFERENCE OF Foop OFrrICIALS

190. Shri Sidhva: (a) Will the Minis-
ter of Food and Agriculture be pleased
to state whether a Conference of food
officials from certain Statles was held
on or about the 20th March, 1951 in
Delhi to discuss urgent food situation
in India?

(b) If so, what was the nature of
the talks and what was the result?

(c) What is the firm commitment
ot imports of foodgrains?

(d) Has the process of procurement
been tightened up with the object of
getting greater quantity of food grains?

(e) What is the response of Siate
Governments in this respect?

9 APRIL 1951

Written Answers

aozq

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) and (b). An informal Conference
of Food Secretaries of selected States
was held in New Delii on the 2ist
March, 1951, to finalise allocations
under the basic plan for April, 1951.

(c) The quantities of imported food-
grains purchased firm up to the end
of March, 1951, for arrival in India
during the current year were as under:

Rice—8,34,000,
Wheat and flour—17,65,000.
Milo—3,35.000.

Total: 29,40,000.

(d) and (e). The systems of pro-
curement and distribution in different
States have been examined in the light
of the supply position and each State
has adopted, in consultation with the
Centre, a system of procurement which
is best suited from the point of view
of prevailing local conditions and the
extent of Government commitments to
supply foodgrains.

PURCHASE OF ATIRCRAFTS

191. Shri Sidhva: (a) Will the
Minister of Communications be pleas-
ed to state whether two aircrafts were
purchased from Disposals in 1946-477

(b) If so, at what price and what
was the total cost of investment with
spare-parts?

(¢) What use is made of these air-
crafts and how many times were they
operated in the air?

(d) What was the cost of mainte-
nance of these aircrafts?

(e) Are these aircrafts still in use?

The Minister of Communications
(Shri Kidwal): (a) to (d). Attention
of the hon. Member is invited to the
reply given to his Starred Question
No. 1355 on the 9th April, 1948,

(e) Both the Aircrafts have been sold
to the Hind Provincial Flying Club for
a price of Rs. 16,000. They have not
yet been rendered fit for a certificate
of airworthiness.

PrAcTICAL DAIRY FARMING

192. Thakur Lal Singh: Will the
Minister of Food and Agriculture be
pleased to state whether it is sontem-
plated to train Post Gradvate Students
of Agriculture in Practical Dairy Farm-
ing in India in the near future?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
Practical training in  dairying is
imparted to students of Indian Dairv
Diploma courses at the Indian Dairy
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Research Institute, Bangalore and the
Agricultural Institute, Allahabad.

Apart from this specialised training

' Government have no proposal to pro-

'

vide train in practical dairy farming
to i’on-tr uate students of Agricul-
ture.

SuPPLY AND DISTRIBUTION OF JUTE SEE0S
193, Shrl Sidhva: (a) Will the Minis-

. ter of Food and Agriculture be pleased
| to state whether seeds were supplied
. to grow sufficient acreage of jute so as

to bring the area under cultivation to
its self-sufficiency in 19517

(b) It so, what quantity of acreage
has been actually under cultivation?

(¢) What quantity of seeds was sup-
plied and what was the kind of quality
and price of seeds?

(d) Is it a fact that some officials
who were in charge of the supply and
distribution of seeds have been sus-
pended and if so, what are the details?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) and (c). The rejuired information
is being collected from the jute grow-
ing States and will be placed on the
Table of the House, on receipt.

(b) (During 1950-51):
Assam—2.92.000 acres.
Bihar—3.57.532 acres.
Orissa—1,10,162 acres.
West Bengal—#6,50,900 acres.
Uttar Prades—23.850 acres.
Tripura—14,500 acres.

(d) Yes. As a departmental enquiry
into the matter is under way, it will
not be in the public interest to furnish
such detalls at this stage.

SURPLUS STORES

194, 8hri Sidhva: (a) Will the Minis-
ter of Food and Atrsculture be pleased
to state whether any list was prepared
of the large number of items in stcck
in the Workshop which are not want-
ed as stated by Mr. Kharegat in his
report on tractors?

(b) If so, what is the number and
value of these items?

{c) What do Government to
ﬁ'ﬁm the items which are want-

b e e natiiatod for
fixing the respoasibility?

25 PED
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The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) Provisional lists of spare parts for
tractors and such other items as are
not required by the Central Tractor
Organisation have been prepared.
These lists will be finalised at the end
of the current reclamation season. At
present, it is not possible to put any
of the Central Tractor Organisation
staffl on the work of finalising the
lists, -as they are busy with the recla-
mation operations now in progress.

(b) The information will be avalil-
able only after the lists are finalised.

(c) The surplus items will be made
over to the Directorate General of
Supplies and Disposals for disposal in
accordance with the usual procedure
adopted in such cases.

(d) When in 1946 the Government
of India decided to purchase a large
number of tractors, vehicles and other
equipment from American Army Sur-
pluses, it was found that purchases
had to be made as quickly as possible
in order to ensure that the Govern-
ment got the equipment in the quanti-
ties required. Together with the
tractors and equipment a large quan-
tity of spare parts was also purchased.

The purchases were made by weight
and at a cheap price and since the stuft
was lying in the remote areas of
Assam, no meticulous sorting out of
items was possible. There was also
the danger that, if the Government of
India did not take advantage of the
offer of the spare parts by weight at
such low prices, the parts would be
purchased by somebody else, as they
would have been worth their price even
as scrap. In these circumstances, the
Government decided to purchase the
entire lot of certain makes of spare
parts. Although this involved some
risk of buying unwanted articles there
was no alternative to this procedure
in view of the need for s y action
and for ensuring that all essential
spare parts were obtained. Consider
ing the circumstances under which
the purchases were made, the question
of fixing on any individual the respon-
sibility for taking over unwanted
items does not arise. It is also hoped
that the surplus items will fetch »
reasonable amount on disposal

RePLACEMENT OF DsrECTIVE PARTS ™
TRACTORS

185. Shri Sidhwva: Will the Minister
g&o:uduﬂ«mnh pleased

(a) whether the local agents of both
Cletrac and the Allis-Chalmers were
approached to replace defective parts
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in tractors which were glving tonstant
trouble, at their own cost, as recom-
mended by Mr. Kharegat;

(b) what steps have been taken to
improve the efticiency which has gone
down to 38 per cent. only; and

(c) whether the actual recurring
cost has been brought down from Rs.
52 to Rs. 28-8-0 as stated by Mr.
Kharegat? .

The Deputy Minister of Food and
Agrieulture (Shri Thirumala Rao):
(a) Lists of defective parts so far
observed in ‘Cletrac’ and ‘Allis-
Chalmers’ tractors, in cases where the
defects are attributable to faulty manu-
facture, have been forwarded to the
Manufacturers or their Indian agents.
The manufacturers of ‘Allis-Chalmers’
tractors have agreed to renlace the
parts tree ot charge, but the manufac-
turers of ‘Cletrac’ tractors have not so
far communicated their decision. The
matter is being pursued.

Further, in accordance with the
terms of the contracts with t:em, both
the manufacturers have deputed their
service engineers to the various sites
of -operations, and they are assisting
the Central Tractor Organisation in
rectitying the defects.

(b) The percentage mentioned re-
Iates to the performance (as judged
by Shri Kharegat) during the Ilast
teclamation season of the secomd-hand
tractors taken over by the Central
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Tractor Organisation from American

Army Surpluses in 1946. These trac-
tors were subject to frequent break-
downs owing- to their dilapidated con-
dition and also due to '-"k of the
requisite spare parts. Further, the
tractors had to remain idle for some
time owing to the non-availability of
suitable land. These old tractors were
thoroughly overhauled at the end of
the 1950 operational season. All possi-
ble steps have been taken to ensure
that breakdowns of these old tractors
on account ol lack of spare parts are
reduced to the minimun¥ in the course
of operations in the current season.
Steps are also being taken to improve
the organisational efficiency of the
Central ‘I'ractor Organisation. All the
recommendations made by Shri P. M.

Kharegat in this regard have been

examined very carefully, and such of
the recommendations as are consider-
ed suitable are being implemented. It
is hoped that the output of these trac-
tors during the present season will
show considerable improvement.

(c) Rs. 52 per acre was nof the
recurring cost. It is the total cost in-
cluding bod: recurring, and non-
recurring expenditure, and applies only
to the reclamation operations carried
out with the help of the new tractors

urchased out of the loan from the
nter-national Bank. According to tb:
accounts prepared up to the 3is
March, 1950, the recurring cost in
respect of operations with the old
tractors are hot likely ¢ exteed Rs
28/8/- per aore.
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PARLIAMENTARY DEBATES

(Part 1I—Proceedings other than Questions and Answers }
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o
PARLIAMENT OF INDIA
Monday, 9th April, 1951

The House met at ¢ Quarter to
Eleven of the Clock.

[Mn. DEpPUTY-SPEAKER in the Chair)
QUESTIONS AND ANSWERS
(See Part I)

11-45 AL
MOTIONS FOR ADJOURNMENT
PoLICE FIRING IN JHANSI

Mr. Deputy-Speaker: I have received
notice of an adjournment motfon
from Mr. Dwivedi—I must rule it out
of order—for discussing a deflnite
matter of urgent public importance,
namely:

“Opening of fire by Police in
Jhansi resulting in the death of
at least four persons and injuries
to about 60 persons upon a peace-
ful crowd gathered for commemo-
rating Shri Chandra Shekhar
Azad, a martyr in the cause of
Indian Independence has caused
countrywide discontent, the
action of the police being an
excess; and it is a matter of
urgent public importance for the
Central Government to see that
States do not abuse powers given
to them under the Constitution
for the maintenance of law and
order.”

This is absolutely out of order for
}het reason that this is a States sub-
ect.

Shri Dwivedi (Vindhya Pradesh): In
that connection I would like to say...

Mr. Deputy-Speaker No. no. It is
out of order.
68 PSD

6333

CROSSING THE 38TH PARALLEL BY
U. N. Forces IN KoREA

Mr. Deputy-Speaker: Then there is
another adjournment motion and that
is in the name of Mr. R. K. Sidhve
and he wants it for the purpose of
discussing a definite matter of urgent
public importance, namely:

“The U.N. Supreme Commander,
General MacArthur's action in
crossing the 38th Parallel, thus
endangering the peace of the
world.”

I think this is not at all necessary
for the reason that the nbn. Prime
Minister has stated on many an occas-
ion on the floor of this House that s
far as India is concerned, she is not
in favour of crossing the 38th Parallel.
T do not think anything more need be
said on this matter.

PAPERS LAID ON THE TABL

AMENDMENTS TO DELHI MOTOR
VEHICLES RULEs, 1940

The Minister of State for Transport
and Rallways (Shri Santhanam): 1
lay on the Table, under sub-section (3)
of section 133 of the Motor Vehicles
Act, 1939. a copy of each of the
following notifications issued by the
Chief Commissioner, Delhi, amending
the Delhi Motor Vehicles Rules, 1940,

(1) No. F. 12(102)/50-MLT,
dated the 18th December, 1950.
(2) No. F. 12(77)/50-MLT,

dated the 9th January, 19851.
(3) No. F. 12(132)/50-MLT,
dated the 15th January, 1951.
(4) No. F. 12(152)/49-MLT,
dated the 15th January, 1931
(5) No. F. 12(131)/50-MLT,
dated the 25th January, 1951,
(6) No. F. 12(122)/48-HPW /MLT,
dated the  1st February, 1981.
(7) No. . F. 12(136)/50-ML?,
dated the 7th February, 185:.

[Placed in Library. See No.
P—132/51).
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AMENDMENTS To COORG MOTOR
VEHICLES RULES, 1940

Shri Santhanam : I lay on the Table.
under sub-section (3) of section 133 of
the Motor Vehicles Act, 19389, a copy
of the notification issued by the Chief
Commissioner, Coorg, No. F. Dis. No.
8-50, dated the 17th November, 1950,
amending the Coorg Motor Vehicles
Rules, 1940. [Placed in Library. See
No. P-153/51].

STATEMENT 7e JEEP CONTRACT

The Minister of Defence (Sardar
Baldev Singh): In pursuance of the
promise made on the 26th March, I
lay on the table of the House an
account of the “Jeep Contract.”

Mr. Deputy-Speaker: A copy of this
statement has been placed on the
table of the House by the Defence
Minister and hon. Members desirous
of taking part in the debate or even
others who desire to see it can

obtain copies from the Parliamentary
Notice Office.

shrl- Hussain Imam (Bihar): Does

this statement contain replies to our
questions?

Mr. Deputy-Speaker: Yes.

Statement

In accordance with the assur-
ance I gave to the House, I am
glad to have this opportunity of
placing before the House a full
account of the “Jeep Contract”.
Early in January 1948, a review
of certain of our essential stores
was undertaken and it was found
that our supplies of some of them
were not sufficlent. Included
among these were jeeps. To-
wards the middle of the year, it
became operationally necessary
to remove these shortages as
early as possible.  Accordingly,
enquiries were set afoot. In June
1948, we were informed by our
High Commissioner in U.K. that
an offer had been received for the
supply of 2.000 re-conditioned
jeeps. Supplies, it was stated.

would commence immediately and .

completed within a very short
period of time. This offer was
accepted by the Defence Ministry
and a contract was entered into
by' the High Commissioner with a
British firm for the supply of
2,000 jeeps of war-time pattern
warranted to be “new or re-condi-
tioned as good as new” at £250
each, ‘together with 10% spares

9 APRIL 1951

certified as adequate for normal
three years usage at a price of
£20,000. The vehicles and
spares were to be shipped from
European ports. The total value
of the contract was thus £520,000.
Supplie§ were to commence not
later than six weeks of the date
of the contract and deliveries
completed not later than 150 days
from that date. :

1 understand from the High
Commissioner g UK. who was
here recently, that he had satis-
fied himself as to the credit-
worthiness of the firm by obtain-
ing the wusual bank references,
and that the firm was and still is
on the list of suppliers to the
U.K. Government. The terms of
the payment under this contract
were:

(a) 65% on receipt of certificate
from the inspecting firm as
to the number of jeeps that
were ready for delivery at
site, reconditioned according
to specifieations, that is
new or as good as new;

(b) 20% on the production of
bill of lading;

(¢) 15% within'® one month of
the receipt of the jeeps at
a port in India.

It was in accordance with
condition (a) that 65% of the
price was paid . in August 1048
for 502 jeeps ready at site, on
receipt of full inspection certi-
ficates in regard to some jeeps
and other certificates in regard to
the remaining jeeps. This was
however made on the further
assurance of inspection certi-
ficates being produced for each
one of these 502 jeeps. The claim
for the second 502 jeeps in
November 1948 was held up be-
cause these certificates had not
been produced. The firm stated
that the delay in producing these
certificates vras due to the ins-
pecting firm not having the
necessary staff and therefore
suggested that Lloyds should be
entrusted with the Inspection.
This was agreed to and certain
conditions for future inspection
were laid down. These condi-
tions included an inspection of
10% of the vehicles, selected at
random, and the inspection of the
certified job cards of the remain-
ing jeeps to confirm that they had
been brought up to serviceable
condition. Lloyds produced ins-
pection certificates, in accordance
with the new procedure, ia

on the Table 63817



6338 Papers laid

respect. of all the -2000 jeeps
which were ready at site. On
recei&t of these documents, the
bill that was held, namely for the
second batch of 502 jeeps was
pald on 13th December. 1948.

Early in 1949 the shipment of
155 jeeps commenced and on pro-
duction of clean bills of lading in
respect of these 155, a further
sum, representing 20% of the

rice of these jeeps, was paid.
ﬁ‘his meant that in respect of
these 155 a total of 85% of their
price had been paid, leaving a
balance of 15% to be paid on
delivery in India. No further
payment was subsequently made
either on account of this 15% or
on account of the 996 jeeps which
were ready and inspected at site.

It is clear that the amounts
paid from time to time had been
paid not as an advance but as
part payment for goods which
had been inspected and were
ready to be shipped.

155 jeeps were received in India
during February/March 1949. On
inspection, their condition was
tound unsatistactory. Further
shipments were stopped, until we
could reach a satistactory agree-
ment about inspection before ship-
ment. Discussions were then
carried on between our High
Commissioner in U.K. and the
contracting firm in order to modi-
fy suitably the inspection clauses
of the contract. The firm was
agreeable to meéet us even to the
extent of accepting inspection by
our own lnspectors.q Unfortunate-
ly it was not possible for us to
spare the necessary number of
technical men to undertake this
task. Eventually it was agreed
that inspection would be carried
out by Lloyds in respect of every
jeep and in accordance with
detailed instructions to be pre-
pared and furnished to the firm
by our inspecting authorities.

All this discussion took consi-
derable time. It showed clearly

that a’ fulfilment of the original
contract in a manner entirely satis-

factory to the Defence Ministry
would be difficult, chiefly because
the contracting firm and the
Defence Ministry were not agreed
upon what ~the  expression
“reconditioned jeeps, as good as
new” stood for. Our High Com-
missioner, {herefore, explored the
possibility of ronverting the
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original contract into a contrae!
for the supply either of spares for
jeeps or tor the supply of wholly
new jeeps. In the end, he has
succeeded in negotiating another
contract with a new firm,
which the contractor (i) gives us
a credit for the sum of £143,162
which was equal to the sum paid
to the old contractor less the price
of 155 jeeps including an estimgt-
ed amount for bringing the 153
jeeps up to Class I standard, and
(i) supplies us 1007 new jeeps, at
£395 each, plus £19 for crating.
It may be mentioned that this
new arrangement was settled in
its broad outlines in July/August
1950 although the actual contract
was not signed untul early im
March 1951. ‘'The delay was due
to discussions incidental to settle-:
ment of 1mportant, though relative-
ly minor, terms of the contraet,
such as the form of packing
required etc. Under this new
contract we have been promised
deliveries at the rate of 68 a
month, commencing .three months
from the date of the signing of
the contract.

If the supplies against this new
contract come forth in accordance
with the contract, uitimately no
loss wul have been incurred
under the old contract. (As a
matter of interest, it may be stat-
ed that the price of a jeep which
we shall be getting under this
contract will be somewhat less
than the Willys jeep assembled
at Bombay, aliowing for customs
duties ana freight etc.)

The foregoing is a plain account
of the entire transaction as it
took place between June 1948 and
March 1951. 1 wish, however,
to emphasise a few salient points.
Our necessity for stores was
urgent in 1948. The contract
was concluded in what may be
termed a “sellers’ market”, where
it we wanted the goods, we had
to purchase them according to
sellers’ conditions. Within the
limitations imposed by these con-
ditions, the i Commissioner
entered into this contract in the
belief that the stores required
would be made available urgent-
ly. As soon as it became clear
to the Defence Ministry that the

" jeeps arriving in India were not

of the quality they had expected
them to be, they took immediate
steps in consultation with the
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Hign Commissioner to stop fur-
anfr shipments, and thereafter all
a.lempts were made by the High
Commissioner and the Defence
Ministry to carry on negotiations.
with the contractor, and later to
enter into a new contract as
aescribed above.

It will have been clear also
from the account which 1 have
given above that it is not the
wusiness of the Defence Ministry
to purchase stores. It merely
decides what it wants and then
places orders for its requirements
on either the Director-General,
Supply in India or the Director-
General, India Stores Department
in London. The Defence Ministry
naturally indicates at the time of
the placing of the order the
precise specifications of each
item of store it wants and the
dates by which its supply is
required. Once the order is
placed, it becomes the responsi-
bAlif of the D. G. Supply or
the D.G.1.S.D. as the case may be,
to take all necessary steps to pro-
cure the required stores. In

doi 50, they are governed by
thengeneral orders ot Government
wanich allow them a considerable
incasure of discretion for deviat-
g from the general orders if the
supplies required are of special
importance or urgency, or if the
circumstances of the market are
o! an exceptional or of an abnor-
mal nature. In the last resort
and particularly where the re-
quirements are, as in this case,
of an operational nature, the
essential thing is the speedy pro-
«urement of the stores which are
sequired.

Some remarks were also made
during the discussions regarding
orders for rifiles and ammunition,
which were also placed by the
Ministry of Defence in June 1848.
Contracts for the supply of these
were entered into by the
Commissioner in July 1848. For
2 number of reasous, here, too,
deliveries did not commence in
accordance with the terms of the
contract and it was finally decid-

in January 1949 atter the o

“ease-fire in Kashmir to terminate
the contract. .Our High Commis-
soner in UK. was able to achieve
this without having to pay any
ccmpensation.

BALDEV SINGH,

Minister of Defence.
9-4-1951.
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Representation of the 6341
People (A'n.undmem)

Bill
ELECTIONS 170 COMMITTEES

PusLic Accounts COMMITTEE AND
ESTIMATES COMMITTEE

Mr. Deputy-Speaker: I have to in-
form the House that up to the time
fixed for receiving nominations for
the Public Accounts Committee and
the Estimates Committee, 15 nomina-
tions in the case of the first and 25
nominations in the case of the second
were received. As the number of
candidates is equal to the number of
vacancies in each of these Commit-
tees, I declare the following Members
10 be duly elected:

1. Public Accounts Committee.—1.
Shr1 Bhaurao Sakharam Hiray, 2.
Shri Ram Chandra Upadhyaya, 3.
Prof. K., T. Shah, 4. Shri M. L.
Dwivedi, 5. Shri Gokul Lal Asawa,
6. Shri K. C. Sharma, 7. Pandit
Munishwar Datt Upadhyay, 8. Shri
Tribhuan Narayan Singh, 9. Shn
H. S. Rudrapaa, 10. Shri S, N. Das,
11. Shri B. N. Munavalli, 12. Shri
T. H. Sonavane, 13. Shri Dev Kanta
Borooah, 14. Shri B. Das and 15.
Shri Murlidhar Vishvanath Ghule.

11. Estimates Committee.—1. Shri
M. Ananthasayanam Ayyangar, 2.
Shri Harihar Nath Shastri, 3. Dr. B.

Pattabhi Sitaramayya, 4, Shri
Ramnath Goenka, 5. Shri Raj
Bahadur, 6. Shri Upendranath
Barman, 7. Pandit Balkrishna

Sharma, 8. Shrimati Renuka Ray,
9. Shri  Arun Chandra Guha, 10.
Sh;lmati G. Durgabai, 11. Shri B.
Shiva Rao, 12. Shri Hari Vishnu
Kapoor 15. Sardar Hukam Singh,
Jhunjhurwala, 14. Shri Jaspat Roy
Kapoor, 15, Sardar Hukam Singh,
16. Shrl- Sarangdhar Das, ,17. Shri
V. C. Kesava Ra®f 18. Shri R. K.
Sldhva, 19. Prof. N. G. Ranga, 20.
Shri  Mohanlal Gautam, 21. Shri
Bali Ram Bhagat, 22. Shri Sita Ram
. Jajoo, 23. Prof. Shibban Lal
Saksena, 24. Pandit Thakur Das

Bhargava and 25. Shri Kala Venkata-
rao.

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL.

The Minister of Law (Dr. Ambed-
kar): I beg to move for leave to
introduce a Bill further to amend the
i?ges%resentation of the People Act,

. Mr. Deputy-Speaker: The question
is:

"“That leave be granted to intro-
duce a Bill further to amend the
Representation of the People Act,
1450.%

The motion was adopted.

Dr. Amhedkar: I introduce the Bill.
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COAL MINES PROVIDENT FUND
AND BONUS SCHEMES (AMEND-

MENT) BILJL
The Minister of Labour (Shri
Jagjivan Ram): I beg tc move for

leave to introduce a -Bill further to
amend the Coal Mines Provident Fund
and Bonus Schemes Act, 1948.

_ Mr. Deputy-Speaker:
182

The question

“That leave be granted to intro-
duce a Bill further to amend the
Coal Mines Provident Fund and
Bonus Schemes Act, 1948.”

The motion was adopted.

Shri Jagjivan Ram: I introduce the
Bill. '

CINEMATOGRAPH BILL

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
[ beg to move for leave to introduce
a Bill to make provision for the certi-
fication of cinematograph fiims for
exhibition and for regulating exhibi-
tions by means of cinematographs.

Mr. Deputy-Speaker:

The question
is:

“That leave be granted to intro-
duce a Bill to make provision for
the certification of cinematograph
films for exhibition and for
regulating exhibitions by means
of cinematographs.”

The motion was adopted.
Shri Diwakar: 1 introduce the Bill.

BUSINESS OF THE HOUSE
CATCHING THE SPEAKER'S EYE

ot g ;4 OF wAErd ¥ fon
T T WG E

[Shri Bhatt (Bombay): On a point
of information].

Mr. Deputy-Speaker: Before I allow
Mr. Bhatt to say anything, I would
like to inform the House that I have
received a letter from Babu Ram-
narayan Singh, apparently raising a
question of the privileges of the House
and stating that the Speaker is receiv-
ing lists from the Whip or Whips and
is proceeding in accordance with the
list of Members given in those lists
and this prevents the exercise of
independent judgment, though the
practice in the House is for each hon.
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Member who wants to speak to stand
up and catch the eye of the Speaker.
Well, so far as this matter of proce-
dure is concerned, I would like to
explain the position so that there may
not be any misunderstanding on this
point. I would refrain from reading
further this letter inasmuch as the
hon. Member casts aspersions on the
Speaker in this matter which should
not be done. But having regard to
the standing of the hon. Member, I
did not want to reject the letter
altogether.

So far as the point raised is con-
cerned, I would say that far from
restricting the choice or the selection
of proper Members by the Speaker,
this enables the Speaker—if he has in
advance a list—to choose the Members
to speak so as to maintain the level of
the debate. In this matter the
Speaker is to-day following only the
practice which has been followed in
this House since the inception of the
Legislative Assembly. I may even
refer to the practice in the United
Kingdom. 1 refer _particularly to
May’s Parliamentary Practice where it
is stated:

. “It is now the practice for
Members who wish to speak in a
particular debate to submit their
names in advance to the Speaker.
This practice, while not fettering
the discretion of the Speaker,
affords to Members who avail
themseives of it a proper opportu-
nity of ‘catching the Speaker's
eye’; and to the Speaker a means
of distributing the available time
as equitably as possible between
the various sections of opinion.”

I am also not sure whether the hon.
Member himself has not sent similar
chits to the Speaker many a time.
Well, this is the practice. The Speaker
is not bound to follow the list handed
over to him.

On two other occasions this
matter was raised in the House of
Commons in one of which Mr. Church-
ill himself took part. Anyway, I
do not want to take up more of the
time of the House. I need only say
that it was repeatedly held that far
from interfering with the discretion
of the Speaker, it enables the Speaker
to choose the right sort of people to
speak. Intending Members give
notice in advance to the Speaker and
he makes a list of the Members having
regard to the time at his disposal.
This does not prevent the Speaker
from asking any other Member who
stands up and wants to take part in
the Debate to speak. The discretion

also
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is always in the Speaker. It is only
for the purpose of {facilitating the
debate and to keep it up to a high
level. This does not mean that the
Speaker is bound by any list. It only
enables the Speaker to get on with
ihe business fairly and equitably.

Shri Kamath (Madhya Pradesh): Sir,
on a point of clarification. Rule 157
ot the Rules of Frocedure lays down
that when a Member rises to speak,
his name shall be called by the
Speaker. But it has sometimes
happened in this House that a Member
who remains seated or occasionally
even a Member who is absent in the
Rouse has been called upon by the
Speaker, and when it was found that
the Member was absent, his name was
called the next time. This has hap-
pened several times.

Mr. Deputy-Speaker: 1 would sub-
mit to hon. Members that the Speaker
need not give answers or decisions on
nypothetical questions. The ' matter
has not appeared before me today.
Whoever is in the Chair is competent
to decide that question when it arises
before him, whether it is the Chair-
man, .or the Deputy-Speaker or the
Speaker. Therefore it is not right
that I should address myself to any

enypothetical questions on matters
which do not appear before me.

wry Trawreraw fag : Star fr 43
difeq fear a1, 98 FaT wF A
T g7 #ifvw, S8 & A e o
frde &r g, €, &R srqwr daer
Y g, A M Fm

. [Babu Ramaarayan Singh (Bihar):
Sir, before you give your ruling on the
matter, which I will gladly abide by,
I request you to allow me to say my
poglt xl'egarding which I had given
notice,

Mr. Deputy-Spesker: I have al-
ready given my ruling. The entire
argument is contained in the letter
written to me by the hon. Member.
I have given my considered ruling
and I have also referred to the prac-
tices pevailing both in the British
House of Commons and here. There-

fore, no further speech is necessary on
this matter.

HouRs oF SIrTING

Shri Kamath: Has any communica-
tion been received from the
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so far aboul his expected date of
return to Delhi? I am asking this
with regard to the hours of sitting
of Parliament.

Mr. Deputy-Speaker: We shzll con-
sider this later.

Shri Hussain Imam (Bihar): Will
the Leader of the House throw
some light on the hours of sitting?

Mr. Deputy-Speaker: The matter
was raised a few days ago by one
of the hon. Members and it was then
suggested that if we had only one
sitting it would facilitate the work
and also give an opportunity to
Members to study in the time thus
available. The hon. Speaker had
on one occasion invited hon. Members
for an informal talk on this and has
adjourned that meeting to some other
date. As he has been expected
back 1 did not want to take up this
question and come to any conclusion
Day betore
yesterday when this matter was
raised again 1 said that today we
might be in a position to know
definitely when the hon. Speaker is
coming. I also suggested that the
opinion of the Leader of the House
might also be taken in this regard.
Now, we are not clear when the hon.
Speaker will be able to come—if he
is likely to come tomorrow or the
day after, it is no good my trying
to take a decision over the head of
the Speaker. However, we would
like to hear the opinion of the hon.
Leader of the House. If there is a
chance of the Speaker coming to-
morrow I will leave the decision to
him, otherwise I shall state to the
House my decision in the matter.

The Leader of the House (Shri
Jawaharlal Nehru): In this matter I
believe I stated on a previous occa-
sion that Government would be
entjrely in the hands of the hon.
Speaker. So far as Government are
concerned we should very much like
one single session of the House. We
felt that it would suit both the House
and Government n.embers better, but
we wanted to suit the convenience of
the Speaker too in the matter, so we
left it to him. And as you just said,
we convened a conference for that
purpose—I regret to say I was not
g:esent at that conference (I was not

Delhi or some such thing), so I
do not quite know what was decided
at that conference or if any decision
was taken.

Shri Kamath: Your views were
conveyed to the Conference by the
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Chief Whip.
due to the hon. Speaker that we may
awalt his return before deciding up-
on anything.

Mr.. Deputy-Speaker: I agree. That
is the opinion of many of the hon.
Members .and also of myself. The
Government’s view will be communi-~
cated to the Speaker as soon as he
returns, If, however, there is no
chance of his returning shortly, I
shall try to announce what course
may be adopted.

{2 NooN
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'Shrl Bhatt: Sir, I want to have a
poi[nst clarified. @ The Parliamentary
programme that we have received
shows that the session is upto 5th
May, but some newspapers report
that it would be extended till 20th
May. I, therefore, want a clarifica-
tior if there can be any.]

ot WATHTETS AYE : AHTAT F T
zadAT Y & v ¢ fF o aw qEd

1 W IgIHT q% G945 990 |

Shri Jawaharlal Nebhru: All that can
be[said is that Parliament will sit till
the urgent work is disposed of.]

GENERAL BUDGET-—LIST OF
DEMANDS—contd.

SECOND STAGE

Mr. Deputy-Speaker: Today we
have two Ministries, Are we taking
up the Ministry of Information and
Broadcasting fArst or the Communica-
tions Ministry?

The Minister of Communications
(Shri Kidwal): Communications.

Mr. Deputy-Speaker: 'Up to what
time the hon. Minister proposes
taking the Communications Ministry?
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Shri Kidwai: Up to half-past three.

Mr. Deputy-Spesker: Then at 3.30
we will take up the other Ministry
and go on till 5.30.

DeMAND No. 4—MINISTRY oF
COMMUNICATIONS

Mr. Deputy-Speaker: Motion is-

“That a sum not exceeding Rs.-
528,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1952, in respect of
‘Ministry of Communications'.”

DeMAND No. 5—INDIAN POSTS AND
TELEGRAPHS DEPARTMENT

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
30,08,82,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will " come in course of payment
during the year ending the 3ist
day of March. 1952, in respect of
‘Indian Posts and Telegraphs
Department’.”

DeEmAND No. 6--METEOROLOGY
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
' 78,10,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come In course of payment
during the year ending the 31st .
day of March, 1952, in respect of
‘Meteorology”’.”

DemaND No. 7—OVERsEAs Com-
MUNICATIONS SERVICE

Mr. Deputy-Speaker: Motion is:

“That ‘a sum not exceeding Rs.
67,01,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during .the year ending the 31st
day of March, 1952, in respect of
‘(i)vgx;gea.s Communications Ser-
vice',

DEMAND No. 8—AVIATION

Mr. Deputy-Speaker: Motion is:

“That a sum not exceedlngrn.s.
2,91,69,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
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will come in course of payment
during the year ending the 31st
day of March, 1952, in respect of
‘Aviation’.”

DeMAND No. 93—CapPiTAL QUTLAY
oN INDIAN PosSTs AND TELEGRAPHS
(NOT MET FROM REVENUE)

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
5,31,75,000 be granted to the Presi-
dent to completer the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1952, in respect of
‘Capital Outlay on Indian Posts
and Telegraphs (Not met from

Revenue)’.

Demand No. 95—CApPiTAL OUTLAY
oN CIviL AVIATION

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
1,76,00,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the vear ending the 31st
day of March, 1852, in respect of
‘Capital Qutlay on Civil Aviation’.”

Shri Kidwai: I would like to place
certain facts before this House before
it debates the Budget, because then
the criticism will also be on what we
propose to do. I want to tell the
House in a few words what we have
done in the last few years and what
effect it has on our finances because
I am going to make certain proposals
that may require enhancements of
certain rates which we are charging
today.

Last year we reduced the charges
on telegrams. The minimum charges
were thirteen annas, we reduced them
to twelve annas. The traffic in the
year increased by two lakh more
telegrams but our income fell by about
Rs. eleven lakhs. . Similarly, last
yvear we reduced the trunk telephone
charges for certain distances. The
number of trunk calls went up by fifty
Jakhs, but our income went down by
Rs. eight lakhs. Still, these two
departments are running at a profit,
and therefore the slight fall in income
in spite of the rise in traffic can be
fznored.

But the nposition of our postal
services is quite different. There has
been' a persistent demand in the
House for opening more and more
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rural post offices. From the notices
of the cut motions that have been
received, it appears that that demand
still persists, which is only natural.
But I would like hon. Members to
realise what we have done since 15th
August, 1947 in this respect. Since
August 15, 1947, we have opened
12,491 new post offices—11,376 rural
and 1,115 urban ones. The percent-
age of increase in the last 34 years has
been 59 per cent. in the case of rural
post offices and 29 per cent. in the
case of urban post offices. On these
new post offices we are today spending
Rs. 41,40,000 per year. For this
zdditional expenditure, we have not
any corresponding additional income,
because all.that has happened is that
deliveries in certain areas have been
taken out of the jurisdiction of one
post office and handed over to the
other. In the meanwhile, traffic has
gone qup and we have had to employ
additional staff for the post offices that
were in existence on August 15, 1947.
The expenditure on this additional
staff comes to about Rs. one crore and
35 lakhs a year. Thus, we are spend-
ing about Rs. two crores a year and
the result is that we have been suffer-
ing an increasing loss on the ostal
side. Hon. Members will find that in
the next year's Budget the loss on the
postal side is likely to be more than
Rs. one crore and 35 lakhs.

If we want to rationalise our
charges, we have to collect this money
from somewherc and balance the
loss on the postal side. We must so
do it that the rates on telegrams and
telephones and the postal side are
rationalised and every Department is
self-paying. There are friends who
say that the postal side is a utility
service which the Government should
not hesitate to subsidise. That may
be true, but in our present financial
position, it is not possible to subsidise -
it.  Therefore, we have to collect the
money from persons and associations
whom we serve I have to get addi-
tional money and one way is to
increase the price of the post card
from nine piec to ‘twelve pies. (An
Hon. Member: Nc. no.) I was strong-
ly in favour of it. Either you
reduce the charges on your envelopes
or you increase the charges on your
post cards. You cannot have such a
big margin between the two prices;
otherwise, more and more people will
take to the post card and on every
post card tnday you are losing some
money while envelopes and letter-
cards are the only two articles which
bring you income. When there is a
bhalance -between the post cards and
the letters and the loss in the one is
offset by the profit in the other, then
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you can have a balanced = account.
But when the difference betiveen the
two prices is so much—nine pies for
the post card and twenty-four pies
for the  envelope—more and more
people write post cards and more and

‘more is the loss in the income.

Similarly, today as the pay of the
stafl has been increased and there is
dearness allowance, all our serviceson

money orders, registered letters ete.

have become losing - propositions. I
have got before me a statement which
gives what we are spending on each
item and what we are éarning through
it. On every registered letter we
are estimated to spend -Rs. 0-8-7 and
our income is only Rs, 0-6-8. On
every VPP. we are estimated to
spend Rs. 0-13-11 and we earn only
Rs: 0-6-8. On every insyred letter we
spend Rs. 1-4-7 and we earn only Rs.
1-1-1.. On every post card we are
spending Rs. 0-0-8'3, whereas we get
only Rs, 0-0-9. The price of the card
has now gone up still further on
account of the opening of the new post
offices, because that has not added
any income. and therefore the price of
the card will be now about Rs. 0-0-10.
There are. two alternatives before us.
Either we may increase the price of
the post card or we may increase the

‘charges for other articles. we handle.

A proposal is under the consideration
of my Department to enhance the
rates on certain articles other than
post cards. and envelopes. I wanted
the House to know this before the
starting of the debate. I 'have also
ziwlzen the justification for this propo-
sal.

Shri Jaipal Singh (Bihar): In view
of the fact that there is to be a full-
dress debate. as announced this morn-
ing by my hon. friend, on the 16th,
much of what T would have liked to
say today I would rather defer to that
occasion.. I have tabled three cut
n.ctions which I  do not propose to

move hecause I believe that my pur- -

nose will have been served by the
opportunity you have given me,

I want to inform the House, and the
rountry also. about the terrible situa-
tion to which civil aviation has been
brought since indenendence. ain
and agsin. on the floor of Parliament
we have heen denied Information. I
maintain that, whereas before inde-
nendence  we had an aviation record
that may well have been the envy of
other flying countries, since 1948 at
any rafe. we have progressively gone
downhill. ‘I do not say. that only as a
general charge or attack on our civil
aviation management, but I would
65 PSD :
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-like to give the House certain facts and
figures to corroborate my stalement.
In, 1946, this country had no aviation
.accldent. What is the position now?

.Sln'i K'!dwal: No planes were flying
then. How could there have been
accident~?

Shri Jaipal Singh: For the last six
months, between July and December
1980, it we look at the accident flgures
they are alarming. In these six
months, there have been nine  fatal
accidents and as many as fifty-gsix per-
sons have been killed. I do not for
one moment suggest that there‘can be
no accidents. Accidents occur in the
best of organised countries. That, I
accept.. At the same time, I do main-
tain that a great number of these acci-
dents could have been obviated had
there been better direction and more
competent inspection in our civil avia-
tion organisation.

I have always admired my hon.
friend for the bold stand he has taken
in the matter of introducing experi-
ments. Take, for example, one of his
experiments—the night air mail ser-
vice. It will come up for discussion
on the 16th and T shall have more to
saysabout it then, but I could not but
admire mg hon, friend for the courage
he had shown in. defying powerful*
groups and introducing it and seeing
to it that fhe scheme was a success.
For that. I do admire him, But then
there are¢ other experiments, 1 regret,
where I cannot give him the same en-
comjum. Since independence, we have
had in the Civil Aviation Directorate
non-technical direction at the top. And
I maintain that to a large extent the
deterioration in our standards, the in-
crease in accidents. the low standard
in the trainees have 'been larfely due
to the fact of an increase in laxity in
our inspection and direction.

Only a few weeks ago I asked him
whether there was a Director of Train-
ing and he said there was. When I
asked the name of the Director of
Training he told us he required notice.
I know it for a fact that, unless he has
made that appointment since I asked
him that question, there is no Direc-
tor of Training. Anyway I would ask
my hon. friend whether he thinks that
training can be of a regular can
be co-ordinated, whether stan ards can
be maintained either in training or
discipline. if there is no Director of
Training to look after this im :
E Director of Training that post hes
o ctor of Tr. a has
not been filled—that flying chbs,
scheduled services and everyone ‘elsg
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has taken unfair advantage of my hon.
friend with the result that we have
had so many anomalies and irregu-
larities. I need hardly point out to
the Assam air-lift. It was a scandal
of the first magnitude and it took
my friend many months to put
things right. It was something like
the jute scandal. After we lost
nearly Rs. 83 crores, our Govern-
ment woke up to the fact that some-
thing should be done to increase the
export duty. Some such thing hap-
gened with regard to the Assam
air-lift also. I know of one case
where a pilot after flying for so
many hours went off to sleep—hence
an accident. The direction had
been weak; it had been incompe-
tent. I am prepared to prove it by
facts and figures. (Shri Kidwai:
I agree)) My hon. friend agrees
and yet he does not take proper
action.

We have heard a lot about cow
slaughter, I maintain there has
been a certain‘'amount of man slau-
ghter as far as civil aviation in this
country is concerned. I do not deny
that accidents do take place in spite
of the best precautions. But most
of these accidents, I maintain, gould
have been prevented, and they have
been due to the negligence of my
hon. friend’'s Department.

I am not for one moment sugges-
ting that non-technical people can-
not administer a Department. But
it is strange that the increase in
accidents should coincide with my
hon. friend’s experiment with non-
technical men at the top direction of
civil aviation. If the old high stan-
dards of discipline and safety had
been maintained. I think, a great
many lives might have been saved.
I ask my hon. friend to tighten up
things and I think he himself is very
anxious that the old record had bet:
ter be got back. But I think some-
thing definite has to happen before
such things can be achieved.

Thére are many reasons—I have
given only a few. Take, for exam-
ple, the Civil Aviation Training Cen-
tre. My hon. friend has spent near-
ly the best part of one crore of ru-
pees to establish it. For what?

Shri Kidwai: From where I got
that money?

Shri Jaipal Singh: You got it from
this House. But the question is Gov-
srnment should have a policy. My
charge against my hon. friend is that
pe has broken his promise to the fly~
ing clubs,
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Last year there was a conference
of the flying clubs at which an assu-
rance was given that there  would be
no abd initio training at the Civil Air
Training Centre. Perhgps some
Members would like to know what I
mean by that. Government spends
very nearly Rs. 18 lakhs in subsidis-
ing flying clubs, gliding clubs and
the Aero Club of India.

Shri Sidhva (Madhya Pradesh):
Do you want it to be reduced?

Shri Jalpal Singh: These clubs
have all along, before this
Civil Air Training Centre start-
ed, been doing their work and they
have done it very well indeed. The
Ministry's administration report  {t-
self admits it. At the present mo-
ment there are as many as 364 trai-
nees at the various flying clubs., 1
need not give more flgures. I would
like my hon. friend to tell the House
how many B pilots his Civil Aviation
Centre has produced,

1 do not want to deny the neces-
sity of the Civil Aviation Trainin
Centre. I do not object to it. I think
it has a place. There is8 other work
that could be done there. But 1 do
think he has been most unwise In
taking away, in underminin the
work of these flying clubs, After all
Government is spending nearly Rs.
168 lakhs in subsidising them. For
what? Is it with a view that their
work should be undermined? Tn any
case, he told the conference of Fly-
ing Clubs which was presided over
by his Deputy Minister that his origi-
nal programme or assurance of not
having ab initio training at the Civil
Aviation Centre would be honoured.
But bhe did not honour-it. As a mat-
ter of fact all the flying clubs, as it
were, boycotted the whole scheme of
ab initio training and he had consi-
derable difficulty. He haqd recruited
very exnensive staff, but he discover-
ed that he could not get the trainees.
However, that is another matter.
There again. my submission to my
hon. friend is that the Civil Aviation
Training Centre has a place in the
country; there are many other things
it can do. But I would urge upon
my hon. friend that he should not
take away the work from the flying
cfubs. but that through the flying
clubs he should achieve what has
been achieved in the past.

At the present moment, the flying
elubs are not regularly Inspected.
Now there are in certain flying clubs
—TI need not give their names: I am
not arpguing against them. I am fight-
ing for them, as my hon, friend
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knows—instructors who have no
business to be instructors. This sort
of anomaly, this dangerous situation,
my hon, friend must prevent for the
sake of not only flying, but because
of the excellent record we have had
in the past.

While I have given reasons for our
downfall and our decline in our avia-
tion record, I have certain remedies
also to offer. At present our pilots,
particularly B pilots, are examined by
their own instructors. To my mind,
that is a very, very dangerous thing.

Shri Kidwai: We are handing it
over.

Shri Jaipal Singh: I am not per-
sonally very enamoured of the
standards that my hon. friend has
been able to maintain at the C.A.T.C.
First of all he has to tell me why
so long as there are 28 or 30 B class
pilots still unemployed, he is in such
a mad rush to increase the number
of unemployables. I maintain that
my hon. friend should see to it that
our standards are not in any way
made to fall below what they have
‘been in the past.

The Ministry of Defence has issued
a directive that V.I.Ps. may not be
tlown in certain aircraft. The coun-
try has a right to know when things
have gone down like this, what are
his remedies.

With these very few words, 1 would
urge upon my hon. friend again to
see to it very seriously that there is
coordination in training, that high
standards, instead of being relaxed,
are maintained as they .have been
in the past—not the recent past, not
since his experiment with non-tech-
nical direction has been brought in-
to being, but <before them,—and he
should also consider whether his de-
partment cannot cooperate with the
Indian Air Force. 1 was thinking
when | mentioned this as to whether
the examinations could not be con-
ducted particularly for the B trai-
nees, by the Indian Air Force ins-
tructors. Because, after all, they are
much better qualified than any per-
ZonneL that my hon. friend can pro-

uce.

Prof. K. K. Bhattacharya (Uttar
Pradesh): 1 musti avail myself of this
opportunity to content myself with
a few observations in the short com-
pass of ten minutes at my disposal.
» am the President of the All-India
Postal and R.M.S. Union and there-
fore in that capacity (Shri Kidwat:
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Question) as also in my capacity as
a Member of Parliament I want to
bring to the notice of the hon. Minis-
ter certain essential facts relating to
the Postal and R.M.S. Union.

Before 1 say certain things regard-
ing the Postal and R.M.S. matters I
would say that the' dearness allow-
ance given to the Postal and R.M.S.
employees should be increased. Be-
cause, according to the recommenda-
tions of the Central Pay Commission
the alowance should fluctuate ac-
cording to the rise and fall in the
cost of living index. And the cost of
living index is about 500. As such
the minimum amount of dearness
allowance should be Rs. 80 as against
Rs. 45. \

Secondly, regarding the scale of
pay, it is 60-125-170 today. It was
fixed on the assumption that the cost
of living index would remain between
160 and 175 for all the tlme. But the
cost of living index has been persist-
ing between 380 to 450 for the last
several years, and this cost of living
index has remained so according to
the declaration of the hon. Minister
of Labour made at Jhansi on the 23rd
October, 1950, at a public meeting.
The emoluments of employees
in  the public utility services should
also be raised in the same order.

Further, I would ask that the re-
commendations of the Post and Tele-
graph Expert Committee should be
given effect to in toto. Only one re-
commendation has been given effect
0, and that is that there should be
a day off a week. Nothing beyona ,
that has been donc. I would ask the
hon. Minister to give eflect to the
recommendations of the Post and

Telegraph Expert Committee which
was appointed.
I would also ask him to consider

favourably the question of extra duty-
allowance to the R. M. S. workers.
Now the allowance is about eight
annas for every three hours. This is
a very meagre payment I should res-
pectfully submit to the hon. Minis
ter, and therefore he should see to
it that it is increased, as the man
gets for eight hours only an extra
amount of eight annas.

I would also ask him that he shouid
create posts of Assistant Accountants
in the Post Offices and in the RM.&
I would also ask him that he shovuld
see to it that the shortage of super-
visory staff in the Kanpur R.M.S.
and the Banaras R.M.S. ig made up.
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‘With regard to class IV employees
I would ask the hon. Minister that
he should provide as early as possi-
ble the same system of uniforms at
the old rate. The class IV employees
are getting only one set of quorms
a_year instead of two to which they
were entitled so long. And they are
getting short sleeves and short trou-
gers, They should not be given that,
and they should be given the usual
uniform as also at the old ratg

I would also ask him to bear the
point in mind ‘that the accommoda-
tion of the P. and T. staff is in a
very bad condition because of the
congestion in urban areas, as they
have got to put in considerable hours
of work. They get only Rs. seven
or so as house rent. Houses should
be built for them by the Govern-
ment, at any rate out of the revenues
of the Department itself.

I would also like to say that cer-
tain expenses can.be eliminated. For
example, the complaints organisation
may well be abolished. The office
of Labour Welfare Officer also can
be abolished. These posts seem to
be superfluous. I would also ask
the hon. Minister to bear in mind
that there are superﬂ\_xoug posts of
Directors, which are six in number.
They should be abolished.

I would also tell the hon. Minister
that there are certain buildings which
require immediate demolition or at
any rate renovation—for instance.
the R.M.S. rest-rooms at How.rah and
"Dethi. I would also invite his atten-
tion to the miserable condition of
the R.M.S. offices on different Rail-
ways—specially- on the BB. and C.IL
and O.T. Railways. Therefore 1
would ask him to give such facili-
ties to the R.M.S. people by virtue
of which they can work comfortably.

Shri Kidwal: Do not make too
many requests!

Prof. K. K. Bhattacharya: I am
not making too many requests. 1t
I have got to do so I shall take &
deputation to you.

With regard to the complaints or-
ganisation it has been definitely bro-
ught to my notice that there is no
necessity for this complaints organi-
sation which has heen opened up re-
cently.

At any rate.the opening of the
P. .and T. College at Saharanpur is,
according to my information and
kn)wledge, not necessary at all,
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Now, with regard to Allahabad" 1
have got one or two things to say.
Though the hon. Minister comes
from U. P. he has neglected Allaha-
bad most. Because, with regard to
Allahabad I can tell you tifat he has
not given us any facilities of travel-
ling by air. The Members of Parlia-
ment and several M.L.As. and
M.L.Cs. find considerable difficulty
to fly from Allahabad to Lucknow and
Allahabad to Delhi and back.

.‘I would also ask him to sympathe-
tically consider the question of out-
station allowances.

It has been brought to my notice
that the R.M.S. men who work get
an allowance only after six hours at
the rate of twelve annas. After
working for twenty-four hours he
gets a paltry amount of twelve
annas. This is a ridiculous amount,
and I respectfully submit to the hon.
Minister to rectify this matter very
quickly and to see that the Postal
a{ned R.M.S. Departments work at full
steam.

I would. however, draw the atten-
tion of the House to the fact that
you have got in the Communications
Minister a very sympathetic man. 1
had the opportunity of waiting on
deputation, along with several Mem-
bers. upon him and I found that he
readily conceded some of the de-
mands which were made to him. I
hope he will continue to have the
same sympathetic attitude all the
time. At the same time ] _ would
like to tell the Postal and R.M.S wor-
kers that they should bear in mind
that in no circumstances they should
indulge in the pastime of a strike.
There should not be any attempt to
sabotage our newly won indepen-
dence. While all the courses of pea-
ceful mediation are open to them in
the way of good offices, mediation,
negotiation etc.,, they should not un-
dertake the perilous work of sabo-
taging our independence by under-
taking a strike. I want to give this
word of advice to the workers through
this House that it would not be the
way in which loyal servants of India
should work, especially in this posi-
tion when you are encompassed by
difficulties and the State is in. peril
itself on account of shortage of finan-
ces. I. however, want to impress up-
on the Government with all the
sincerity at my command that it is
time enough for us to realize and for
the Communications Minister to rea-
lize that these are public utility ser-
vices and therefore he should not
grudge any amount which is neces-
sary in order to make the people en-
thusiastic and feel that they
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should do their best to the
Department so that the Depart-
ment can work most efficiently. There
cannot be any manner of doubt what-
ever that if this Department is to work
as efficiently as possible the cogdl—
tions under which they are working,
as I knaw, must be improved imme-
diately and unconditionaly. And
there cannot be any denying the fact
that all of them are loyal workers.
When I was a young man I knew
that the post office was the most
cfficient department and honest de-
partment, @nd though I have.become
old I still retain that impression that
it is the most honest and straight-
forward department. I therefore
want ihe hon. Minister to look at the
matter of the post offices and
the R.MS. with the utmost of
consideration and sympathy so that
the workers may feel rejuvenated by
the encouraging stand - which the
nation may take. :

It is an undeniable fact that the
work which they are discharging is at
enormous cost of their health - and
vitality itself. As I have told graphi-
cally the R.M.S. posimen, sorters and
officials are working at g great disad-
vantage. There is no residential ac-
commodation for. them, no proper
way of treatment for themselves and
their wives and children. All these
matters should receive the earnest
and most favourable consideration of
the hon. Minister.

T have nothing more to add except
this that I hope the hon. Minister
shall continue. to retain the same
kind of affection for the Department
in order to add to the efficiency titere-
of. Otherwise the Department shall
go down as a hungry man is an angry
man. Therefore we want that all the
men in this Department should be
contented and loyal.

Shri R. Velayudhan (Travancore-
Cochin): I would not have dared to
speak on this Ministry but for the
pressing demand from my State re-
garding the integration of the Anchal
sysem with the Postal Department.
1 may state that the Anchal system
in Travancore-Cochin State is onc of
the best mail carrying systems in
India and it is'run on a profitable
basis. In fact most of the Anchal
masters are educated people and we
could sce even school finals and gra-
duates holding such posts there. With
the integration effected in April 1950
with the postal system, the Government
of India ook up the entire administra-
tion but it could not take any deci-
slon with regard to their revised
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scales of pay at that time. In other
States where the integration was
eftected during the same period the
scale of pay of this staff was brought
on a par with the Indian Postal sys-
tem,

Shri Kidwai: No, no.

Shri R. Velayudhan: Ii Travancore-
Cochin I think the pay has not been
brought to the same scale and I un-
derdtand .that the Government
India is going to introduce the new
pay scale system only from April on-

Shri Kidwai: May I inform the hon.,
Member our Central scale of pay was
introduced in no State in India ex-
cept from April 1951.

Shri R. Velayudhan: If that has
not becn done, I request that as in the
case of Railways which were inte-
grated in 1950 itself and whose staff
was paid on the Central scale of pay
from the datc of integration, the em-
ployees of the Anchal system should
also be given the same pay from 1950,
that is, since the date of integration
onwards. This involves a matter of
principle. When the integration took
place in 1850, therc is' no meaning in
saying: “We will pay only from April
1951.” These poor people are not only
doing extra work but they are under-
going extra loss now. Recently an
injustice has been done to the Anchal
masters of the Travancore-Cochin
State. They are the non-departmental
Anchal masters and their strength
will be between 500 and 600. These
non-departmental Anchal masters in
the State were recruited by the Pub-
lic Service Commission and they were
taken as regular employees in  the
Anchal oflices. There was absolutely
no dilterence in their cadre, their qua-
lifications for getting into  service,
their transfer, leave etc., in the An-
chal Department as ggainst Depart-
mental Anchal masters of Govern-
ment. According to the integration,
from April 1951 onwards théy are en-
titled only to a basic pay of Rs. ten
just as in the case of extra-depart-
mental post masters in the Central
Service. In 'the Part A States the
existing system is that the extra-de-
partmental post masters will get a
basic pay of Rs..ten plus an allow-
ance of Rs. ten. But these post mas-
ters used to work only from two to
four hours. If there, wag work ex-
ceeding four hours the department
used to convert the extra departmen-
tal post office into a departmental
post oflice where the post masters en-
joy a higher salary. With the inte-
gration of the postal system and An-
chal, the non-departmental .Anchal
masters have to do additional
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[Shri R. Velayudhan]

work. DMore than that cven
though they were non-depart-
mental Anchal masters the hours of
work were just like the hours of work
for the regular departmental Anchal
masters in the State. Therefore my
request to yop, is that these non-de-
partmental Anchal masters should be
brought into the same category as the
‘departmental Anchal masters or post
masters of the Union and they should
be paid accordingly. Up to now the
‘Government have not come to a deci-
'sion with regard to the refixation of
pay in the appropriate grade accord-
ing to the duties performed and the
responsibilities shouldered. I think
.a principle on the basis of this has
not been evolved by the Ministry yet.
My hope is that the hon. Minister
will go into these details and without
giving any trouble to the employees
due to the integration wilk be able to
find a solution satisfactory to them.
1 realize it is very difficult to evolve
a uniform policy in this matter, be-
cause the educational qualifications of
the postal staff in the case of Travan-
core-Cochin are higher than the post-
masters in other States. Take the
case of Rajasthan, Hyderabad or Sau-
rashtra. There a non-departmental
post master need be only an ordinary
school teacher. _He will go to the
post office during the mailing time
and work for two or 23 hours and
then go away. Therefore in the
Travancore-Cochin State when the re-
vised pay scales are fixed, the quali-
tications of the employees should al-
s0 be taken into consideration, be-
cause I understand that there are
graduates even who are employed as
non-department Anchal masters.

feel therefore that to lower their scale
of pay irum Rs. 20 plus 20 to Rs. ten
plus ten is a great injustice. The
Ministry should rectify this wrong
ymmediately.

Then I come to the recommenda-
tions of the Expert Committee which
was appointed in 1949 by the MN\is-
try. I understand that st of the
important  recomnmendations ~of
this Committee  which involve
do cost have been implemented
by the Ministry and.-1 am very happy
over it. But still there are certain
important recommendations which
remain to be implemented and the
expenditure on this will not come-to
more than a crore and a quarter of
-upees. Previously the income from
the Postal Department was more
than, the income from the Telephone
Department but now most of the in-
comeé from the Postal Department is
spent fqr the development plan of the

9 APRIL 1951

List of Demands 6361

Telephone Department and that is
why 1 think the Ministry could not
implement the recommendatjons re-
garding extra duty, workigg houme,
extra allowances etc. of the postal
employees. The lot of the postal em-
ployees in the lower cadre is very
pitiable and I think Government
should take particular interest in see-
ing that these unfortunate people who
work from dawn to dusk are given
something extra according to the re-
commendations of this Expert Com-
mittee.

ool yfar ww: fedr  ofiww
argE, A a9 F wwAR FTWOE R
e 7 g8 9 fafrz oo & wgww
¥ AR e AT qE
W ¥ 9g> & amfas fafree< qiga
q ot ot &1 o foxw fem
T S SEWGER 7 FRED &Y
g er W fas fFar 1 g I WY
Afwel &1 qgae & fF owg frad
ae 'qferel § FmaT @ &, -
§0Fe (experiment) #T @ &1
WA qfeel ¥ e 9RE
W v e § 9w & fow g
fgm & s/ IT .Y WA 4
g AT 9T & QI @ Fw faw
g o d fog & semera A
ardE Fear g1 9a 7 @ A
foie qft AT 99 & wEY EHHN
&Y 57 N few agr & @ T wrh
qivgh Tt w oA W gk fr
9 A% €T §IF IEH U FAX &
Fha ZHANA T HAET AN W
ol I8 W W I g @
o0 ot g€t EfrwrT zea (Telephone
tools), &¥rwa wdw (Telephone
parts) IEN, gt TAT | FA To6 N
gom 9 & 5 s@ &em & foq
Qo W wdt qrzd gt wE@ AT G
A T Lo W & N grE A

Waw § R O wdT | 7€ AV
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feg ‘wft gt N aw &1 o= &
eferd o ¥ atF aw F §
o oag agw ww e & e A%
IR Ot o fw fad gehEE
(Test Research Institute) &raw
frar ag s F1fad ardw § 1 o=

@ (Air) Fa} § gark ogw ¥
TR & e fog St 7 qEANEr €
g1 dfrrmgamaw ¢ fr wam
gk sgw | fmwr o W gem
wwIfEY 7 forerar Areds (mileage)
%4 (cover) fyar, ag gt Fv A
2 1 ux A amw am, e #1 qE@few
¥aw qeoF ¢ AT £ fw
fafreeT arge 7 FE@AT (courtesy
Week) s foar) g@ & @@t
ger yew@ ot sixfqaw worfaw
¢ TR A CEETE I
T fx gafew ¥ @g wEE A
foat aexT € 1| @Y F T g fr
g e A odt § W fafres
qgE A qE AYT A

Shri Kidwai : Has it in-
fluenced you also, this courtesy?

wyen afem oW ;. F onfy  smaT
g1 @y, &t feg @t & A
afer  arg A g2 v oar F
Juorzy  (realise) FT@ § |
*® ag ad qafow F qraa Ag |

MrrgT & aT Y FIU 7§ AT
s qafed F TR @ ¥ @A
=% (staff) E & AR o &
W o T wEA g Tafew ¥
ey @ F adi ¥ garfeew wgm
# @ 2> W 4R fax fem
q fr qafes & #= @ @ FT
fomre & 5 w0 @ fr Age
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& Tl aw o qgw gw €
My R o §ow
A wew § fF oW aw agw
¥y (improvement) gar &,
AN ww o 7 g8 agy Qi
S dgae & fr 1o & fou wrefireg
(confidence) dat. #T sitT St vy
T feerar o fr g qad Y
T® W T, v gedrema
et Efewm Y arw ar art ff,
arper Efourr AYarw w g, A 7
rtg fsarr ( Express Tele-
gram ) 7g 9T ufrr warx off
d, gart fafawT amgw wr s,
T X T FE & fouwg @1 f
# qErEgT A ) (g fen F A
wrdw Efeurm wom ar | ¥ F agi
g @t wew g frag fewm
I wY EEA fasr
dt ag grow gt awwdiw dfew #y

st fexnt . ag @ ot awd §

wren wfwy W ;. § gawar § fe
a1y FT gl I anft gfee T oY
g @ amt §, wft a|@ @ &
dvere § fx ag v & e d
A fonm @@t A § g, AW
% 9ot T 99 & @1z g 1 qEi
& gz w1 agT T A £ @
TEd & wawd qg o A e
am & ar gEd fewm &), W@ aw
qafe® &1 Iq o7 HrAQr AEY qg=r aw
av vafew 4 fazarg #y awar ¢ ?
Tg OF BT A T § AT S &
f o ¥EAT AT w1 |

w7 fours ¥ ag EHNET &

TR T T FET | qE BN A
wig & oamw R fHmm W
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[ ®rer atfaq T ]

Ry A § a® agw & aer
T § 1 o e AL faedt ¥ ez
W W A I I A
s o & R Fem T
(Telephone calls) g w1 at
T w=G At § | 3w 49 et
g fF oy aRFam qy Fwd
@l ST AWHT ENM I MG WY WS
afl @ gar fafre e ae
gre ¥ aEt 7@ § | wufed @y wy
@ qg Tl i FE ) wQ
TR A A A awEdr ww Ag
gt R w9 o A& e T
TET A A sgm W@ § fo
WET FAST TTq FTOWRT Y TR &
P ag WM @ 1 AY 78 INHT &
MANTTRFaRAE |

¥ £TqA  ( corruption ) ¥
T 7 FAfredaw N oo A 9
M g § ag wEr g fv g
oo F aga fgete 4 Al A
gawar § 6 oy wifew f #7a
¥ffq qum afeet ¥  aavE T
aa & fF wTwa %@ w@r €
qafeds ¥ oy, ®=H & T
TEAS QN § AT T T ¥
T AZET T a2 1 xw @Y
foaft wedt g foar sy S &
FTJT W

oft Tk : ag A wed & FASE
v ( Complaints Section )
are a1

oot afem TR Ag At IEF
wgr, Sfex o aog § &31 ag g
gafed fr aql w811 a7 @ =@
¢t & s w3 fem
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qafer & feu
wHOSE  dRA @A ¥ T @
A AT FZLE, AT T EE
WX T El, ag AW WAL |

¥ ¥ T IF AT K AE
gram @ fr 9w 3 AEER A e
1 g, it I fraaw (griovances)
§ %o aml &1 wezE A A faw
# foar § s & gowar § fraw
arY &1 fr%w FT AN gEm Adi g
fqiw wmw® ( Dearness
allowance) & aX ¥ ot w9 &
fiE & sa & at § sw A A"
fear &t #gr 5 v &1 TmEr €
W ARY AT WEY FX aFA | Sfw
ﬁmg.ﬁr frgads ¥ wgmd
FEAT 87 W 39 | I ATHA
Fratiy & @9 FT A g1 it aw
ifer qedw SR = g
(All India Postmen Lower
Staff Union) #7 gaema garm 3
@ F guamfa § AW B IAw &
WX & 3T gT AT S AT AgH
s & AT | AT FY IFA q@AT

s xan e agt 7Y wrfes (feeling)
%) T g9 AT B FIA | T &g
adl wgar fx sy anft 7 w9, ¥
g7 W gaEE i 5 faw aw
A ag WY & AT A A ATAA
qeltam wggar &W A feadr
afsFw YT 8 1

wig & foq s9 § ferma 98T &,
3few o &1 ag FEAT fF 4 A
%8, ®OAg feaEdz (Filiqnoe
Department) &1 #t# &, g FT
# wwwar § fr gife s W @
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& A ag a@ oot A [ T
WAz uw &, w9 FT 4 I@ A

fger 21

Shri Kidwai : You want
me to move a cut motion in
Finance Minister’s budget ?

oo sfwm oW : AF &, q@ o
Awa ( cut motion ) A & 4w
FET & | A9 SfFT a7 A Fifew
#d, I F AL W DT
1T JH AT 9T I IS HIAT ATEAT
gfr wgmi @ awg oF fFer &
g feear @ aft € 1 wemk
yordq, CF GO [ O A AqE,
i a1, AR 9w, 7fT 9@, 9 qS
IS W E AT a5 agmi g |
a9 I¥ FT FEX g F =g
e AwEY J@rT § WA §,
AN AHfgw § ag 97 # aTearg
feearadl sam) 9w ®1 fgemr A
W ¥ ¥ FT F¥T 9A9T 9T q¥Ar
21 % A F AW ¥ A
F&1 fF oy 3 Y wgard w7 IeTEw
agmar, & waraw (Pay Commission)
% fsddwa (recommendation)
& wyofer & fowa somd
qITAT, A A9 AT qeqrg = fgwar
»n € aifs 2z awearel w1 fewwr
AT T K | TWH AT W A
®ht g1 a3 TF A A
AME M A A9 ¥ HE wwE_r
wier ¥ Ay T v g 0 gafeR
@ NA W ag g7 Az w7

M & srerar 54 ofie #:1E (appeal
court) ¥ art &, fysgaw (Tribunal)
® a7 FFUL 9 XAy
qual oz am wunE @ aely

65 PSD
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21 & ag wtqar Afat (nominee)
EG RN L E R e (R ST L
g fF @ R faarh g 3
ag wrgar & fF ag adide  frame
dr =ifgd 1 x@ @ & o€ go-
FET @ A T FT ]

oft ferd: S A 2

st sfga ax:  AY =feaed
A fr aman 21 Qg e
aifaft arar 2, SER SRR fewwa
78 ¢ fr @we madr aifme w0
Iq yAfgre ag v 8 fir agt ww
TRy ) | TEfER B AT B A419 39,
e 972d ¢ e onfle fesgwe o ag
w19 X | 59§ 17 w7 ofr graEr ghw
T @ A N A w1 AT
s gFd & | g W a@
g A & @ s A F@rg e
g T Y ad

tg & qoran f F@w AR 7
FZAT 2| AT F 94T § [ AT WY
A P & IFTH AW IE A AT
q g srafag Y sk e
(Postman) & wxdr feav. ‘ag
gfag & g B Oiw 9o q, wf
W J, AIE e AR 0
g 9% § &t gud | A I &
F tiragAm fod I § 1 WX
g & ¥ 9 9 T fd ond
g1 72 730 § fr ag ammer. @ &
waRaT g f& g a8 wgq fF W
qifsqrde & wgd & & qffaawfr
(efficiency) &, amr agh it
gofard gFd § oF A M
g Y § IR TR oA o
w57 & fs thagm a oY @
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| ®veT sfem T ]

wawa| § % o awa gk > aga €@t
frodht had ot &, & awe gk
T 98§ | I | F 7 A wew v @
THAT &T §, TgA T =g ot § A
T AThE FH ifgd | B ag
ma ft Sw & fF dwel g arwa
AR TS X &, gW I A1 AoTX T8 X
T, AT spEn el & qarfaw | o
fifr e dm Y e ™
72 § AR I A gw T Frwre qw
a1 & g § 6 ad aa gT e
& ma N Tfgd, w1 regE TE
T aifgd | sEEw ¥ AR § #
vt § e gant fafre agw
% uewaw  (Algebra) # i€
e fear onw &Y ag 9a # T{) A7
| A o e el 1 TREe
P e AT E | W AW ag F@ §
9® FH A 919 ¥Eq 1 e wA
ag 73w (address) & 9@ @wA |
M 9w & foq sw 3fr @ afed
W 3T A qefeas qard ) ey
T T gwrfaedY agr w1 fAe e
fe @@ #ar s F@ )
LT aedfy g & 20—
e g E qEww § e fear @,
I Iy @R o), S qreaTg TE
T, 99 & AN e (promotion)
,WARER TR & wgT g
fe sme S wem Ofad, smomdt &
ted amg F o araxr fear 9r, 9T WY
fas@n ot & agi | o9 37 =y e
D, mife ag ata @)

ot fevwrt : ot & few few
% sprfigar fear ?
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&t afaw Tw . TaAse J fran,
a9 7 frr, foat T o
¥ a §, A g, I W gw
@, frEm 8 1 9z 98 awaerd
AT HGL IZAGA FQ §, Wi §
fagz (behave) xwar aAdf A |
IT & @Y g N g 9 T
7 fme 7ff T Wit a3 w7
ST & fF gaR qen 7 I Y o7 gef
g Wifs o qwEr 9w §,
e wlw R @ smefrEl W
UGS LR C
fF & 8% 1w sefaa) o dgard
Y 51 |

T F AAT OF AU 8§ arrfEe
¥ Fg 9T § AR ag g § e v
T &S g fF a1 & qEay 7 sy

‘g% (on the wholv) wefaai i

& o Tt & strg 7 wifaw ot WY
fiF @ B guT< o7 9F, 72 ALY HqqAT
e § | fET g & star s saqrs
fag & wowmar ar fF srg Sfm & ard

| § AT AR G AE FT 4% |

wyEdaa ag g fir z@ @57 W
gz w@iw (Postal Staff) & w7
FT /T ST @ §1 A {¥e &
s @rs (Postal Strike) g&
oY e 97 faefed § deeda degifae
@1 arferwre ame 7 warfgar frar
¥R OF %EeT g AR 9@ & any
I feT soer F1R g £ far |

ot Yeart: firw 7 wanfiar vy ?

wren afm R a4 § a4
war § o aafemr e SA € F Y
e o< e o oF, W qaer @
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& Smdar | gafgar gem &R I9 A
Tz A w@rew @ew g Al ag avd
& 9T Ffed 1@ HT W TE T
faqr| S & 417 IEA ¥ F @
difeae  (period) #r gd wreaTy
“diford | s A ST @R TS
¥ gz T 7 f& AR W wWES
difeqs (Strike period) #t aTEaTg
WA ew w1 wawa ag & oar
g 6 wres #1 WTEA (recognise)
FTINE, wWeEdga A T gwa)
g agdFe, i oar o Fw T @
2, o7  Erly guedt d, fFw grare
& qfcrs 4 g9 avearg A& 299 |
FT A FAIHTN ARAT A QEEET
gfaga & Sde § I F wgd &
warfaw s § 99 Favawn fear fr
BW wIEE NIfeae ¥ aweqig av AgY
3 and, ¥ET g TF  HOET
(formula) @Y (evolve) #T&H
GaT vy &3 foaw & 37w dar o
Ay AT qATY IR AT TG @&_T
fF o awg ¥ wF wgr § AR
gy faffer 7 s 8 v ay
FH QN S@AAT | AT AT Iq &
qaifess fomr ady &Y A sror &
ggam A R w338 fv gw
7 gar #YE @gm Ad foar g A
‘qg e gmAAr TE 2

Wt forerk : F FwEg 0 o
19 A AT fiF & & 9 ¥ A araw ey
£, QY st & s shewe]( protest) frar
fe 37 & =i Qar awer fvar My
wq A 7 gHH EHTT AT Fearan? |

ot wfewy aa: 997 a7 WA
T v e Y ;1 v mar AR
e & oar A fear mar ) Sfew
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3 o .
i AT A wged Y H X EwArg
fe amw wgy @ f& wY§ SwOger
fFTSR, ST a1 ATT A FF L AT A
T A N %7 wg, § I9 w7 & Gl
argfer (binding) & < A
qaRar, 3¢ B g A gAwar g\
ot ST AT & gwa § R
He is an honourable man and
I cannot disbelieve him, ™
o, T§ STE QAT g7 H AT 9,
gt ad aw A & frdr T
aw g ¢ fr fegeam A Aawe
miqz & fafred v foatwfafas

(responsible) szt =it @SN

I ¥ WM qAT TR § A

oA O €Y g § AT Ag w W

& fr A qra v faordr @ W@ R

AR ¥g A 9X A Eedw g

haeT ¢ @ § fF I ®B WA

(action) & oy & oY araar fear

¢, 39 %1 qafer & g A9 FL A

T A ofY fear & &t WY & gurd

1 ¥e ¥ =14 o7 wifaw w o w1

A7 forx fiear , o< x@ a<g g

AT TG FIR F FHATT A |

(English trans’ation of the above

* speech)

Lala Achint Ram (Punjab): Sir, I
am thankful to you for having given
some thme to me to speak on the
Ministry that we are going to discuss
today. Before the debate started, the
hon. Minister told us about his
proposals and also about the achieve-
ments of his department. We very
well realise the difficulties with which
he is faced in doing the work of his
department and in conducting experi-
ments thereof. In spite of all these
difficulties, the work that he has done
has earned a deep admiration in our
hearts for him. I refer here to a few
things in particular, for which I am
so much admiring this department. I
felt very happy when 1 read their
Report, specially when read about
the Telephone Factory. It was really
a great pleasure to note that this year

they have assembled about twenty-five
thousand telephone sets and that they
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have manufactured no less than
ninety per cent. of the Telephone
tools and telephone parts ete. Our
country is now in a position to manu-
facture ninety per cent. of telephone
parts and the remaining ten per cent.
would also be manufactured within
one and a half or two years. It is
no doubt a matter of extreme
delight and the people also feel
happy when I tell them all these
things. The Test Research Institute,
that they have set up, deserves our
praise in particular. Now, Shri
Jaipal Singh has criticized the state
of aviation in our country. But it is
quite clear that there has been a
noteworthy increase in air-travel this
year, and the mileage covered by the
passengers is  simply heartening.
Another matter, which is directly con-
cerned with the public, is the intro-
duction of ‘Courtesy Week’ by the
hon. Minister. It was badly needed
by the people and the employees were
made to realise the necessity of show-
ing courtsey to the public. So, I feel
that these three or four things dune
by our hon. Minister are really praise-
worthy.

Shri Kidwai: Has it influenced you
also, this courtsey?

Lala Achint Ram: I am coming to
it. Anyway, I may not have that
courtsey but at least I do realise your
courtsey.

So these things came before the
people. But along with these obser-
vations, 1 want to submit a few things
from the viewpoint of the people and
the staff. From the people’s point of
view, I have to say something about
telegrams. As I said on a previous
occasion, people and at least I have
lost all confidence that -an ordinary
telegram can reach its destinatign in
time. I know and I am glad that
there has been some improvement in
this matter. But what is required is
that confidence should be created in
people and they should be reassured
of the improved situation. Leave
ordinary telegrams alone, I glve you
an instance of an express telegram
that I sent to Shri Ajit Prasad Jain,
our hon. Minister here. I wanted to
inform him that I would be coming
to Saharanpur to see him and for
thal purpose, I had sent him an
express telegram. But when I
reached there I learnt that he did not
receive that telegram. Such 1is the
fate of express telegrams.

Shri Kidwai: He can forget also.

Lala Achint Ram: I think he has
not yet acquired this quality of the
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hon. Minister. He s still new in
certain matters. I am sure he speaks
truth. The telegram reached very
late, after I had left the place.
Saharanpur is not very far off. So,
what I mean to suggest is that unless
people get any benefit from them,
whether they are ordinary or express
telegrams, they can have no confi-
dence. It is a small matter and” I
hope it will be duly considered,

Now I take telephones. I have
already said that the setting up of &
telephone factory wé$ a very good
step. Provision has been made at
certain important stations in Delhi to
make twelve calls for fifteen annas.
It is, no doubt, a very good. thing but
I submit that it would be better if
they allow fifteen calls for fifteen
annas. The Government will not be
in a loss. We appreciate the boldness
with which our hon. Minister conducts
cxperiments. I therefore request him
that this year he should introduce this
experiment also. I think the income
will not decrease; if it goes down, I
will not ask it again. I wish to sub-
mit that when there is a loss of crores
of rupees, let us undertake this
experiment too. So, that was about
telephones and telegrams.

I?egarding corruption I had said
sométhing last year too and the hon.
Minister had told that he was very
much opposed to it. I feel that he
does try to root out corruption. But
in spite of all these efforts, corruption
is still there. Superintendents and
other staff are indulging in it which
has led to a bad name for this depart-
ment. The sooner it is removed, the
better will it be.

Shri Kidwai: But they ask us to
abolish the Complaints Sectlor..

Lala Achint Ram: They no doubt
say so, but he should understand as
to why they want such a thing. They
want that corruption should be
removed whether by abolishing the
Complaints Section or retaining it.
Their object is the removal of corrup-
tion and that is what I also demand.

Now I wish to make a reference to
a few things that are concerned with
the staff of the hon. Minister's
Department, I mean their grievances.
Some of them have been referred to

. by Shri Bhattacharya and I need not

repeat them. Regarding dearness
allowance about which the Com-
mittee has submitted its Report, he
has saild that it is a financial matter
and hence he cannot do anything.
But the way dearness is constantly
increasing, I am afraid, there can be
no gasy-going. Recontly there was
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held a Conference of the All-India
Postmen Lower Staff Union and its
President had invited the hon Minis-
ter. I would have been very much
pleased had he gone there. They had
invited him and he should have gone
there to have a better realisation of
their feelings., I do not sugfgst that
he does not realise their feelings now
but there he would have been in a
better position to realise how dears
ness is increasing and how people are
finding it increasingly difficult to
obtain their daily requirements. Of
course there are difficulties for the
Government but I think it is hardly
befitting, though it may be correct, to
say that he is helpless and that it s
the concern of the Finance Ministry.
The Government is a joint respon-
slfbiilti.ty and the hon. Minister is a part
o

Shri Kidwal: You want me to move
a cut motion in Finance Minister’s

Budget?

Lala Achint Ram: That is right, we
are to move that cut motion but you
should make efforts from within. It
must have its effect. I also wish to
point out in a general way that dear-
ness has come to be a part of our
life. Dearness allowance has been
continuing, not for a year or two, but
for about ten years and dearpess is
still there. But the dearness allow-
ance still remains to be an allowance
only and is not made a part of the
cmployees’ salaries, which in the long
run affects their pensions. Therefore
I would request you to now in-
corporate this dearness allowance,
which has been increased according
to the recommendations of the Pay
Commission, in the salaries so that it
may be treated as a part of the
salarles. The hon. Minister must
give his help in this matter. It is a
reasonable demand which does not
entail much expenditure too. There-
fore it should be done without delay.

Now I have to say something about
the #Appellate Court or the Tribunal.
Only day before yesterday the hon.
Minister has said that the parties send
their nominees. may submit that
the whole staff is in favour of such an
Appellate Tribunal. I can remove
mfsunderstandlngs about this matter,

if there are any.
Shri Kidwai: There are none.

« Lala Achint Ram: Then let me tell
the whole thing. What happens is
that a nominee is sent but there is a
condition that only a local person can
be nominated and hence a difficulty
arises about a local person. So he
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should look into the matter. People
want that there should -be &n Ap?el-
late Tribunal and it should functlon.
It will benefit the Government “and
they can bring confidence in the staff
also. It i not a difficult thing and
hence I urge upon him to continue it.

Now I want to make & reference fo
the training school: The House {s
aware that when there was a need
for postmen during the War, they had
recruited thousands of them and they
have put in ten or twelve or fourteen
years' service. They are now asked
to sit for examinatiens and are
declared unfit. The postmen think
that it is all a stunt. I think it will
be gaid that on the one hand we say
in Parliament that there should be
efficiency and on the other we want
that there should be no examinations.
But I wish to submit that we are
encumbered with certain problems of
the past and as such we are bound to
retain many officers. I do net say
that all officers are bad, many of them
are good and deserve our praise.
But this too is right that hundreds of
these officers shall have to be kept by
us and we cannot turn them out
according to the promises given by us.
They are an encumbrance on us since
the time of the British Government
and we cannot ask them to go. So,

feel that the same treatment should
be given to these people and they
must not be discharged. Regarding
examination, | I think if we ask our
hon. Minister to solve a question of
Algebra, he will not be able to do it.
So, it is not proper to ask these
people to sit for examination. Of
course, the work they are entrusted
with, should be seen and inspected.
It might be said that they cannot
read addresses. but for that the Gov-
ernment should start training schools
so that their efficilency may increase.
Then I hope, they can do their work
in a much better way. It is not fair
to withhold promotions and incre-
ments of a man who has, for example,
put in ten or twelve years’ service. 1
say that he must be given his promo-
tions etc. He cannot be turned out in
view of the romises made by us
during the freedom struggle. He
should be given some training so
that he might do his job efficiently.

Shri Kidwai: Who had given this
promise during the struggle for

independence?

Lala Achint Ram: The Government
had given it, you had given it that all
those who are getting fat salaries, say
three thousand rupces, will be
retained and not turned out. These
high officers are misbehaving with
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the people today. You cannot turn
them out becduse you had promised
to retain them and because it is said
that they are held in esteem by other
countries but the low paid and the
poor are asked to go. I, therefore,
request you to have mercy on these
poor people.

In the end I would say that my
personal opinion is that on the whole
there are some laxities in your
Department and you have no doubt
made efforts to correct them. But at
the same time, as Shri Jaipal Singh
has pointed out, you could not honour
your promise about the training.

Another point is about the problem
of the postal staff. There was a
postal strike in 1846 and postmen
had remained absent in that connec-
tion. Ultimately you arrived at
a settlement and they decided to
resume their work.

Shri Kidwai: Who made a settle-
ment?

Lala Achint Ram: I will just submit
and we will have a compromise. Let
both of us speak and we will decide
the matter. So, there was an agree-
ment, and the strike was called off
and they resumed their duties. After
that they demanded pay for the strike

period. The Government very reason-.

ably told them that if they paid their
salaries for the strike period, it would
mean that they had recognised the
strike and hence that could not be
done. The Government also said that
they fully sympathised with what
they were doing but they could not
give them their pay for the strike
period. Now, according to Shri
Jaiprakash Narain, who is the Presi-
dent of the Postmen’s Union, the hon.
Minister had promised to him that
although they could not give the pay
for the strike period but they would
somehow evolve a formula whereby
it would be possible to give them that
amount. So he issued a statement
that the hon. Minister had told him
such and such thing and their
demand would be met. Therefore,
there was a regular correspondence
on the matter, but today we learn
{from the hon. Minister that * he had
not made any such promise.

Shri Kidwai: May I say a word?
When you heard that I have made a
promise to him, what protest did you
make as to why such a word was
given when we had refused to show
the same courtesy to you?

Lala Achint Ram: I did not say
that I was told some thing on the

one hand while on the other such
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promises were made to him. But
this ‘much I can testify that you had
been saying that you would evolve
a formula, Whatever you told me {s
ninety-eight per cent., if not hundred
per cent. binding on me. I think Shri
Jaiprakash Narain is -an honourable
man and I cannot disbelieve him.
We may have to pay five or ten lakhs
of rupees but that is not so important
as compared to the fact that Ministers
of the National Government of India
make promises to a responsible per-
son like Shri Jaiprakash Narain
and then do not care to honour them.
He is saying that the Government are
not keeping up to their words and the
Postmen’s Union is thinking to take
some action on this. I urge upon the
hon. Minister to clarify his promises
before the people and even if no
promise has been made he should try
to give effect to the improvements
that I have referred to in my speech
and then we will be able to win the
confidence and co-operation of the
people.

Shri Venkataraman (Madras): Sir,
I do not know whether you would
like me to commence now or after the
House re-assembles after luncn.

Mr. Deputy-Speaker: Very well, it
is one o'clock. The Hquse stands
adjourned to 2-30 r.M.

The House then adjourned for
Lunch till Half Past Two of the Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock.

[PANDIT THAKUR DAS BHARGAVA
in the Chair)

Shri Venkataraman: It is no ex-
aggeration to say that the Rallways
and the. Post and. Telegraphs of the
Government of India are the most
officient departments in our country.
We may have a number of suggestions
to make with regard to improvement
but we cannot deny that the Post ‘and
Telegraphs is cne of the most efficient
and well run departments and parti-
cularly some of the improvements that
have been made during the last two
years compare very favourably with
the developments that have taken
place elsewhere in the world.

[SarpAR HUKAM SINGH in the Chair].

The Minister can take credit for
having introduced the night malil
service. In fact the labour which is
working in his department are grate-
ful to him for the Sunday holiday
which he has introduced. The new
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suggestion of giving holiday homes to
the wockers in the P and T Depart-
ment Is again a striking experiment
in labour welfare.

All the same we want to make one
or two suggestions for the improve-
ment of this very well run depart-
ment. The elections are coming and
in the elections we have to use the
Posts and Telegraphs to-a much larger
extent than we have had to do be-
fore. Particularly with adult suffrage
where il will not be possible for every
candidate to reach the voter person-
ally, the Postal Department is bound
to play a very important and very
predominant part in the canvassing.
It is well known that in other coun-
tries, particularly in the U. K. every
candidate is allowed tn post one set
of election literature to his constitu-
ents. And I make this suggestion on
this Demand which, I hope, the hon.
Minister will certainly give his utmost

consideration to, namely, that in the’

forthcoming elections in this country
every candidate be allowed to post
one set of election literature to his
constituents. The number of candi-
dates are not likely to be many but
the constituencies are of course far too
large. But it is worth bearing the
burden of this additional work,
because it will be laying our democracy
on a firm foundation. It will also be
giving the candidate a chance to reach
his voters, who would otherwise not be
easily accessible.

I desire to draw the attention of the
Minister to some of the small difficul-
ties of the workers in the Posts and
Telegraphs Department, which he can
very well remove. He is well aware
that the R.M.S. coaches were made as
long as 50 years ago. I am not sure
whether there has been any replace-
ment of those coaches in recent times.
I have myself seen some of them and
they are worse than the old decrepit
third class passenger coaches of a
quarter of a century ago. The labour
legislation of this country has advanced
consgistently with the advancement in
other countries. We have passed
Factory Acts to ensure a minimum of
hygienic and healthy conditions of
service. But there are no Factory Acts
which govern-the R.M.S. coaches. You
do not have the same standard of
cleanliness, ventilation, temperature
and humidity which are enforced in
factories by Acts and laws. In the
R.M.S. coaches if they open the
windows and doors. the letters would
be blown off, which would cause much
greater harm than the harm done to
the workers. If you close them then
the coach becomes just like one of

the Black Holes of Calcutta of which .

we have all read. It is almost impos-
sible for the worker to do his job for
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eight to twelve hours inside such close
carriages. I have seen some of the
coaches or carriages in other countries.
I found that they could be compared
with the flrst class compartments of
those railways. They have adequate
facilities for washing, they have a wash
basin, a water closet and they have a
mirror. The seats are well upholstered
and it is quite a pleasure, I should say,
for any workman to do his work in the
R.M.S. coaches in other countries. But
in our country the coaches are so bad
that they will certainly detract from
the efficiency of the worker himself, if
it is not improved and improved very
quickly too.

In this connection I may also point
out that these R.M.S. coaches are paid
for by the P and T Department and
it is an adjustment of money between
the Postal and Railway Departments.
So if this department is going to spend
the money, I do not see why we should
not spend a little more and get the
proper coaches for the more efficient
performance of their duties by the
workers in those coaches.

I would like to draw attention to the
very poor condition of the rest houses.
My suggestion on this would be to
combine the running rooms of the rail-
way staff and the rest houses for the
R.M.S. staff. The same rooms can be
made use of by the staff of both
departments. If they both spend
money and improve the rooms for both
the staff it would be more economical
for both the departments and this will
also improve the health and efficlency
of the workers in both the departments.
The running rooms are maintained by
the railways and the rest houses are
maintained by the P and T Depart-
ment. But the rest houses of the P
and T Department are, to say the least,
in a miserable condition. There may
be several reasons for this. For

"instance there may not be sufficient

accommodation on the platforms or
there may nolt be land near about
rallway stations available for the pur-
pose. But when Government acquire

‘land for purposes of the railway they

should see that they acquire land for
the P and T Department also so that
running rooms and rest houses for
both the Railway and P and T staff
may be combined on such land and
suitable residential accommodation for
the workers of both departments rnight
also be built on it.

Then there is another suggestion
which has been considered but which
has been dropped, 1 understand, for
reasons of economy. That is about
the bag cleaning plant. As you know,
the bags which are used for carrying
malls are subjected to very rough
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treatment. They are thrown about
on the platforms, where most of the
people spit. They carry not only
mails but they carry the contagion.
Unless they are cleaned from time to
time, they are likely to convey dise-
ase too along with the news and views
of several persons. It is absolutely
necessary therefore that we should
have a bag cleaning plant, if not for
maintaining hygienic conditions, at
least for the purpose of increasing the
iife of the bags themselves. I find
on page 16 of the brochure issued by
ithis Department that this bag clean-
ing plant was considered but it had
to be given up for reasons of economy.
1 wonder how much it would cost.
Certainly, it cannot cost such a large
amount as to make a great difference
between having and not having it. 1
feel that we must make a distinction
between economy true and economy
false; 'between spending little and
spending wisely. Any amount of
money which we spend on this plant is
certainly bound to yield very good re-
sults and I would urge upon the De-
partment to utilise whatever monies
they may have on the installation of
this bag cleaning plant.

There is only one more grievance
of the workers which I should like to
bring to the notice of the hon. Minis-
ter. At present, there is joint respon-
sibility for any loss or theft that oc-
curs in the transit of mails, insured
rovers, registered letters etc. Joint
responsibility means that right from
the moment the thing is delivered to
the postman up till the time when it
reaches tne destination, all the people
concernad are responsible for the loss
of the article. It is beyond all jurispru-
dence to say that all the people who are
concerned in the transaction should
be held criminally responsible for the
loss. If there is a loss, it should be
the endeavour of the Department to
find out who exactly is the person
who has caused the loss and mulct
him with the penalty rather than
make all the people responsible for
the loss. The present practice is caus-
ing great hardship and many repre-
sentations have been made to Parlia-
ment and particularly to me. This
hardship should be removed as early
as possible.

I trust that these few suggestions
which 1 have made will be consider-

ed by the hon. Minister and suitable
action taken thereon.

ot wing : gl W, ¥ @
Hag T T a9 g SAv AE@qw
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afy AT dwTr AT ¥ A e
s A & Ak & g5 gEE AW
fsd & 1| 37 1 78 g1 & % R
(Postcard) # #rwa +a & w§
& o [owrs A Nwg wwEr ag
g & ftg & aga =T §, o
W ¥ ar AT A srew o ¥ 3T AR
arfam L e @ W AW
& graew ¥ 9ow 3o faw) Y wo
argar 1 A0 ag 7 & e o s
% ¥ AR AH agrn anfgd afew
fowmt A g gwwmT Hoa; B
dar ¢ & w7 | 7Y g (Money
Order) & it & ¥<r ag Fgw §
FRIWTA RN ] AR SAE
ag 2@ Qa1 F fgd wd . <faeed
dz7 (Registered Letter) &
gAY A ag TTE fF gAR Al §
1 gaT & f agroel s v & ar
TF e & 9 e fawrreda o
W & e o W gmar @ AR
gat § e o1 w1 aga saAgR
2 1 aft e dex 9T ST A
A9 oA § A ¥ T aEfl 9%
afyw W o@T | w@fed ¥ @ E
fir e dex ) afuw fere oTw
s Igy 7 fear org afes oSy
8 8 AW Y § SAAT § T I
siY we¥ 82X (Insured Letter)
w Ay Y gw war v @R
A oY Jon FA ¢ o TP HW A
# oy s @ AR afaw & afys
g N fT AW G & M AR
M e ¥ ¥ | W= 1S A
W™ & A w2k argfaay 7 et

T ;N T, ar fefegwea (Dis-
triots) &, o fed Swe awe fee
(Local post office) ® av 38 s«
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F sRrTa A F1E a1 fowmiwt do Aw@T
§ su dremE A fowar w1 aw &Y
dar A TF F@AT § | 99 F a9
@ dar AR A A AT I gE
drewTE st fomet # o¥ § A R
1§ mafa 7 et v 7 ¥ sw A
1§ i argfaer @ot 1

2E H o yMIRAT  agiq -
“3fies (Experimental) smuT
S ATRE WF IR § & 7 fawy
7 ¥ g & 4 fF o) TeEw @
ord, T aw 7 T oA 9T qgEt
g fF ok wfus sFam [gEl 7 4
&S o1 | O FTI07 A1 7 & fF g
|+ aga wfeF @@ mar § AR FEYW
‘FTor g € fFozy ¥ el &
FE-Fued A QAR e @
% 17 ar I e F A9 F oF STHaEar
o & AT § w19 FT gwar§ fored
g ¥ ot fie & s ) wfifew #
FgaT g g & afs s @R smwee
®iFT @ ag guwe™  (Super-
fluous) & wmAw; 78 ¥aw wF TN
RN A § orwn, 9w F TN
#1% faiiw gfawr 7@ gnft 1ot aw
fraw wwrae @ W E R ¥ A
g wwar & foF wer & wfs e
FHEAR 99 & Y Ay & afuw
wfsarear &1 g9 afusw TwaT Rl
T @en ar ag gk fod ermmw
T Erm | R TFaR ofY e T §
I & wWH g agt ax RET T
f6 9 & omr far a1 g AT
IE R AE IS fF Ak TwEw A
B ¥ g THew g  dramw 9
Y IEF AR WP G § | qrAOvoT T
IR A INfa® T 9% Ay Srdd
65 PSD
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# s feméde (Postal Depary
ment) ' g% wog AT AR E
T 7g & snywiweT @ (Propaganda
work) % fed 198 W@ www #
tfrag o @ ww F oW g
qifs (Parcel) =it smdfew ar
THNfew el & AT §; S &
fod 97§ A wR N A
grag & wiE ¥ gl & oy §
AR A 0T §, 9% 4g ;7 W
®t q1§® gra av §ar (Package) ¥
QORI @ 3T R K A &Y
dgTa @ oY § A I FT @ A
W B AT § R guTa IEwAT oft
HoBT WO S| rWied alR ag
e ¥ gt & TF T farwAmr
F A WAl w1 oag@ @ wEEr
O | TR & AR A XA ooy wyr
f& Wl & swEm T Wy W)
fora? @& 7% § 97 # qiw AW FJ]AT
A Y R X ag gEw
&t wrgat g f4 ow srewe o gal
THFYT & M F WY FwAT qwar §
TF ETHET A qFERE aifee &
THE@ & T 7 N T oy § agr
#ar awy (Letter boxes) &k
a3 5 9@, A FYX € qZ AAO
a6t fr 4= (messenger) it §
IT A quA gET Afg ¥ W fT W
gon o o8, afer faw e A a4y
iy § I 9T A FT T A
fed wrf &t gMd Swar w R

gfaur gofr

#q ¥ % a4 & ¥ weAfer
ot qe amar § ) T & 3 femae
;g oI i a
fawr aga e 9T fowaat o¢ oy
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[ % w3}
WFQAE AW 3ME AT T & T
wIR 9T AR @A -, d LE ¥ o
# g faamr &) wEE A § 1 o
fowrra 30 ¢ wgag f5 g @t
fawraqx o fafegwe (district)? s
sgAft @ (Trans-Mahanadi
Area) 8, ®i fafesar agr R X
gt §, oS s, A AY, qw aw R
sradgiag W i & f5 afx
g¥ra=w afwa (Accounts office)
1 T I[FHATH AR A I FH
oy q¥ v g, & farmsw A
fer o o €, fx oF Qw fagdy
Qera anfew B iR & wmr g
W AN H I aFER AT QA
fe a% 9% WA €, I g fam R
o F & 1 qEh s fgwra
g & f6 ST o) gw wgly ofian
& i & N 51w ol 8, xt o aww
FoeY a8 & | AT ¥ IFIT | W O

o qu & oy § ) o fad iy gera d

fe N wHEE wifew [MaT E A9 A

F TR GEE A &7 & qgNT
I w |

arada 74 T g fr e
(Telegraph) &< 3% ®i»
(Trunk call) ¥ s (charges)
IR #9 5T f@ ¢ w fosfey
oz v o =9
(charges) @ =&t @7 & omw )

fg &l (Telegrams)
¥ waw ¥ ¥ o g § )
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7 fed #1 agrar W & foq frh
§ a 497 N saeqr 5T A )
T Sy wnir g g 7 e
A7 N glaar wd s fored
ey H g @k aqg wiw
g & fou wwr wdw F ARmR
AN R waey< § g gfaar &
mw® € o omE AR &
feomge & 3z gfaar a@ &0
waegl HR  AMYE & I
AN F TR e § | YL AT
faorage & snor A ;gaR  Sw
fedl &1 sincl ¥ a3 & feou
AT FAAN arx F g 7 IR
FEa & 1 R g ¥ S g
¥ WA W §; WEd W
R #R fewege # fg) &
¢ ATA F FAEeAr FC A I@
@ age @) gfawr @A, A AT
gaeg @ Aven afew  swREE
fag &rft

(English translation of the above
speech)

Shri Jangde (Madhya Pradesh):
Sir, I do not want to take much time
of the House. The hon. Minister of
Communications has just placed cer-
tain proposals regarding the Posts and
Telegraphs Department. He says
that the price of post card has been
reduced and the price of envelope has
increased and therefore, great dispa-
rity has been created beiween the
prices of the two. Due to this and
othe. reasons the Posts and  Tele-
graphs Dcpartment is running at a
loss. 1 want to say a few words regard-
ing this. I think, the price of post
card should not be further enhanced
and instead the price of envelope
should be reduced to six pice. As re-
gards the money order fee it should
be enhanced from the present :wo
annas per ten rupees to two and a
half annas. Generally, registered
letters are used in the villages for
sending legal documents or other re-
liable correspondence. If you in-
crease the rates of registered letters,
it will adversly affect the cultivators.
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Therefore, in my opinion, the registra-
tion rates should not be enhanced and
they should remain at six and a half
annas as at present. We pay very
little amount for sending insured
letters in which we enclose money or
other more valuable articles. There-
fore, if you increase the charge for in-
sured letters, it will make no differ-
ence to .the public. ~

I have no objection and I think it
will not result in any inconvenience.
to the public if you enhance the rates
of the local delivery post card and
envelope {0 three pice and two annas
from two pice and one anna respec-
tively as at present.

During the last session I had stated
that experimental post offices should
be opened in the villages but now 1
have come to the conclusion that no
more such post offices should be open-
ed. One reason is that our expen-
diture has enormously increased
and secondly, the efficiency of
the post offices will deteriorate. We
find that one post office can work as
efficiently within a radius of four,
miles as it can within the radius of
two or three miles. Therefore, if you
open any new post offices, they will
be simply superfluous, a thing of lux-
ry and the people will not derive any
benefit oul of them. The post offices
which have been opened so far in
our country are sufficient to meet
our requirements because we are short
of money and are passing through an
economic crisis. It will not be pro-
fitable for us to open new post offices
in the villages. e should wait and
judge the work of the post offices at
least for filve years and ascertain whe-
ther they run at profit or loss. If we
find that we are suffering a loss by
not opening new post offices, we will
open them. Our villages are back-
ward at present but they will make
progress after some time. I want to
advise *he Postal Department to do
certain amount qf propaganda as well.
People living in villages get Ayurve-
dic and allopathic medicines from the
cities and there is need of doipg pro-
paganda among them. They go to the
cities and purchase such articles. If
they order those things by V.P.P., they
will be saved from the trouble of go-
ing to the cities and will have to spend
less and at the same time our post
ofices will also begin to run at a pro-
fit. Therefore, if the Posts and Tele-
graphs Department does this propa-
ganda work in the villages, the villa-
gers will be benefited by it. I have

* just said that new post offices should*
not be opened in villages. We shonld
watch those post offices, which have
already buen opened, for at least. five
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vears, But at the same time 1 want
to put one suggestion. The number
of letter boxes in the villages which
fall between the area of one post office
and the accounts post office should
be increased. I do not mean to say
that messengers should go from one
place to another afte. covering long
distances. What I mean to say is that
if the number of letter boxes on the
best of the messengers is increased it
will greaily benefit the public.

Now, I come to some thing regard-
ing my own povlace. The complaints
which I lodged last year have all been
removed. I am pleased to observe
and I congratulate the Department on
the way it listens to our complaints
and tries to remove them as early as
possible, This time I have to make
a complaint regarding the dfstribu-
tion of letters in our district of Bilas-
pur—Trans-Mahanadi Area. It takes
8 to 10 days for a letter to reach there.
It takes some time to send a letter
from, one' accounts office to another
post office. It takes one day in dis-
tribution and another in taking it to
an accounts office. During this period
the post remains for two or three days
in the post office and it takes four to
five days to finish the routine t-ans-
action. The second complaint is that
the road between Chapa and Trans-
Mahanadi Area is not good and there-
fore it takes five to six days for letters
to reach there. Therefore, I suggest
that some arrangements should be
made for carrying the post from Chapa
Aceounts Office to the Trans-Maha-
nadi Area. .

The hon. Minister has stated that
he has reduced te charges for tele-
grams ¢nd trunk calls. I am of the
opinion that there should be no change
in these charges and the orevious ones
should be allowed to continue.

I have to sty scmething regarding
Hindi telegrams. 1 am glad to note
that the Hindl telesrams can be des-
patched from the various telegraph
offices ‘and I do not mind it we have
to incur some loss on this account.
Even taking this fact into considera-
tion, the hon. Minister in order to give
encouragement to  Hindi made
arrangements for desoatching tele-
grams in Hindi. T want to request
him that this facility of sending tele>
grams in Hindi should be extended to
nther telegravh offices as well. For
example, in our Midhya Pradesh this
facility of sending telegrams in Rindi
is available only in Nagour and per-
haps in Jubbulpur as well but it is not
available in Rajpur and ™Maspur.
Residents of Jubbulpur and Nagpur
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[Shri Jangde]

are still habituated to writing tele-
grams in English while the people of
Raipur and Bilaspur have to get the
matter of their telegrams translated
into English from Hindi and vice versa.

Our people are more accustomed-:
o use Hindi. Therefore, if this facili--

ty of sending the telegrams in Hindi
is introduced in Raipur and Bilaspur
as well, people will be greatly benefit-
ed by it and the scheme will aiso
prove more profitable than it is at
Nagpur aad Jubbulpur.

W uw: werw wERw, foes
e G 3o W TR A WH
e # A § Iw oam @R
% foufa® & a9 & &0 § @ N
T ft I AR T W & agedl
N qew ¥ maddz ¥ z@ @
(move) =1 st wrw fwar mr

 fawzn (General Postal System )
# 79 (merge) A& A W& =)
AT &, Jqq  "AEIG, I WOH
o fe @ ¥\ A giw qr w:
famd o & fF fav & s
™ ¥ e feww &
T 9§ X gg S gl | A1
qT §® NI ¥ grE HTfey
et & w@Ow dare N T gw A
o faedt ¥ @ gET ar @
™I I N Al & wiw
ofre #ff fed @ 91 7@ &0w
gwife &7 4o kR yy # ¥

2
g
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7 st A gn  gww g Fearad
F AU FAAR @ GRES
foew & wmgm N mar a1 f6
N agt & o o N arardr A
AR v [t gk ¥ wrer | S
F W 9 afpw @ed & foo-
o & aff fear wmr @ §
FFE WA WEEE oI W
M gl e g § foag
ot qiw 3 famd ¥ Oes
foew w@dr 4 A faa & qre
arfeg @@F FT AW A @ T
97 I FT AR AT IT oo T
aifedsr @ow & faefed & frar
g fagr 1 &ST W EIEAT
TaiAE 1 ot A F @ Star
fr fed & ammar mar &

g A § 49 ¥ e ug
emr <gar § fF frw wwR oy
qiw g fomd fm & awe fawew
yoT § AR o AfEe gER ¥
vz ¥ dfeq @ S R @
famal £ Y AwT wWE q TG
ft g8 FwAdl afaq gam &
v ag wafed f5 oo @ Fanaal
# W @ dzw fawew (Central
gystem) & wawrd (absorb) fsd
™ fY 3 W ad  wgag W
faed & W fe aww A
§ R @ ael @ faear €,
e @ o B fmedl & @
fies sAwAt§ ST &1 aW T
ag dené wer aff fre W@ @
da ¥ e@rs g st AW
7 off o7 F1 ag fwr ar ad
W I wwwd ¥ we Jff
g ot fis & 3 3@ &1 A
R Ty W ® Few W

1747
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WS N qT FE & for @@
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w fagg qx @t wwwm wE

fradl ava v F FeAr wrEET § AR
g 5 g0 N w®w O afew
q® ¢ Jg A WM qEAe (oA
(extensive) @r &, T™@ 7 ¥fed
(quality) = gRr sy ¥w
oW & fafr AT ard W
qEY fae qNN-9TE $E 4T
qg> AT A 47 IAA[ FANGATH
fogd & A7 oo & T § <@ §
qqT AU e &1 gwife e
q o femd (figures) 2w fedd
gaR I & Wt FASe fawmr
(complaints office) & 3w %
feiie 2@d & wigw g & &
AT ¥ AEES § wW fwd ok
W 97 w1 feeqioe  (disposal)
@Y faaar g arfeg san gar &
fer | ww wagc & AW ag
T Aafl wew R § 1 xw W
w0 ag § qwar § 5 g )
wwwee aarf § ot fs 9T & agi oo
g N wdzm o A g
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g 9 % 9T &1 qar W ;g
gFar § AT T W I & FY
AN a & e & g F ga
wgfoua s agar § A «fed
7 oargar g f5 fafesal w s
foaer dwoms  9g> garr w1 97
dgr w@ T Par | W@ T W
¥ @ favg ) qen v § wife
78 OF Qar wwer & faw ae ¥
fearr & eatframg @& < &
wfed o gwmar g 5 @y ATee
s ufede (out of etiquette)
g afz § @ X afew aww w0

S am AT F @A qE
WA AEA g o oaw 7 @ 2w
Q wiw, fj4g ¥ I fomw
i M A A @y AT e
AT A sgEedr 4

Mr. Chairman: The hon. Member

should address the Chair.

ot §8 : I am sorry, Sir, it I have
not address ed the Chair,
A YqGiT qET & AUY W@ FE
@r a1 fra Bzg A ¢ e, ey
¥ oo fawn & o foar o wr

o g g wge ey ddem
qT | ¥q WS B & A A7 -
o feew & o afx e 9%
§ A W qUd AR ¢ g IWT
q ¢ R A of aPew ¥
qg fraza & f ¥@ %o a1 vo Him
& zet W fodl o g dwede
(extend) wx fmr am g fe
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@ fic 7 €1 @ ® @R

W Afemr @ & fewddes dv

(Departmental Head) &,

%! wggE WET Wifgd AT I

W EW § A A AnfEgd |

q, gl W
i

I TT EW WA BRI T ESHA qH
# 7 ayra T oA aw o & wH
¥ fou ag wrar w1 A G0 fe
T HGE S FHAG T E & W

iﬂ%fﬂ'ﬁmﬁrrﬂ‘mi,ﬁ

w7 agr Bqw qfwr wr oww R
ar qm Afm e e
W F @ afi £, @ aw gy W
2y A g dur A FIT @ IF qfEEdy
¥ g Qe aw Rfeew 41 g

sHiFat o gfe ¥ TH wX Iwe

¥ ¥ gw ofkadw e aravaw
Mk ur wfkedr afeads o
qAE@FAT § | A T ¥ gg ofd
a1 Jw A AW Ay agy @ wwed
TN awlt € oW oW %
(Grow More Food) # awer
@ gedr § e feara o aTw
WA & ey e ww ool
AE TR wASfE ¥ AT W
ghewir § 3w N @ @ G
e g g et 1w ¥
foq gat feoddz & O qgfear €
AW A TS w0 AL
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Q@ AR ST ¥ e Fefr @i
W ¥ W wT AW P AT g
qrl aEATd gw ) awe |

- (English translation of the above
speech)

Shri Ghule (Madhya Bharat): Sir,
last year when a grant of Rs. 30 lakhs
wag sought for in connection with the
opening of post offices in the villages,
this House, I remember, had welcom-
ed the move of the Government. But
when I find from the reports of this
year that the whole of that amount

could not be utilized on account of-

6398

’

the Finance Department's instructions -

for an economy drive, I feel sorry
for, those villagers, and even more for
those sectors which could not be
merged with the General Postal Sys-
tem before 1st April, 1950. Sir, you
will be aware that the postal systems
of five or six States of this country were
different from the rest of the postal sys-
tem and those villages of these States,
which had a population of two thou-
sand or more, were not included in
that scheme envisaging the cpening
of four or four and a half thousand
post offices in the villages. Although
the implementation of this scheme
took place in 1950 and 1951 and by
that lime all the postal business had
come under the general postal sys-
tem, nevertheless the villages of these
States having two thousand or nore
population were excluded from the
purpose of opening the post offices. I
want to submit to the hon. Minister
that these five or six States the postal
systems of which were independent and
attention was not formerly given to
them for opening of post offices,
should now be included in the scheme
that Government envisages for open-
ing 800 post offices next year.

Secondly, 1 wish to draw your atten-
tion to the fact that just as these five
or six States whose postal system was
separate have remained deprived of
the beneflt of new post offices, in the
same way the postal staff of these
States has proved to be unfortunate.
That so. because when the railway
employees of these States were absorb-
ed in the Central Railway System,
they came to be treated at par with
the other railway employees of India
in regard 10 payment of dearness
allowance. But the postal employees
of these five or six States, I think, are
still not getting that dearness allow-
ance and it is pot clear from the
papers 1 have seen whether they will
gel it even next year. In the lagt
Session of this House held three or
four months back, the hon. Deputy
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Minister late Shri Khurshed Lal in
answer to a question had said that a
committee had been constituted for
making enquiry in the matter and it
would soon submit its report, and from
the next year, that is, this year which
is beginning now, this staff will also
be getting the same allowance as is
given to the other employees. But it is
not clear from the papers that I have
received whether this has really been
accepted or not. I request the hon.
Minister that in his reply he should
also throw light on this matter.

Thirdly, I want to say that the work
of opening of these post offices has all
been on an extensive scale and cqm-
paratively little heed has been given
to the quality. The distribution _of
letters and telegrams is not so satls-
factory today as it used to be a few
years back. That is my impression.
Although the figures given by the
Government and the report of their
complaints department go to show
that the number of complaints receiv-
ed this year was less than that ot the
previous years, nevertheless, in actual
practice I do not find it to be so. The
reason for that may be that he has
given the figures of only those com-
plaints that had been recorded with
them while they do not know anything
about the unrecorded compla.nts, and
of course they are not to be biamed
for that. But ] want to bring facts
-before you and that is the reason why
I say that the distribution of letters
is not as satisfactory today as it used
to be before. I finish this topic here for
this is a matter over which I am in
correspondence with the Department.
As such I think it would be out of
etiquette if I take more time on this.

Fourthly, I want to bring to your
notice that the Siates you have merg:
ed in your system since the lst April,
1951 had their own independent tele-
phone systems before. :

Mr. Chairman: The hon. Member
should address the Chair.

Shri Ghule: I am sorry, Sir, if ] have
not addressed the Chair.

Sir, 1 was saying that some of the
States merged in the Central System
since 1st April, 1951 had independent
telephone systems and I want to bring
to the notice bf the hon. Minister that
there is a portion 60 or 70 miles long
between Shivpuri and Gwalior in
Madhya Bharat where there was for-
merly an independent telephone sys-
tem. ow after the merger, new
wires and other accessories of the new
telephone system have been fitted and
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the old wires are lying useless. It is my
request to the hon. Minister that this
telegraph line of 60 or 70 miles should
be extended at some other plece

here it is needed and which can take
jenefit of it.

I thank the hon. Minister that
Gwalior has been included in the list
of those 75 places that have been
selected in connection with rehabili-
tation of the telephone system. Now
the complaints against the Gwalior
telephones would be met. But there
are a number of places in Madhya
Bharat where there are many com-
plaints regarding telephones and the
names of these places have not been
listed among these 75. Of these pla-
ces, I would particularly invite 1the
attention of the hon. Minister to
Ujjain. The population of this place
has reached 1} lakhs. But there is
only the local telephone system. It is
connected with Indore gnly and not
with any

3 M. other outside place. No new

concessions are given. For this rea-
son people have to experlence great
difficulty in making outside contacts.
Similarly, there are many other pla-
ces in Madhya Bharat which are big
trade centres and where the telegraph
system is urgently needed. Due to
their being trade centres, hundreds of
telegrams are daily exchanged in con-
nection with trade and market rates,
but there are no telegraph offices.
Among the big places which are also
big trading centres, I would like to
mention Shujalpur and Khachrod.
These are big mandis and I should
like to draw the attention of the hon.
Minister towards them. What hap-
pens there is that when telegrams are
received in the railway office they are
despatched through some person who
is hired for the purpose on payment
of a few annas since there is no regu:
‘ar employee for delivering them. In
bsence of any regularly »said man
these telegrams are delivered late.

Then, sanctions have been received
since two years for establishing tele-
graph offices at many places. But
work has not started there as yet and
the buildings have not been construci-
ed. Of such places, I would draw
your attention towards Jawad. Jawad
is a place where orders were recelved
two years back to open a central tele-
graph office. But their implementation
has not taken place.

The Government really deserve
hearty congratulations for starting the
method of sending telegrams in Hindi.
I wish that this system should be ex-
tended wherever possible and if any
concessions could be given to the
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Hindi telegraph staff, they should be
gn!vsgd to them and the system le cun-

One thing that I want to bring to
the notice of the hon. Minister is that
a mentality has found home here that
an increase in pay is essential for the
increase in efficiency or for bringirg
about an improvement in other direc-
tions. It is not realised that efficiency
is not dependent uppn pay only. Our
departmental heads must realise this
fact and should come forward. Whe-
ther in post.ofMces or in railways, the
need is to enhance the reputation of
our employees in the eyes of the pub-
lic. Unless we enhance their reputa-
tion in the society and create a spirit
in them that the work they are dining
is a work of great importance to the
country, any increase in efficiency is
dificult to achieve. But this requires
a spirit of patriotism and patriotism
does not consist in delivering
speeches only. From the paint of view
of our workers we really need to bring
about a change, a revolutionary
change, in the country. If such a
change comes, I am sure many prob-
lems of the country can be solved. The
problem of Grow More Food can be
solved if the attitude towards pea-
sants is changed. So all our problems
can be solved if we change our atti
tude towards the employees. For this
the heads of the various departments
should make efforts to that end s> that
the employees may really feel that
they are doing a great duty to the
rountry and the rest of ys may &lso
realize that the work, these emnloyees
are doing, is a duty to the country and
they should therefore be asteemed.
This will bring benefit to the ~ountry
and many of our problems will be
solved.

T A fag ;s o, sE
fafaedt ax A7 g qW @AWW
soft § AR 9 gaTa AT
amgw Y fagaa 7 @ ¥o wA
AT TH gET A1 F 4T 30 ANt
oAt § @I T ITFT A
wfers @ 4 qawr 39 3 A @
AR X ogwr g fr o7 ¥ got &
A a9 qoTT WX A Pt A ¥ A
N fawga 7 SR f 37 & sraens

d, 3 & g & g1 awd s W .

feegr N Ais & sam W A
wiafoqa & feef feer ®t w1 Q)
65 P.S.D. -
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WY & Agey & G &
R F R o oraw ew
afe & ag s g fr gt qT ok
e fearf a3 wy i fT A
AT ®Y 39 & AgwN ¥ A qpfend
g I |

A o § I ¥ afcd &
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T e w1 § &Y 37 f Ty
A s o qae ¥ fed
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¥EEAT TGN § IA N qafow & g
wrer ws o F gawar: fe Wy
Iq W A GEAR A § ;R
awgg W omy § e adz dw
T S8 4T § ¢ *W) Q¥ dw
waee & dow & frr A g
e € ) vafed A A A o
¢ fir faror & F a0 7 oft Frggren
(Withdrawals) sz fexifaze (De-
posits) ® fofiew (limits) ey
@) §IT W AT WRT AT &, @
Y AT9 GuTET ¢ T nfE ovr W
T WYT T AR | qf) qRee
ferddz & & (cheque) o alwr
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( wrg mfrare fag ]
aff & s sz wwre (Current
Account) ¥7 faewew (System)
et & 1 otz ot Afarore A fearfire
Wfdrzd e arage wA &
wE fAT s A W s s A
wLogwAT | Fag wgw § fFoaw
RS A ger € st ¥fwwr &% A
qafer & fo7 w ¥ warr 9w
ey e 73§, freads &
7 w & gat dF 9w w@we
FAE TygwAa g fooa g
WA ACFG A A A9 & qEE
w gfiafy §, dT gew (vested
interests) &, &g ;T w fady
TG | ¥fww T & faQw & waEE
NG awarg fF N age F ag
fezam & fr ag w8 awd ww w qu
w7 ary § | anferawr g7 ot #)
NaTHE € AT WA K A w
qul WA AT FT FEY § | T qAw
g fe<h aga & wRr oA W

Jawr x@ aexr § yferm. § fadar |-

G gAd 737y gz v IeAz
o g fiF 5z 29 qE@ W oow ¥
oET QT T |

@0 fm A A § wEdig
wef) wevRq F1 A Arrfew F
g §, 9g g E fx Esfars, S
AT oreew G fodla @l ok 5
war Forf wiw ) ow9A wgw ¥
yrE W¥ g, A Tga ¥ g
sgeR M@ &, @ &, dfem
fisz o) 4% ¥ «F ¥ AT QAT FAD
IS GFA § | AT AN F fe dare
feqrdde (Canal Deptt,) ax wa
femdz ¥R WX AT aod
ot 7 3ada (Wireless) wma
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ar @ E L. A gel e o) g
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@ AW § o gaAr€ ogrw A weqfrat
o v &, 99 &1 W agwan
T ATGN W F | § Yg wrAm
g fe ww ams ¥ e W
g § fedl fm @R wdh g,
¥fga & @ qu feed & 7 g

it foxur: ssnw E! wdw
i TgeT a%d £

T MiAe feg: Tw w@A &
A @ ¥ wEr g frowmw
LI AR IRCIC I CAN 2 (E £
TR TR W &, IE qafmd
(subsidy) 2& & &\ a|® IT M
wERE & A § &7 AT T% 6o
xq QIS |, J1 9T O § ar & Qs
¥ @ A o ot w0 37 gar€ wy
N FHfAg HN J@ISET (na-
tionalise) *Td, & my *
waifyr ¥ q@m,  sedagan



6403 General Budget—

( compensation ) ar aq#mr
a & gz Tz § v gw @ AN =g
Cam A qrA 1 A aX A Af
fe ag wa t@ s N oo e,
AR ¥ W WA, q A A
W F L AQ W TE N A HAN
feae aumr a1 a@ f& fergem
w1 wewifenr  fgea (Broad-
casting system) T sTeaT W)
S uara & a1 | 9% FvA) g foA
T AT N m), AT a7 mEAARE
T I N 2% AT (take over)
fear st @iz #1 maddz o ¥ 7
fat & sgd dr 9T =wemr qer )
N I@ 9y AaqdT F oar W %,
99 ¥ gl yEEAi ) wfy § gF
war I afgd 1 waua & gy
A g fF Qo #r Amweaew
A7 o FE AT

¥fs am NN am w3,
wet § oF oam dlk e
*&F ds war wmgm g g
¥ 3wy w0 N g 3 faeew
frewr &, a® sugha &t 84
wT A IT AT ¥ A I w
AT 67 foar € A & A ¢ fe
AR qg A Fow d go awe)
T W F; Ifew, fed & ax
foed ywfrs @17 wfe?, 3ad A
D aw . o e Aew & e s
% TamE frad wmd ¥ 9 M
fafcarit o a7 arm Y of &
fe qerar &, dd@w & oAt am,
A HABT W@ TR AT fET
W F 3T & fok g
wre & femd N § far ¥ o
#y &1 SNfadwaq (abbreviation)
ORI Iy et & samer
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e wg g &1 feell § oo
sTg &1 AYE Wy w5 & A ame @,
M R I A g Ad &1 X
ofr ah o Al & W v
g fedeq (code abbreviation)
¥ foew 7@ 2 fowr & o A

¥ § foud ® ag@ T A

vafed s fgt & ad & Wy
(rates) ®y wer &1 T A qve

Tqg P A7 X 99 F qFey & oy
EEATE, 37 ¥ ¥5 famay A
wgf fagmm & ¥ w7, dfea &
TR AT F P X e A
¥ aFar A gafeq kAR A
¥ aq o fagaa & ow wa forar gor )

(English transglation of the above
speech)

Babu Gopinath Singh (Uttar Pra-
desh): Sir, speaking about this Minis-
try I have very little to criticise but
have to make many suggestions for
action before hon. Rafi Saheb. 1 know
hon. Rafi Scheb for the last 30 years.
During this period from whatever I
have understood about his persona'ity
I have come to the conclusion that
even his enemies would not find any
defect in his character, in his gentle-
ness, in his ablility to accomplish the
duties assigned to him and in the dis-
charge of his responsibilities. There-
fore there is little chance of his Minis.
try being criticized. But I wish all
defects. if any, should be remowved
and the facilities, which his Ministry
is providing should be increased.

The first thing 1 like to convey ta
him through you, is that the Dupart-
ments of Savings Bank and Postal
Insurance should be made more pypu-
lar. They should be made more use-
ful for the public. The House may
be remembering that speaking on the
budget 1 had emphasized the point
that the nationalisation should better
be begun now. You know that every
scheme, if the Government want to
carry out it, requires a large amount
of money. After all, what these Ban-
kers and Insurers do? They callect
money from the public and invest ft
in business and industries for making
more profit. If you were to extend
the facilities of the Savings Bank and
Postal Insurance and make them m
servicemble than before then I '
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{Babu Gopinath Singh.]

this would be the actual beginning of
thle proposed work. You know, many
private Banks of this country have
failed and many other are in troubled
waters. For reason also the pre-
sent limits of withdrawals and deposits
should be enhanced so that the public
may take the greatest possible advan-
tage. There is no cheque system or
current account system in the st
offices. In Savings Banks also public
cannot deposit any more money aiter
reaching a certain limit fixed for de-
-§3J 98U} [[@ UOJU[A0 Aw u[ ‘syjsod
trictions should be removed and
the public be left free to make such
use of the Savings Bank as they do
of other Banks of this country. 1
know that the capitalists and other
persons having vested interests will
raise a storm of opposjtion. But I
know that hon. Rafi Saheb in spite of
this kind of opposition has enough
courage and grit to accomplish this
necessary thlng. After all this is the
Government of the people and it is
their duty to cater to the necessities
of the people. I think we canmnot find
& greater servant of the people than
hon. Rafl Saheb. Therefore 1 nope he
:vhgl fulfil this necessity In a short
e.

The second tgolnt. towards which I
want to draw the hon. Minister’s atten-
tion, is that Telegraph, Telephone
and Postal facilities should be provid-
ed to a larger extent in rural areas. I
know many Post Offices have been
opened and more are going to be
opened, yet I like to submit that you
can get maximum advantage  with
least expenditure.

The Telephone and Telegraphic faci-
lities are avalilable to the Canal and
Railway Departments. Wireless has
been. fitted in police outposts and the
wireless sets are be| used in Police
Statlons and many hill areas. I think
Yyour Ministry can undertake to run
them, and that would certainly be ad-
vantageous to the public. e. msn
who sells the Railway tickets can cer-
tainly sell post cards and stamps of
your Bostal Department, In the same
way you may extend the facility of
using the telephones installed in the
Police Stations to those persons of
the public who pay due charges. In
other words, if body from the pub-
lic wants to send an urient message
through the telephone installed in
police outpost he may be allowed to do
8o provided he pays for it.

In addition to it I like to submit
that the work of nationalization of the
Airways functioning in the country
should better be begun now. I know
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‘that the House is going to discuss this

subject sometimes this week, but ]
will not be- present in Delhi on that
date. »

Shri Kidwai: I am sorry. Date-can-
not be changed.

Babu Gopinath Singh: Thisg time I
like to submit only this much that
some sorts of official aid is given to
these Airways, and the subsidy given
to them becomes their own property.
After five years, te: years or suppose
after hundred years, whenever you
will nationalize thum, you will have
to pay them compensation. I think
that such a thing must not happen 1n
future. You can have no idea whe-
ther they would wind up their work
with profit or with deficit. You per-
haps remember that there was a time
when the Broadcasting system of
was under the management of a pri-
vate company. That company failed
after some time the Government had
to take over the system and !ater on
had to run it anew on their own lines.
In view of the experience gained we
should try to develop the department.
Therefore I would like to submit that
the task of nationalisation of the Air-
ways should be begun forthwith.

As the time at my disposal is short,
[ would like to state one thing more
and then resume my seat. The gys-
tem of Hindi Telegrams introduced
by you is quite appreciable. The rates
of these telegrams have been fixed as
those of English ones. Certainly you
have made some progress in this
direction still Hindi Telegrams are not
so popular as they should have been,
You are well aware that sincc long
we have been sending telegrams in
English and people have become ac-
customed to put their messages brief-
ly. Moreover, there are some books
of Telegraphic Code in English, and
with the help of them code abbrevia-
tion are used and lengthy matters are
said in a few words. In Hindi you
have no such code, and if there is any
Hindi Code I am not aware of that.
As no system of code abhbreviations
has so far been introduced in Ilindi,
naturally it will take time tor the

fbeop e to.develop the habit of writ-
- {ng

messages in brief. Therefore you
should reduce the rates of Hindi tele-
grams. Had I some more time
would have placed before you some
complaints lodged against the em-
ployeegs of your department. But I
cannot go against the order of the
Ch n. Therefore regarding
matter I will write you a letter later
on.
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8hri Kidwai: | shall try to finish
my remarks within fifteen minutes,
that is by 3.30, the time allotted for
the discussion ¢f these Demands.
First, I would like to deal with the
points raised by my hon. friend, Mr.
Jaipal Singh. I thought civil aviation
would be discussed on the ifth, and
therefore 1 had not touched that im-
portant point in my opening i1emarks.
Mr. Jaipal Singh is the Presi-
dent ' of the Delhi PFlyi Club.
He 1is jealous of the rights of the Club,
and he resents any other institution
than a flying club taking up the train-
ing of pilots. He has complained that
we have wasted crores of rupees c¢n
our Flying School at Allahabad. 1
do not know where he got the fAgures
from, but I would invite him to visit
the Allahabad Flying Centre, look
into the books and find out if we are
spending more money on the training
of a B licence pilot than the flying club
are doing. I have been supplied some
figures which show that while the fly-
ing clubs are spending between Rs. 75
and, perhaps, Rs. 175 per hour's flying,
in the Flying School the expenses
amount to less than Rs. 90.

Shri Jaipal Singh: On a point of
{nformation. May I know which club
spent Rs. 175 per hour?

Shri Kidwai: I think the hon. Mem-
ber knows what is being spent in the
Delhi Flying Club. I n not say
more. I do not say that the Delhi
Flying Club is spending Rs. 175, but
it is much more than what wes ere
spending in the Flying School.

About the quality of the :‘raining,
all the operating companjes prefer
trainees of our School and they tske
the trainees of flying clubs only when
they cannct get any trainees of the
Flying School. I think that should be
sufficient testimony.

Shri Jaipal Singh: May I just pcint
out to my hon. frlend that all the
sermor instructors at this marvellous
school of his were trained at the Delhi
Flying Club? Can he deny that?

Shri Kidwal: But will the hon.
-Member deny that all those who vsere
professors in the Universities were
first, instructed in primary schools?
Will he deny that?

I have listened with attention to the
different suggestions made by the hon.
Members of this House for the im-
provement in the working of the Posts
and Telegraphs Department. I am
thankful to them for the suggestions
and I will try to see that action is
taken on the ‘lines suggested. There
has not been much criticism about the
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working of the Posts and Telegraphs
Department. 1 agree with an hon.
Member from Madhya Bharat that the
working has not reached the efficiency
which the Department claimed a few
years ago. e are taking every step
to reach that efficiency. I hope in a:
few years' time, we will be sble to
reach that objective. I also agree with
him that most of the rural post offices
opened were in Part A States and
very few have been opened in Part B
States. Eight hundred post offices are
to be opened next year. The smount
has been provided for opening post
offices only in places where the State

Governments want us to open post
offices. It is not to fulfil the pro-
gramme that we had orignally intend-
ed of opening a post office in every
village with a population of 2,000 or

" more. Last year we undertook it and

in Part A States only about 1,000 such
villages remain. Otherwise all the
16,000 or 17,000 villages with a pupu-
lation of 2,000 or more have gnt the
post offices. Now with the raising of
certain charges, we are going to have
more money. [ have no doubt that
we will be in a position not only to
carry on that programme in giving
post offices in the 1,000 remaining"
villages, but also, to open offices In
what are known as Part B and C
States where this programme had not
Yyet been carried out.

Shri Biswanath Das (Orissa&: Is it
by additional taxation, by enhancing
the fees?

Shri Kamath (Madhya Pradesh):
May I know why this proposal for an
increase in postal rates was not an-
nounced by the Finance Minister in
his Budget speech? .

Shri Kidwal: This does not require
sanction under the Finance Bill. This
is being done in the middle of the
year. :

Shri Kamath: Any time you like?

Shri Kidwal: So far as telephones
are concerned, we gave new telephones
last year. The new telephones were
more than 15,000 and I hope next year
the number will exceed this. Telegram
offices and public call offices have also
been opened; new exchanges have been
opened and that programme will be

gorously pursued.

Shri Chattopadhyay (West Bengal):
May I request the hon. Minister not to
change the rates of post cards and
letters at least?

Shri Kidwal: That assurance has al-
ready been given.
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The Minister of State for Finance
(S8hri Tyagi): What about bearing
letters? Most of the letters are bear-
{ng these days, that is, without stamps.

Mr. Chairman: I would request hon.
Members not to interrupt.

Shri Kidwai: I may also inform the
House that last year certain concessions
were given about local letters and
local postcards. Now that we have
introduced this 1} anna_ letter, the
local letter will be cancelled. Local
postcards will be continued. I may
also point out that we have received
certain complaints about the abuse of
these local letters, especially in the
Calcutta area, where most of the areas
are urban areas. - There the people
write letters outside that area but give
the letters to passengers to post it
within the area and thus save half of
the postage charge. Therefore, we
have decided that we should disconti-
nue the local letters; we have introduc-
ed 1} anna letter. The post card will
continue for local delivery. Therefore
this cancellation of the local letters
will not be much of a hardship.

Last year also we declared an area
in Rajasthan as a local area because
the postage charges there were much
lower than ours. Therefore, I thought
they should be given that concession
for one year. That year has expired
and from 1st of June that will be
cancelled. The Anchal system is a
very cheap system and the employees
there get a very low pay and very low
charges are levied for the post cards
and the letters. 1 propose to charge
the low rates on post card, that is
declare that area for one year more
as a local area. Therefore this post
card of six pies will serve for corres-
pondence within the state. That con-
cession will be continued for one year.

An hon. Member has suggested that
the money order fees may be raised by
charging 2} annas for every ten rupees.
What we are considering is lower than
what has been suggested. We are
also raising the stationery charges of
the registered envelopes. We charge
today six pies for that envelope while
the cost of manufacture of that en-
velope is now 14 annas. Therefore we
mpou to charge the full rates.

le are free to use their own
stationery as they are doing now and
avoid - this charge. I have nothing
more to say.

Prof. K. K. Bhattacharya: What
about the demands of the P. and T.
employees? May I request the hon.
Minister to say a few words sbout it?
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Sbri Kidwai: I am sorry I forgot the
hon. Member. I think the hon.
Member knows that his presiden

has been questioned. Therefore
cannot reply.

Prof. Bhattacharya rose—

Mr. Chairman: Order, order. May
1 request the hon. Member kindly to
resume his seat?

Shri Ghule: What about the dearness
allowance of Postal servants who have
been just merged in the general system
from Part B States?

Shri Kidwai: All of them will get
the new scale of pay and dearness
allowance as in the Centre from 1st of
April last.

Prof. Bhattacharya rose—

Mr. Chairman: The hon. Member
knows that it is not necessary for the
hon. Minister to reply to everything
and if he is not prepared, to reply to
a certain question, that cannot be help-
ed. He has also stated that his status
is questioned and he need not reopen
that controversy.

Prof. K. K. Bhattacharya: It is a slur
upon an hon. Member of Parliament
when the hon. Minister makes a false
statement regarding his status, which
has been deflnitely ascertained and
communicated to the hon. Minister of
Communications. He is in doubt
about it and therefore for him to re-
pudiate my status is to repudiate
something which is substantial, and
therefore, he should really make the
position clear. Moreover the Secretary
of the Postal RM.S. Union had
written to him yesterday making the
position quite clear.

Shri Kidwai: I did not get that
letter.

Mr. Chairman: I request the hon.
Member to resume his seat. This
condition cannot be allowed to conti-
nue. Both are hon. Members of this
House and we respect them. There is
no questior of doubting the veracity of
the hon. Member's statement. There
might be some misunderstanding or
misapprehension.

I shall now proceed to put the
Demands to the vote of the House.

The question is:

“That the respective sums not
exceeding the amounts shown in
the Order Paper be granted to the

ident to complete. the sums
necessary to defray the charges
which will come in course of pay-
ment during the year ending tae
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DeMAND No. 93—CarPITAL OUTLAY ON
INDIAN POSTS AND TELEGRAPHS
(NoTr MET rROM REIVENUEX).

“That a sum not exceeding
Rs. 5,31,75,000 be granted to the
President to complete ‘the sum
necessary to defray" the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Capital Outlay on Indian Posts

and Telegraphs (Not met from
Revenue).

DeMAND No. 95—CAPITAL QUTLAY

31st day of March, 1952, in respect
of Deg:ands Nos. 4, 5, 6, 7, 8, 93
and 95 under the control of the
Ministry of Communications.”

The motion was adopted.

[As directed by Mr. Chairman the
motions for demands for grants which
were adopted by the House are repro-
duced below.—Ed. of P.P.]

DemManp No. 4—MINISTRY OF
COMMUNICATIONS

“That a sum not exceeding
Rs. 528,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1052, in respect',
of ‘Ministry of Communications’.’

DeMAND No. 5—INDIAN Posts
AND TELEGRAPHS DEPARTMENT.

“That a sum not exceeding
Rs. 30,08,82.000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
Jist day of March, 1952, in respect
of ‘Indian Posts and Telegraphs
Department’.”

DepMAND No. 6—METEOROLOGY

“That a sum not exceeding
Rs. 78,10,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Meteorology’.”

Damand No. 7—Overseas COMMUNI-
CATIONS SERVICE

“That a sum not exceeding
Rs. 67,01,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect

of ‘Overseas Communications
Service'.”

DEMAND No. 8-——AVIATION.

“That a sum not: exceeding
Rs. 2.91,69.000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Aviation’”

-oN CIVIL AVIATION.

a gsum not exceeding
Rs. 1,76,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect

of ‘Capital Outlay on Civil
Aviation’.”

Mr. Chairman: We will now take up

the Demands relating to the Ministry
of Information and Broadcasting.

Demanp No. 59—MiINISTRY oOF
INFORMATION AND BROADCASTING.

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 74,20,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect

of ‘Ministry of Information and
Broadcasting'.”

DEmMAND No. 60—BROADCASTING
Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 1,76,48,000 be granted to the

President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in regpect
of '‘Broadcasting’.”

Demanp No. 107—CaPiTAL OUTLAY
ON BROADCASTING.

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 54.82,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Capital Outlay on Broad-
casting'.”

Shri Indra Vidyavachaspati.
Shri Kamath: On a point of order,

Sir.—this point was also raised in the
morning—under Rule 157 of the Rules
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of Procedure, it is clear and explicit
that only when a Member rises to
speak, his name shall be called by the
Speaker. Just now, it has happened
that an absent Member has been call-
ed by the Chair. It was brought to
the notice of the Chair this morning
and the Deputy-Speaker observed that
when an instance like that happened;
it might be brought to his notice. It
has happened now. This point of pro-
cedure has to be clearcd once and for
all. I submit that Rule 157 must be
strictly observed and enforced in this
House. Otherwise, it will give rise to
all sorts of difficulties in the future.

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayan
Sinha): I entirely associate myself with
what the hon. Member has said.

Shri S. C. Samanta: (West Bengal):
Sir, the other day, when Shrimati
Durgabal was in the Chair, I raised
the point that Mr. Rathnaswamy was
not in the House and he was called.
She said, “Why did you not point that
out at that time?” Just now, I also
point out that such a thing has
happened.

Shri Deogirikar: (Bombay): We are
told by the Ministry of Information
and Broadcasting, in its report that
the A.L.R. het-work now consists of 21
Broadcasting statlons in India. I
congratulate the hon. Minister on this
achievement. He is doing excellent
work and deserves our compliments:
We are now in a position to hear radio
broadcasts from 21 stations if we
mean to do so and if we‘ have the
means to do so. There are pressing
demands from many more places for
many more- radio stations, but we are
not able to cater to their needs as we
are short of funds. I cannot say that
either the eight-year plan which is
now completed or the next phase of
installation of medium wave trans-
mitters would be capable of meeting
all the demands. One station after
another was added on to our A.LR.
after the merger and now we are in
the midet of motley of stations. It is
just like the formation of the provin-
ces by the British in the old days.
They formed the provinces one after
another as they went on conquering
the territories and did not think of
homogeneily or other factors. 1
cannot say that having too many
stations is a thing to be proud of
unless it is- well organised.

We have a variety of stations now.
Some are main stations: some are sub-
stations: some are auxiliary stations:
some are pilot stations. Then, again
we have got stations from where the
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radio broadcasts in the same language
are forced on the listeners. There are
stringent criticisms that the pro-
gramme is not well-rlanned. that K is
ackneyed and that it is dull. If such
criticisms are heard -every now and

then, it becomes our duty to go to the

root of the question and examine it.

Our radio listeners have the foreign
broadcasts before them for comparison

and hence the criticlsm. We have

rural, industrial and school broadcasts

as well. There are 3421 rural, 222 in-
dustrial and 1285 school receivers.
The idea of such receivers is praise-

worthy. But, looking to the results,
one is not very happy about it. I was .
called to attend one of the broadcast
programmes in the rural area. The
attendance was tolerably good, but it
was inattentive and the broadcast went
over their heads. I was sorry for the
whole show. We do want rural broad-
casting; but we must seriously take
up to them. In the whole of our
country, there are seven lakh villages.
The number of receivers in the rural
areas is only 3421. That means that
out of 200 villages, only one village has
got a receiver. If proper attempts are

made, I think it is not impossible to

induce the villagers to instal more
radios. Now, that the Department has

recommmended cheap radio sets .for the
villages. T am sure it will be possible
to have more radio receivers in the

villages. I suggest that the Central

Government and the State Govern-

ments should give some grants for

these rural receivers. But, I would

suggest one thing also: do not try to

urbanise the rural population by your

broadcasts.

We are now importing radio sets
by thousands and sending crores of
rupees every year to foreign countries.
In the year 1946-47, for instance, we
imported 1,07,111 radio sets worth
Rs. 1,69,61,790. I have not got the
latest figures. The imports must have
increased at least by double, now. As
radio-mindedness is lncreasinfoday by
day, it becomes necessary to devise
some means by which we can save this
drain of our money to foreign coun-
tries; for the Machine Tools Factory,
Government has undertaken a scheme
for 3.87 crores; for the Dry Core Tele-
phone cables, we have a scheme for
one crore; for the Indian Telephone
industries, we have a scheme and for
penicillin and sulpha drugs, we have
a scheme for 3.5 crores. These schemes
are undertaken with a view to stop
foreign imports. Radio sets have be-
come a necessity. They are not only
a means of amusement, but they are
meant for propaganda and other pur-
poses also. In times of crisis, we
cannot expect any forelgn imports intwo
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our country. Why not have a factory
of our own for manufacturing radio
and wireless sets? I am not competent
to give you the estimates for the
capital required for erecting such a
factory. Let the experts do it. If we
succeed in erecting such a factory, we
will not only be able to sell radio sets
at cheaper rates, but we will be able
to save the crores of rupees that we
are sending to foreign countries every
year. In case the Government does
not think it possible to start such a
factory on their own initiative, let
them do it in collaboration with Indus-
trialists, foreign or our own. Burt,
under any conditions, do not leave this
to private enterprise. I could not find
such a scheme in the Colombo Plan.
Let us incorporate it in that Plan if
we possibly can. I do not know what
the Planning Commission has done.
Therefore, I am not able to say whether
such a scheme has been recommended
by the Planning Commission or not.
If we want to connect the villages with
the State or the Central Government,
we must have as many radio receivers
as possible. This can only be done if
we have these sets. The urban popu-
lation may be fastidious and may
choose the costlier sets. But, for the
rural population, cheap, durable and
distinct sets would be a boon.

I am not divulging a secret when I
say that five transmitters of 50 K.W.
each are lying idle in Bombay. ©On
page 795, Volume II, of the book of
Demands. you have asked for a sum
of Rs. 3,50,000 for operation and main-
tenance. A major portion of this sum
is obviously for the maintenance of
these flve transmitters. We are told
that the Government has no money to
instal them. For the last two or three
years, we are incurring this expendi-
ture. Is it not a waste of public
money? I request the Finance Minis-
ter to sanction forthwith sufficient
sums to instal these transmitters. I
wonder how this question was not
seriously taken notice of by the Gov-
ernment till now. When these trans-
mitters are rotting in Bombay, we
have a demand for Rs. 22,25,000 for
the next year and 34,75,000 during the
current year for the equipment of
‘three new 100 K.W. {ransmitters. The
order for these might have been an
old one. I do not grudge the grant.
But, we are purchasing motor cars.
and grudging the petrol. That is not
sound policy. I again request the
Government not to allow these trans-
;ni(;c!:ers to rot when they come to

ndia.

I have requested the hon. Minister
of Information and Broadcasting many
times to open a Radio station in Poona
out of these transmitters which are

65 PSD
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lying idle. I was even satisfied with
one K.W. transmitter. Poona seems to
be the only place that has been left out
of consideration. We have got two
Universities, ten colleges, one lakh
students; we have a Military academy
and Poona is the seat of Government
in the monsoons. We have also the
National Chemical Laboratory. I
would therefore request Government

- not to allow the talent and learn-

ing of the place to go without being
utilised and taken advantage of.

In order to have an organised plan,
in order to do away with the complaints
that exist at present, in order to have
more rural receivers and in order to
consider feasibility or otherwise of
erecting our own factories, I would
suggest that a committee should be
appointed to go over the whole ques-
tion. That seems to be the only way
out. Even in England where broad-
casting organisation is reputed to be
the best in the world, they appointed
a committee twenty months back and
their report was out on the
17th January, 1951. The Committee
was appointed by the Lord President
and the Post Master General. Lord
Beveridge was its chairman and the
object of the committee was ‘* to study
the working of the B.B.C.” and so on.
I suggest that such a committee should
be appointed in India also.

As for the Information Section, let
me say that I have nothing but grave
disappointment. I do not think there
is any country in the world worth a
name which has neglected its publica-
tion work as badly as we have done.
You have stopped the Indian Informa-
tion, the Bharat Samachar and
Markazilttelat last year. The Foreign
Revielv has been stopped this year, as
a measure of economy. We have too
few publications and even frem them

we have stopped a few. This, I am
afraid., is false economy or wrong
economy. We should have as many

publications as we possibly can have.
You have got to educate the people,
you have to inform them and make
them democratically minded. The
US.A. the UK. and th¢ U.S.S.R. are
spending lot of money and flooding
this country with their publications.
Should we not also spread knowledge
about ourselves outside? Is it not
necessary that what the Centre does
here should be made known throughout
our own country so that there may not
be misunderstandings and prejudices
against the Government? These
things, I am sure. will disappear if you
have a proper publication machinery
here. The States have their own pub-
lications. I think it is not only unwise
but even suicidal to effect economy in
this field.
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[Shri Diogirikar]

There are newspapers in our land
and I know many of them are render-
ing service in this direction and good
service too. But they have not got
enough material‘at their command, and
this material can only be supplied by
your publications.  Moreover, Indian
papers are not rich. I know many of
them are in a precarious financial
position. It has been said that news-
papers constitute the fourth estate of
the realm. But in our land this estate
is almost in a tottering condition and
many newspapers are on the verge of
collapse. They are the only lot free
from black marketing if not from
black-mailing. @ The time has come
when the Government should institute
an enquiry as regards their working
condition and the working conditions
of the sub-editors, editors and corres-
pondents and other workers connected
with newspapers also. There are very
few newspapers with sufficient finance
—a few capitalist papers—but the
others are very precariously placed as
far as finances go. They are short of

. newsprint. I think the P.T.I. and the
U.P. should be sufficiently financed on
condition that the present service
charges are reduced by half. I would
like to make another suggestion.
Newspapers should be permitted to
draw freely from the Indian broadcast
as well. This will to some extent, give
celief to the newspapers.

There are a few more suggestions I
-would like to make at the end. At
resent two Ministries control the pub-
ications. The Press Section, I think,
should be taken away from the Works,
Production and Supply Ministry and
entrusted to the Information and
Broadcasting Ministry. My “second
suggestion is that the sales section of
the Government should be thoroughly
recast. I have received many com-
plaints from friends that in spite of
repeated requests they are not getting
any literature from the Government.
I feel that unless we recast this de-
partment entirely, you will not be able
to give proper service to the people.

1 trust th;se and the other sugges-
tions that I have made will receive the
prompt attention of the Government
and Government will take suitable
actioq upon them. :

sl wwen el sy /AT
qrEa, d o9 & gra wfr wEw &
w9z 97 & afewdea (Publi-
cations) ¥ a¥ § ¥R fa=re

cer wigEh F | ot aw qw wrew
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gfear (March of India) s
TF ISR FT J@A a1 AW T
mfew s@ax & oNfs e
(Government) ¥ @ fawm ¥
oo &Y &1 e A g W
¢ fr fas fag xola & o oz
st f5 ogw oWy

e fRet o defr, agr o
e, A F AAa, w1 Ay A%
W™ F W owT ¥ gra fw
T, ATY A FAar fow A fg
Wy 8, sfaw @ W § ) F anedr
iff g o rw g A gfr W<
W E AR WY g ogmAM R
TR # yara w@ fae gwar &
d wadm 5N wERT F W
foq s A g1 AT gR
ox #IfeT (meeting) xwrf A, #
Iaq ~ gufeqa T & A, fww
gar g fr 37w faae € fr oo
E T T femr o SfF W
1 A =2 fem o § G A
frdger wr g g o ag o
aga  Sfar - e Syl s
AT S a0 ¥ @ LW
FEAIT B SY W & @ T
wifgd | WA aga @ Gh A
e & fory & sl At qETaT-
o § ol fam awdr § 1 Tg
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AT OF A19E@F IfT T 7 E |
gl & @ ™ w1 R fopw v
aigft §, g aowe ik 9g
qorE | 93 ) & F WA gArd
HIFTR FT FO IQ@PT  WRT QAT A9
aff g &, 3few fee A & aa
N Wew ¥ a5 s A g
fif 97 9T Y ¥§ @9F AT A
@ wg g facge sud § | @
@dmgh Ry "dwew
Faft § froog O o1 aW W
faod o, afew F @t wgh i ew
g w1 #fus & wfas aifggs ee
FT oar 5y fafaa s fed o

@ 7 7g fAAgw ot s oe@ @
N  f& awee @9 @A
&1 gifges g MR f
fer & a1 97 7 wrg

1
El
5
-

fEw Ot o ¥
ENEE WE T

- |
¢}
2
i
Ta3d
3
X 35

4
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(Membrs of the House) ®1 3
FT TG TH AT Iq § oy safew
R Fo FETal N g, 7 9@ &
fo & afl wEr wEd, 3feA
AT TEW T A A g R oug
Afrdee aof oF A @ @R
TH gz 89 5 @ ™ W
freot A TAaHE FT w0 AwEE & |
T AR gAHT § AR W
fee@l ™ amr X g W F9WT
oifgeg 3 g € @1 W @
ot deft, 3ffr ag @ wfe &
g 5 guq= smar # qg WA
Q& g ag Nt ™ fFe
@ § e wfe & afefas
g & FaT qar aEf g gOR
fedRt s/ wrag ¥ ¥ W fRameW
arefr § avw fawmw & feg ar
i Afy N Tawd S| w
xR & ey @ 8§ aw W TF
ffs qr hH afg@d @ 9N W@
or Tga Q&g AEw g g )
wa far AR T N 9T W
g% feqr o € ag =G WEW
far & 1 Qar At aF  Amw gar
g fr g o 40 WEm Uy
agd. ¢ fr fw adw W s
fet swwm w1 oF &g faer
fegr org 1 AR fa=re & ag wrf Sfaw
aie 7 g awifE @ w1 afors
w® @Y wwm s faer wdbw o
faerre W &) o A AT 9
N ox fagd & a7 owwhr ) &
w ® A aff gwadr | & s
Fff APET & G aAqAr 4@ AT
vam wigh g fF faer wiw
frres @1 & dar & fwee wifgd
M @ A FEArd ¥ gEew d
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[ sfraeh ooy Sty ]
AU a8 o A € fr @ A
Tz w3 fam wig ¥few Iw A A
fAfa &= wT 7 N wofe A o7
AN I F7 fawm foar s o

oF wifes o I W &
am ¥ afsorea fram ¥ s
g | d IY aga M ¥ Ty
R a8 ¥ a0 & foqy uww
dSYT HYAIT ATEH TEA § | 99
¥ fog A F gl @ oq@ w
Tréiwe (Director) & @@ Wt
ft fe q& Qaraew v § 5
m afger a© wrlt 7 fean o
i mewafe ¢ v fm
qw g1 fearatew o f& ad ar
Tl Fam & feurew @ AT
g v g @Am gFAr g1 #
gumdt gfr g w1 =< oo @
gizar Fifgd sk == ¥ fou S
afas S Fam & fog v
AT oA F wAMaAT T IO
arfger 3 #T 39 A A FAWT FATAT
T @ aw w1 feewy (lite-
rature) @ ¥ 7 fas omr §
form & gak B2 FsE | I AW
grom fy gl waewe  wr AR
a @ g qew Fv fra awg S
TR &, fFaaw wfa & T
g To Q4 mav 3Iq U faedr
»few T s 7 faedt Y T==i
¥ oady & fod wvQ g1
aEdt § f aror ORI R ag EEA
¥ weg § 5 gu ag {W@ aga
wfafma @, agi WY afextw owar
wisr f& ofy feelt aff €
@R it Ay aey oy Afgar &
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far & v wfasy friT @, s
¥ At aEw & fog R W@ aF
Fag IR N or fwd aag
I g T awh €

ag @ d g Nt wggw s
g fF g s g famw &Y ax
A wm Jr Tifgd ¢ sty faren, e
faar #% sraver & gw agy N §
3feT gnd g A 7 awwd §
ferw aw it ww " semn
grogiar § awed §  fawrew
FR P, AW a@ R A F
FE IF AN T W F W
srewifen v afssde  (Broad-
casting and Publications) &
T AT e A A FFA@ |

N § ag gawdt § fF gy aw g
faa ot wiwm s A d ¥ faw
¥ w3 ) fafaq =<3 & qma
freeid | are gfear eat & gwaey
9§ amA /A7 wdRg #Y aurd AT
It 1§ 2@ g e o o @R
aigE Adf § s ang owar § f
Tt Argat Ad § 1 gd waft & wwor
fear€ 24 g1 SfFw ara & @ ag
g d, afer ag Fed & fod Wy
g ¢ fyaar fase g @ar wrfgd
a1 IGFT e 7y Y g Y feard A
T | Ao e gfear Wedt ar
RBaa SRR FIT ST W@ & IE @
TEFW A AFIE WEGAqed #X
M X Y agady grAaE ar) F
TRt § 5 a9 g §THR A7 0F
gaearaAr g€ & fr gt A &R
s § Ed W Ak gw Wy um i
7z wfgfas § ok @ % s@waw
fafre &Y X a1 w9 ¥ FWEAA
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e wT ARG o e A A
AT TR |

§ wwedft § fr gema sUAT
Wedy ¥ grafiua 7Ef & e fow
@ F71 faum J19T aar WK St
e frg a® ¥ @9 A § A
e A wr Afe 7 A g, ;|
i sre glhemr Hem & af @ doF
o & # 7 T aedr o | ol aw
YoM aga & wae §1 Tva *
W ww ¢ vufed & 97 & R A
g sre), dde § § s g g o
AT AT OTF & @ §9g F AFET
TEEl & FE W A HEAT AT W)

[AuiA A i) & o |aY §

g AT o @ & i A w0
9N &, TF 7 o rEr E Ak
M A WM oF emar FAT @ T
2 ¥ fe@l A Y oF Fewar A
9 gATQ g AT st ft g
depfa, grd o, g faar &
fod ag aga FE TN a9 A T
g @ ¢, oF P &) F g
¥ AwHrg 7+ Ageg ¥ fAadEw ® T
g i ore &Y 9ot oF e Aify
A wfg@ | F A ager At &
e ¥, @ 99 & ggeqt Fv o
™ o B Fmr wA gard fr e
gfeqr Wedy Y 9 wrar 7w oot &
% s g g SO g T
2 T AFNIT ¢, ok Fo W Tw
g # fawrae ft 7@ Efrag
TAH & AR AT o &) ogt aw
Feamr @ AT W F AR
T &1 TF A ag i gn aga feit
Yor frRell AT ¥ e &1 WS A
TS AT W6 AT &Y 901 @, gF
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gt faw wiy g, dfww g aer
W qenlt o Aaf eiw @ §
wfed 9g ¥ aufcfaa I % 1o 39
NHFWIAE | T FW QF
a8 Ig ot A q@7 §, ¥ W gy
§ OF JaE0 dAT_ ArER g | w@ew
A CF I STAT | ITF gH &F
w8 4 T G X & frad W §
IaF g N o8 A R W feard
W & R SEE o A R 7
HBT AL ATATE, 99 7 fromg ww
& o1 T A @ T ) K we
Har I N AT FA & o7 QA
A weww N fF owr s g T
iy Fr oAgr feawr ol ]| &Y
T&d §.997 frg ag a7 fagdr
IER AN Jwm §, frg awg N @ig
A AN oewa g 1 F qwmd g fr gEn
@ AT Frfawg &1 A owwr %
s AR g, qfare ¢ 99 WY g
TARAT T | qF TG A AT g
fow & & soly 719 = F Ay
fe 9 fodt oor = ogw gtadqd
(Translation) #%1 st gfow
N oF wfrar @ § J@ HR I w0
T ¥ e G qma § grade
WA A aR P AR @
W | ¢y avg ¥ 7g e A qqam
®Y W4T, qATAE FT ATGT AR TG AS
W & o 39 F7 F7O7 | qg qwad
gfr oz tfiow & @ wmr §
AR 6T 39 &1 oA W ¥ fgdt
W @R aWa @ JEn § A
9T qeA §W @@ ¥ § fr o) Ay
qaran g, M R frr w1 wfwwrd §,
s A F3 Ae & g wafe

s g a8 e 51 A fagmr g
wfgd | & et § A faramr fger &



8484 General Budget—

[+ et vy Wty )

e 3¢ 3w fo ARy, F W ¥
fed ot ey NagaFpwg &
7z fasma adi W& 0 e g Rl
¥ Ve Y €, IR frlr & fag
) Ffgw § afgs o= A J=TH )
¥ fow oo o it w0 fgw
AT wfgd agt «df & o e wrw
TR &31e #3, dAifr a1 w3 @ s e
a<g #T WIWT gW & ag AT W &
wmd ater @Ar aifgd @ aTa AN
wHY wTEw gt & 1

7T ovgr @ §.gor fedt &
ey @ wgAr wedl § 1 R e §
fF gal faw #F, 7w w1 o qm
feae & ff g (Newsreels)
o AR AT IR & SH & I wfaw
ad fard )\ ag ureq frar ond R,
Gt wrew o @ fF oag uF agw
gqavll F1d & e o geer few gw
WIE ST AT & W A Ay

W §, AT F IT & IO qGT A-

& wAFTd Y W &) qE g A
mign § fF 97 fadl ) aER &
5o aga afes w N wd T dav
¥ Y 9 & g afus w7 @«
2 g N TR ET A ARG
waar wifed o) @ & afwe wf
FTA A TE@ §, W% qg T ary
§ fr ag ag wmr § e gt gt A
o ot forefl W Al St oy § @y
#f gt fedar (Cinema) Zed &
e gz §, a9 fadwr & 91 § Ak
X § A W @mw ff @
ag w1 & fr o & W & o
a1 wnfea ¥ fel @ & ammn ik
W afcar A ef farf ot
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& a7 et § e e A fani
AR I A o am gw A
# e 7 @ R TR 9T a7
¥ for o FT 997 famga wY AT
ar § e QS

aEf fv ag @1 oF facge 3@
g a9 O 7o
g & frhy miTor I w9z A
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(Post-Mortem) frar wrm €1
| & A ) mwr, @ ARy
T e e aff @ w1 &y
M qg< AT TAAHE FT E, W
W a® # ¢ fF e Qe-AEy
arar § 1 feeelt ff wewrd § aar
wdt g fs ol ofl eww feew
Tl § R qge ¥ Tert § foreg 7o
& 4z g Smi W Afwwfar o
sq fewrn gear § fe g aga
gfua fome § aga qow ¢, fow
¥ oml & I gux afcom &
W E, dq I§ A A T AW
fas uw fime s &ft | & W wEag
¥ s fr oo s gATD EORIR
o o g@ fxar § aga awr ofedw
gt § A W oty afe
FOFIX A O qUI9 ®)Y 4T &
fod @am N wafr & fed o
gy A wARfa @ s 9EE

% 38 SR frRT T T
o, dfeT wwr At & 1 s A
wEEw AT &7 @Y F AR
W fagz & w7 w1 fow &7
N 1 78 afes gwa 37 &
AR |

%

~

g

(English translation of the above
speech). '

Shrimati Kamla Chaudhuri (Uttar
Pradesh): Sir, I would like to express
my impressions about the Government
publications and would like to put
them before the hon. Minister through
you. So far as I know some monthly
magazines of the Government such ag
‘Vishwa Darshan’, Hindi ‘Ajkal’, Urdu
‘Ajkal’, ‘March of India’ and a maga-
zine for children ‘Bal Bharati’ are being
published by this department. But I
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think that the ‘Vishwa Darshan’ alone
is a magazine of such calibre which
glves us information about the foreign
countries; and I can claim that no
other magazine of this kind and
standard which gives us information
about the foreign countries is being
published in Hindi. We do receive in-
formation about the happenings and
the developments that take place in the
foreign countries from time to time
through the other newspapers, but our
Hindi knowing community does not re-
main well informed about the culture,
the civilization, art, music and the way.
of living of the foreign countries. I
am of the opinion that this magazine
makes up this deficiency and we can
have sufficlent knowledge about the
foreign countries through it. I thank
the hon. Minister for bringing it out.
The hon. Minister had convened a
meeting which, unfortunately, I could
not attend; but I have heard that he
himself was not in favour of closing
it down, but liked to restrict its number
of pages. I would like to request him
that this is a very useful and good
work which is being done by the Gov-
ernment. This magazine should be
kept as it is. It contains much infor-
mation of the type which we cannot
have from any other newspaper. This
magazine is filling up a very important
gap. Along with it I want to make a
mention of the other two magazines
viz.,, the Hindi ‘Ajkal’ and the Urdu
‘Ajkal’. It is true that our Govern-
ment have not to spend much on
them. But in spite of that I would
like to submit before the hon. Minister
tHat whatever is being spent on them
at’ this time, it is all useless. At the
same time I may tell you that I am
not in favour of closing them down
but I want that the Government should
publish more and more literature in
order to educate tae public. My only
objection is that after studying care-
fully both of these magazines I could
not know as to what policy they hold.
I do not see that they follow any parti-
cular policy. The impression that these
magazines create in the reader’s mind
i{s that they " are only literary
magazines. If they are literary
magazines or monthly journals and our
Government want to make- them liter-
ary papers, I would like to submit that
the need of the hour is that the Gov-
ernment should give us literature of
such a high standard which possibly
no other magazine of Hindi or of Urdu
may give us. With due humility. Sir.
I beg to submit that there are several
monthly magazines in Hindi and Urdu
which would prove far better than
these magazines ,in comparifson. I
would like to tell the hon. Minister
that the need of the hour is that an
advisory board should be established
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for both these magazines. It may
consist of some hon. Members of the
House or of other persons and workers
too. I do not want to go in details in
this connection. But it is needed that
such an advisory board should formu-
late a policy of their own and consider
the aims of the Government in publish-
ing these magazines. If the Govern-
ment really want to give us sound
literature by making them good
literary magazines, it would be indeed
a matter of pleasure for me, but the
thing is that they should come up to
such a standard that the people may,
in fact, know that the magazines pub-
lished by the Government are literary
magazines of high standard. If it does
not aim at that and the Government
want to publish them with some other
purpose, say for their own publicity or
advertisement, then a policy to that
very effect should be formulated. It
seems a very egsential thing {d me.
Anything other than this with respect
to these magazines, is only a waste of
money to my mind. I have also come
to know that our hon. Minister of
Winance is of the opinion that the
‘Vishwa Darshan’ and the Hindi ‘Ajkal’
should be amalgamated into one. I do
not think it would be proper, because
it would only lead to restricting the
number of pages of the ‘Vishwa
Darshan’ and would be a mess of both
these works. I do not think it is
good. I would like to suggest to
the hon. Minister that the ‘Vishwa
Darshan’ should pe puplished in the
manner in which it is being published
at this time, and with regard to the
other two I do not think that they
should be closed down; but as against
that some definite policy should be
formulated with respeet to them and
that they should be developed and their
standard improved. There 'is another
monthly. named ‘Bal Bharti’ which is
being published by the Publications
Division. I look into it with due
interest and it seems to me that it is
a nice paper for children. I have
submitted my opinion on this subject
to the Director of Publications Divi§ion
saying that the literature ~of ‘Bal
Bharti’ seems to me of a standard
which a student of ninth or tenth class
who can read and write well, can
follow without any difficulty. I am of
the opinion that this magazine should
be divided into four sections and in
this manner should be made more use-
ful, more easy and better understood
by providing suitable material regard-
ing child psychology. Some literature
of the type by which our small children
know about the actlvities of our Gov-,
ernment, the model on which they
want to fashion their country and the
manner in widch they want to lead her
in the path of progress, is, no doubt,
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found there. A bird’s eye view of all
these things is no doubt found there.
But all these things do not give a clear
picture of the whole situation, which
1s essential for widening the knowledge
of the children. I feel that the need
of the day is that the Government
should think over the problem that a
majority of the population of this
country of ours is uneducated, most of
the people are illiterate. If the Gov-
ernment would publish some more
magazines of this kind for educating
the coming generations, on whony the
future of this country depends, it
would not only be useful but, in fact,
it is essential too.

At the same time I feel that the
Government should pay due attention
towards the question of adult educa-
tion. We hear a lot about the adult
education but I understand that the
Government have not taken any
positive step in this direction. So far
as my knowledge goes there can be no
more effective agency than the Broad-
casting and the Publications Division
with the Government by which they
can propagate their ideas and publicise
their doings.

I therefore think that our Minister
of Finance will not make a cut in
the demand of this Ministry and will
help develop the means to educate the
masses. I want to congratulate 'the
hon. Minister for the efficient work of
the All India Radio. I suppose, we.as
well as the people are not so much dis-
appointed now. We find signs of
progress even. But I have also to say
and I am compelled to say that we
find that we have made no such pro-
gress as we should have done. The
All India Radio and its other stations
functioning in the states, can _play
such an important part and they could
have done so earlier. I know today
we are facing a problem of the illite-
rate voters who will vote in the coming
election. These voters could have been
made literate by now or at Jeast they
could have learnt the three R’s or at
least they could have ‘been able to
sign their names.

I know that the signing of the names
has nothing to do with the activities of
the All India Radio. But through
broadcasts everybody could have easily
known about our Constitution, how the
coming election -will be held and what
policy our Government is pursuing.
A1l this could have been made known

‘through the Al India Radio. Similar-

ly there are many other such questions.
I am aware of the time limit, therefore
I, will not go into the details, and will
express my views briefly. The hon.
Members of the Parliament as well ag
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our hon. Ministers are certainly aware
of the growing restiessness in the
country. The people had cherished
hopes and dreams that when a National
Government will be installed, they
will adopt sufficient measures to
develop their culture, civilization and
educauon. All those hopes have been
trustrated. I would most humbly sub-
mit that the hon. Minister should have
a clear cut policy. I have very often
heard the hon. Members of this House
saying that the language adopted by
the Delhi Station ot All India Radio is
artificial and unnatural, and some.hon.
members also say that it is not easily
understandable. - As far as I could
understand there are two reasons for
it. One of the reasons is that we have
long been under the spell of a foreign
language, although our country 1is
independent now but so far we have
not been able to come out of the spell
of that language. As we are not ac-
customed to the use of this language
so we are unable to understand it.
The other reason which I understand
is—in this connection 1 would like to
glvye an example—supposing we have
pfanted a tree, from a distance the tree
seems to be laden with beautiful
flowers, its branches and leaves appear
to be green, although the fruits which
the tree bears are nice to look, yet
they are not sweet, tasteless and sour.
Therefore to set the matters right we
will have to think over the reasons of
its bad taste. We will have to look as
to how much water and the kind of
soil and manure is needed for its
better development. I think similar is
the case of the language. We have got
to understand the fundamental princi-
ples. I would like to cite another
example to clear my point. Suppose
we translate a piece of English poetry
into nice and chaste Hindi, even then
the real sense and the beauty of ex-
pression will not be conveyed in the
translated version. Similar is the case
with the language adopted by the All
India Radio, which is an artificial and
unnawural language. I think the
reason for this artificiality in language
1s daue to the fact that originally the
matter 1s prepared in English and then
it is translated into Hindi and broad-
cast. It i{s necessary that the policy
makers and the officers-in-charge of
the whole Department who prepare
programmes for broadcasting through
the Radio Stations, must be eminent
scholars of Hindi. I know that many
Hindi scholars are associated with the
Hindi Section of the All India Radio
and I am very grateful to the hon.
Minister for this arrangement. I will
not complain that he neglected Hindi,
he has tried to have as many Hind!
scholars in his department as possible.
But none of these Hindi scholars are
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holding any posts of responsibility so
that they could control the entire pro-
gramme and make the policy as to
wual kind of language should be used
for the Radio programmes. He should
have thorough knowledge of Hindi
language. This shortcoming 1s quite
obvious.

Now 1 want to say something about
the documentary films. 1 remember
once our hon. Minister of Finance had
observed that the Government 1is
spending. a lot of money on the news-
reels, and this department should be
wound up. But 1 consider it to be one
of the most useful work; and the
documentary films and newsreels which
are exhibited are definitely of great
informative value and develop the
knowledge of people. I also know that
the Government do not have to spend
more on these newsreels. I am of the
opinion that even if such schemes cost
more to the Government the Govern-
ment should continue to produce these
documentary fllms and newsreels, and
further progress should be made in this
scheme because we all know that these
days the educated as well as uneducat-
ed people go to see cinema films, where
facilities for cinema shows and exhibi-
tion of films exist. The present struc-
ture of our society is such that there is
no source of recreation other than
cinema shows. I think if the trend of
the present fllms is improved, perhaps
there may not be any necessity for the
Government to produce its own docu-
mentary fllms for exhibition, and it is
also probable that the need to produce
them may still remain. .Because it is

obvious that it is not the
4 P.M. object of the cinema con.

panies<to give publicity to the
policy ot the Government in the piec-
tures produced by them, as their
object is to produce social pictures.
Unfortunately even that too 1is not
being done today. I want that the
hon. Minister should pay attention to
this matter. People of all the age
groups, children, young and old alike
sce these films, as a result of that our
society is adversely affected, and it
would not be improper on my part to
say that instead of ralsing moral
standard of the people they are lead-
ing them to degeneration. The Gov-
ernment have set up a Censor Board
for reviewing the films and pi_ctures,
But this Censor Board gives its ap-
proval only when huge amounts have
been spent on production of a film and
when it is ready to be released. The
result of this is that the companies
which have spent enormous sums of
money on the production of the fllms
do their best to get the approval of the
Board for their release because
pictures cannot be put to waste.
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would like to point out that this case is
like one ot wne Post mortem. ‘Lhe post
mortem serves no purpose after a man
is dead. So the function ot the Censor
Board set up by the Government is
like that of post mortem of a dead
body. I can cite several cases where
obscene filims are exhibited in the cities
«ud we have to draw the attention of
e authorities to such obscene pictures
...d the exhibition of such films had tc
be pannea as they affected the morals
of the public. 1 will take a minute
more. I would submit to the hon.
Minister that if our Government are
willing they can bring about vasl
changes in film industry and if the
Government take initiative and pro-
duce good pictures with a view to
development and progress and raise
the moral standard of our society. Such
pictures can surely be produced.

1 wanted to say something more, bu:
I have no time. It the hon. Ministe:
thinks it proper I will send him my
suggestions in writing. I thank you,
Sir, for giving me extra time.

Shri Amolakh Chand (Uttar Pra-
desh): I am gratetul to you, Sir, for
giving me an opportunity to speak on
the Information and Broadcasting
Ministry with which I h@ve the honour
to be associated for a few years. At
the outset I would congratulate the
hon. Minister—who is himself a jour-
nalist—and his officers for their active
co-operation with the Press and ;or
producing good films as also opening
more Radio stations. It goes without
saying that the responsibility of an
Information Ministry is superb, and I
have only to suggest that if the hon.
Finance Minister gives his helping
hand in the matter this country would
make a name even in publicity. I
would like to point out that it is but
necessary that the Minister of Infor-
mation should be either a Cabinet
Minister o# a Minister who deals
independently with the policies of the
country. As hon. Members are
aware, in all the other countries the
Ministry of Information and Broad-
casting is either with the Prime
Minister or with a Minister who has a
hand in formulating important policies.
To put it very mildly, it is necessary
that for the proper functioning of an
Information Ministry the person in
cnarge must be able to maintain a
close liaison between the public and
the Government. The function of
this Ministry is to keep the people
infrrmed of the gctivities of the
Government and keep the- Government

informec of peopln’s reactions to the.

puliclies ot Govirnment. It any
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Information Ministry is not able to
Keep the Government and the people
informed of their mutual activities, 1
would submit that that Government
cannot exist for long. There is
another difficulty which we find about
the Ministries of Information not only
at the Centre but in the States, name-
ly, the people for whose benefit the
money of the taxpayer is spent, are
not kept informed ot the Governmental
activities. Various schemes and plans
for the benefit of the people come as
a surprise to them and as an accompli-
shed fact, when it is too late to make
any useful suggestions.

A point on publicity which I would
like to impress upon hon. Members is
that in 1948, to my mind, a wrong
step was taken in Dbifurcating the
External Publicity section away from
the Information Ministry. External
publicity is meant mainly to help the
Government in making the country
known abroad. If there is a bifurca-
tion of external publicity from internal
publicity, it is very likely that the
salient points on which the Govern-
ment is deliberating may not be
publicised in foreign countries.

Having said this, I would like to
make a few observations and sugges-
tions. Other hon. Membkers have
already made suggestions regarding
the All-India Radio and the Films
Division. The Films Division, as 1
said at the outset, has done useful
work. Hon. Members here might be
aware that the documentaries produc-
ed by the Films Division as also the
newsreels, are very popular in both
the rural and the urban areas. 1
had an occasion some time ago to visit
some of the rural and urban areas
and everyone I met praised these
films and asked why the Government
was thinking of closing down the
Films Division. I myself had an
occasion to see the working of the
Films Division very closely. 1 find
that the documentaries produced by
the Divistion, like Rajasthan, Mewar,
Malaria, Kashmir, were praised even
in the Film India magazine which had
taken a particular fancy to eriticise
the Films Division. Persons in the
know of reality will bear me out when
I say that these documentaries have
deflnitely served to popularise the
Government in the rural areas parti-
cularly. In U.P. we are running 3%
film units and the dally attendance at
these shows is between 700 and 1000 -
every evening. Therefore, 1 would
request that instead of the decision to
close the Films Division, Government
should produce 1in the place of the
reduced number of 36 documentaries
and 36 news-reels at least 60 each.
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So, instead of the number being reduc-
ed from 52 to 36, it should be increased
to 60. -

I shall give you an instance of the
utility of the Films Division. The
Indian Council of World Affairs held
a Pacific Relations Conference in
Lucknow and delegates from various
countries numbering about 150 visited
Lucknow. They wanted to know
what India was historically and cul-
turally. If the Films Division had
produced such documentaries, at least
those delegates would have had the
advantage of seeing them.

Now, a word about the way in
which the Film Censor Boards are
working. At the outfet, I may say
that I have no liking for films., But
when I had occasion to work on the
U.P. Film Advisory Committee and had
to see various pre-views I came to
the conclusion that the celluloid on
which these fllms are produced is a
criminal waste. I would like the
hon. Minister to lay down a definite
policy that only pictures that do not
tend towards immorality would be
permitted. This policy should also
be publicly announced.

As regards the A.ILR. Advisory
Committees, I would like to suggest
that the Advisory Committees in some
stations are not ‘functioning properly
for the simple reason that persons who
are put on them are not well acquaint-
ed with the regional languages. It
the hon. Minister so desires, I can give
him instances.

Then the remuneration = which
artistes are getting deserves considera-
tion. The artistes should also get
provident fund.

On the A.LR. we are spending Rs.
one crore and 26 lakhs, against a
revenue from radio licence fees of
only about Rs. 75 lakhs. I would
like to suggest that a licence fee of
only Rs. five may be levied for local
sets. By doing so, you will be giving
an opportunity to people to hear the
local broadcasts and take full advant-
age of the A.LLR. programmes. This
would also make the A.LR. self-
sufficient.

Another matter which I also raised
during question-time is that some film
producers have taken it into their
heads to approach the A.ILR. and get
their fllms popularised through it by
playing the songs. The hon. Minister
in reply to my question said that he
had no information to this effect.
What I would lke to suggest is that
the ALR. is paying Rs. two lakhs te
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the gramaphone companies every year
far popularising their records. Simi-
larly, either these fllm records are
banned or if they are to continue,
they may continue only on payment.
This would add to the revenues of
the A.LR.

Lastly, I know that the relations
between the Press and the Ministry
have been very cordial and the
Government of India did get sufli-
cient help from the A.N.EC. As
we all know, a parallel. Working
Journalists’ Federation has been
established and working journalists
are taking paft in it. I would
request the hon. Minister to give his
helping hand to this institution also.

Shrimati Durgabai (Madras): Is the
licence fee of rupees five that the hon.
Member suggested for local sets in
addition to the usual fee of Rs. 15?

Shri Amolakh Chand: At present,
we have three types of licences: the
commercial and dealers’ licence; the
community listening licence; the
ordinary licence (of Rs. 15). By
owning the last type of licence, one
can hear all stations of the world
including India. But there are local
sets, which particularly in UP. the
Government is producing at Rs. 60 to
80 a set. I suggest that for these
local sets which cannot reeeive other
stations, only a licence fee of Rs. flve
may be prescribed. People who are
interested only in local items of the
A.LR. broadcasts can listen to them
at a cost of Rs. flve per year.

ﬁeo.&om: ﬂ'&m
¥ 7w ® W AT ¥ fed g
g fe oo @ g8 wraw W
wr W frar | gufe go @I
(House) # 7g &1 agen wrowr §, aY
# & aodr qr@ W gy W gw}
& sywyr wem, arfe o gat safer
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tors’ Conference) 7 #' wewtt
O ang § W gawr fow
fvar &1 sor =gfsie (News print)
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(Deputy Principal Infor-
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ywa7 (Information Officers)
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dma awgx (Armed Forces
Information Officer) s% &
worvaw wwak (Information
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AHAT | € qJE T FEHTA THAT
Ay 7 4 &, 3fFr Iv # fireefy
7 aff foar g | xefed A
faeit t fr T wifr & aw
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wa & wrewifen (Broadeast-
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@iyt sl aad w@d W gwan
¥ @y arfY o gwA & 1 Afany &
fodt &Y ar farer & fo, W ag &
s (Programme) &t a3x
yag ar ara § 1 foow  faat
aoifemr. Wear  (All-India
‘Radio) & st wmw gg, W #
oft g el AT faeget €
fer Wt I ww® A FEgr oW
aFar, Wits qod T T ATEAE
T8 a1 | ¥wer @Y, UNE e A
e, 99T, g a1 qrawas g @, W
% ¥ amEE A qg & i arew e
N agw, @rarfaw o faoTesw
11 @ gz wmwry fady @ fe
feeely Moy w@dww & fgfr P
7 Xu gray § w1 ot oY 2 v 3w
i gugm & oy wifgd 1 7
amm & ¥ e 7§ A & oo
Tedl £

g 1 & gew (House)
®) sqrer gAT (% wrg AdY § O
wuw fear ot fow & IR AR



2

0440 General Budget—

[ ®o ®o wqry ]
fow fr o W Ruwr waw
R wfgd | @l & af g
W S ¥ A TR AT
argaT g, AT ag afie wr g
fe ag @ I v & W w2w
g | fad war § %y W<
T wET HIfE AT e
¥ T AT AN DT ATEAT |

(English translation of the above
speech)

Shri K. K. Vyas (Madhya Bharat):
First of all I thank you, <Sir, for
having given me an opportunity to
speak. Although, it is the first
time I am speaking here; yet, I would
like to express myself in the least
possible words so that other . hon.
Members may also get opportunity
to express their views before the
House.

It is an admitted fact that the heavy
burden of establishing contact bet-
ween the people and the Government
lies on this Department. It is indeed
a matter of regret that the common
language of India should have been

ignored by this Department. I do
not mean that this Department has
not paid any attention to Hindi

language. I have before me last
year's report in this connection. I
know that this Department has pro-
gressed under the Ministership of
the hon. Shri Diwakar and Hindi
newspapers have also been given a
proper place among others. But I
am of the view that there is more
scope for its further development and
as such more opportunities should have
been given to it. As, for example, I wish
to place certain facts before the House
by which it will be clear that Hindi
is being ignored. Inthe first place, the
important reports of the Government
are not given to the Hindustani news-
papers with the result that the English
newspapers, which already have more
than enough material cannot print
them. Thus these reports do not find
place in those Hindustani newspapers
also which have a wide circulation
among the masses. Secondly, although
contact is established with the repre-

sentatives of even the ordinary
English newspapers, many other
Important Hindustani papers are

completely ignored. So far as I
could know in this respect, the central
Advisory Committee has recommend-
ed to recognise for this purpose such
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newspapers alone as have got the
minimum circulation of 10,000, and
probably the Government are also
acting upon that recommendation.
But to my mind it is anything but
proper. The All-India Editors’ Con-
ference, which has been recognised
by the Government, has also objected
to it. At present newsprint is scarce.
Everyone would like the Government
to pay their special attention to these
newspapers whose number  has
considerably increased with the ad-
vent of freedom. .

At this I am reminded of a parti-
cular thing. In reply to a question
as to what was the number of the
Information Officers here, the number
was statcd to be as follows: 8 for

- English, 3 for Urdu, 3 for Hindi and

one eac1 for other languages like
Gujrati and Tamil etc. I think prob-
ably Government Information Officers
have also been included in ‘it. This
cadre consists of one Information
Officer, four Deputy Principal Infor-
mation Officers, three Information
Officers for English at Calcutta,
Madras and Bombay and eight are
here. Apart from these, one Armed
Forces Information Officer and two
Information Officers are in the Defence
Department. For Hindi there are
only one Information Officer ?nd two
Assistant Information Officers: Thus
there are flve Assistant Information
Officers for English who have not
been accounted for. I, therefore,
understand that the situation has not
changed with the achievement of

Independence. Not only this, the
strength of Hindi Translators has
been decreased by 50 per cent. There

were formerly four Hindi Translators
in the said Department; now only
two are being retained while no such
reduction is contemplated in case of
1Urdu or any other language Trans-
ators.

The third point is that more progress
should be made with regard to the
advertisement appearing in the Hindi
newspapers. Fourthly, the Government
are totally unaware of the contents
of the Hindi newspapers. So far as I
know the cuttings cf English news-
papers alone are submitted to - the
Officers and considered by them. Some
times very important items are publi-
shed in the Hindi newspapers but it is
not known as to what the Govern-
ment do and consider about those
things. To the best of my knowledge
Government are treating the Hindi
newspapers with utmost indifference.

I have come to know that the edito-
rial notes of the Hindi newspapers are
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put_before te Hom. Prime Minister
and he just throws a cursory glance
over them. But the various other
depariments of the Government do not
even care to do so much. 1 hope the
‘sovernment will not ignore these news-
papers but will also act upon their
views. Same is the case with Hindi
publications. During this year there
has been progress in Hindi publications;
but more literature in Hindi should be
published and made available to the
people.

Now, 1 come, to Radio Broadcasting.
The success of - Radio broadcasts is
judged by the extent to which they
attract and hold the attention of the
listeners. The success of every kind
of programme—be it recreational or
educational—is judged by this very
standard. Though all the speeches
broadcast in the past by the all-India
Radio were serious and thoughtful;
yet they cannot be said to be successful
because of delivery being not good.
Good voice, interesting style and simple
language are not the only qualities
required for a good speech; it is also
essential that the manner of speaking
should be effortless, natural and appeal-
ing. I have come to know that the
Hindi Department of the All-India
Radio has made considerable progress
in this respect and as such it deserves
all praises. The same is true with
regard to music.

Sir, you and' this House may be
aware of the fact that the hon. Minist-
er of Food had delivered a speech in
the course of which he had spoken
very highly of Malwa, its institutions
and the music thereof. Those who
have gone through the report of the
Information Officer know that the hon.
Minister of Broadcasting has made
efforts to. open new broadcasting
stations all around. But what consti-
tutes about one fourth porfion of the
whole country—I mean the area
comprising of Vindhya Pradesh, Rajas-
than and Madhya Bharat—has so far
not been given any attention despite
an urgent necessity of opening new
broadcasting stations in that zone. I,
therefore, wish tQ draw the hon.
Minister's attention to these facts so
that he may take positive steps to that
effect. I do not want to take more
time of the House and so I close.

Shrimati Ammu Swaminadhan
(Madras): I would just like to say a
few words with regard only to the
Broadcasting Section of the ‘Ministry
of I and B and I speak as a layman.
who is one of the listeners in this
country of our broadcasting.
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I do congratulate the hon. Minister
for the very impressive and excellent
1eport he has placed before us. But,
may I say, facts and figures are all
very well on paper. They do make
very impressive reading. But in spite
of this impressive reading of the drcu-
ment they have put out, I find _that
as far as listeners are concerned, India
nas a very low percentage. It 1s very
aitlicult to understand why this is so,
and I would like to ask the hon.
Minister why broadcasting is really so
mnetfective in this country. With India's
population we should have lakhs and
iakhs ot radio sets, but 1 find that the
uumber of radio sets in this country,
compared to other countries, is pathe-
tically low. I understand in Eur-
opean countries and America they
have about one set for three or four
of the population, while in India it is
only one set for every seven or eight
hundred. What is the reason for this
I would very much like to know.
do not think it is really because of the
economic factor, because I understand
there are more motor cars in our
country than radio sets. I feel that
the reason there are so few radio sety
is because peoplé have not become real-
1y interested in listening to the radio,
and that is due perhaps to the pro-
grammes not being interesting enough
1or everybody. It may be that people
who are interested in culture, and
are cultured, or those interested in
music, or those who are interested in
certain very highly technical subjects
which are being broadcast might find
them interesting. But, we want every-
body in this country to get interested
in broadcasting. And this is what I
feel the Ministrv has failed to do.

I know we got the A.LLR. as a legacy
from our former Government and
there always was a certain amount of
prejudice because everyone felt that
they were not able to say what they
wanted tQ say, because it was a Gov-
ernment-controlled machinery. Hut
today the Government is our own Gov-
ernment. So everyone should become
interested and utilise this very useful
machinery of radio. I do feel that
something must be done about this.
The programmes cah be made more
attractive.

We were told some time back that
even the publication, the Indian Lis-
tener is not a self-sufficient concern.
Surely, the Indian Listener which
must be subscribed by many people
should be able to pave its own way.
While going through the Listener the
other day I was surprised.to find thet
the timings have en changed like
the Railway time-table, instead of say-
ing 9.30 p.m., as they used to say,
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they now say 21'30 and it reads as
2130. One is left to calculate for
oneself. 1 do not quite understand
why this change was found necessary.
Surely a time-table itself is puzzling
enough for us; why add the Indian
Listener also to it. I am afraid I have
absolutely tailed to understand the
reason for this.

With regard to increasing the num-
ber of radio sets, a real drive should
be made and if we can double the
number of radio sets that we have in
India today I am sure Broadcastling
will become a self-sufficient depart-
ment and the Ministry need not go to
the Finance Ministry for more funds,
nor will it be necessary to impose eco-
nomy cuts. Because, the All-India
radio snowid De seu-sullclent  uul,
ana 1t wiy pecome SO 1L we take a
littie more trouble. 1 teel tnat in a
Coulilly uKe ours, where tnere gre so
many uneducaled anda iluterage people,
vroadcasung nas’ a tremendous role to
piay. I we have programmes which
are enjoyed and maae use ot by the
peopie 1 the rural areas, that in 1selt
wil npave a very good eaucacive value.
1 1eel tnat tnis 1y fivl wone. L0 guote
anoiner country, i uaderstand that
Soviet Russia has over seven lakhs ot
comununity recgiving sets installed on
collectivé farms anu otner nooks and
corners of the country. We may not
pe aple 1o Introduce the same num-
ver ol sets in this country, but [ feel it
13 tume this WMinistry thougnt a little
more about our rural areas and gave
up thinking o1 the urban areas &0
much. The urban area people have
all kinds ot taciities like newspapers—
there are more ot educated people
there who read newspapers etc.—and
they have all kinds of other tacilities
like schools, adult education classes,
night classes and so on, while in rural
areas il we really want our people to
advance the best way would be to iis-
tal more radip sets in rural areas. 1
am sure they will be used if the pro-
grammes are attractive enough.

1 feel that the Centre also should
give a direction to the Provinclal
Governments to’ take up .thxs particu-
Jar question of a real drive for mak-
ing people interested in radio pro-
grammes. I feel today, when we ave
going to face a general election very
soon, the radio will have a great value
in educating our people, -in  telling
them about the responsibility they
have to take up and making them
consclous of such.responsibility. I am
not in the least meaning that the radio
should be used for election purposes,
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but the Government should educate
the people as to what exactly the
elections mean and how the people
ot this country must use their rights
and responsibilities.

1 know that you are looking at the
time and I have also not got  very
much more to say. But you may
kindly give me two minutes more to
enable me to finish. I do not think 1
have taken much time of the House.
I want to point out that on the one side
we hear that the broadcasting system
Is extending, and on the other side
we see that it is contracting. I do not
know the reason for this. Every time
when questions are put about this
they say it is due to economy (rive.
1 teel that this economy drive, in res-
pect of this very great national utility
service, will in the long run not be
good for this country at all. I hope
the Finance Minister also will consi-
der this question and ‘give a little more
money for Broadcasting till it becomes
self-sufHcient,.

There was a question about joining
of different stations together, and it
has come to my notice particularly
in regard to the Trivandrum and Cali-
cut stations. Only recently these two
stations were opened as two separate
stations and now I understand that
they are going to be amalgamated to-
8ether and become more or less one
stution as ftar as broadcasting is con-
cerned. I have seen in the newspapers
and [ hgve also read the speeches by
people in both those areas, and I
know that there is a great deal of dis-
satisfaction among the public there—I
mean responsible peopie of Caliout.
L'hey feel that this is not the thing
they had hoped for. Instead of ex-
panding the Calicut station they are
now going to make it even smaller,
which [ think is a very great pity. 1
think the Ministry itself must nave
received many reports about tnis
inatter and about the agitation that is
taking place in Calicut today over
this matter. [f it is necessary to join

. these two stations together I feel that

it was wrong of the Ministry to have
opened two stations. They could have
explained then and there that on ac-
count of reasons of economy they
were not able to have two stations
and that it was enough to have one
stanonv which would give very good
reception in both places, all over
Kerala and other places also, and then
vpened only one such station. Now
Yyou have opened two individual sta-
tions, and after ten months or so you
are saying that you are going to have
only one station. These are small
things which make people dissatisfied.
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1 wish the hon. Minister will consider
all these things, and when they pro-
ceed about expanding they will really
explain, or if they cannot expand thev
will keep quiet about it and not say
they are going to expand.
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(Engiish translation of the above
speech).

Glatti G. 8. Musafir (Punjab): Sir,
the time given to me is not sufficient
to state all that I may have wished to
say on the subject under discussion. I
would, therefore, submit one or two
things only to the hon. Minister
through you. One of them concerns
the administration in general . while
the other is on the subject of langu-
ages. I feel a pleasure to note that hon.
Minister has made strenuous efforts
to effect an overall improvement in
his Ministry and that he has increas-
ed the number of radio stations. Per-
sonally he is a capable and learned
man and has had to do much with
literature for which reason too he is
enthusiastic in this particular vrurk.
We are simply pleased with
this achievement of his. Facts and
figures also prove that the increase in
the number of radio stations has been
made only in the post partition period.
There were nine such stations in all in
the whole of the united India. three
out of which have now been left in
Pakistan while six of them are siill
on this side of the country, and so
far my information goes, four out of
the total number happened to be locat-
ed in areas known formerly as the
Indian States. Two of these four
were in Hyderabad, one in Barodp
while the remaining one was at Tri-
vindrum in Travancore. To this num-
ber now as many as eleven more sta-
tions have been added. These eleven
stations have been located at differ-
ent places in the post-partition period.
It is a very significant matter and
deserves to be commended. I, how-
ever, must add that the mere opening
of new stations will not do. Out of
these eleven stations there is only one
with a transmitting capacity of five
kilowatts. The rest are all one kilo-
watt stations. Regarding one such
station functioning in the Punjab. I
have the personal knowledge that a
station of that type does not prove
much useful. I mean to say that a
statiog with the one kilowatt transmit-
ting capacity is futile for broadcast-
ing purposes in as much gs it cannot
transmit beyond a radius of twenty or
thirty miles and that it can function
in only a limited area. Take for ins-
tance the case of the Jullundur Sta-
tion. T.ooked from the viewpoints of
the Punjab’s position as a border state
and the general situation in Kashmir,
Jullundur is a very important centre
in the Punjab. But I do not say so
in the case of the Punjab alone. 1
say it in general. A one kilowatt
transmitting station requires an ex-
penditure of four and a half lacs of
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rupees. But ‘it will entail not very
appreciable increase in that expendi-
ture, should a five or gix kilowatt
transmitting station be set up instead.
thereof, Apart from the difference in
price of the transmitters, the increase
in the routine expenditure will also
be not more than & lac of rupees.
Should, therefore, the power of the
transmitting stations be increased, the
expenditure so incurred will _prove
more useful in comparison to the ex-
penditure that is being incurred at
present. An auxiliary transmitting
station has been set up at Amritsar to
strengthen the Jullundur station. But
had the expenditure incurred on that
auxiliary station been utilized in in-
creasing the transmitting capacity of
the Jullundur station, it would have
served a more useful purpose. ¥rom
expenditure viewpoint, therefore, it
does not result in any substantial in-
crease in the expenditure. In parti-
cular it is very necessary that the
power of the transmitting stations
located in the border states is increas-
ed. It is a matter of satisfaction to
me to note that one of the two ten
kilowatt transmitters available with
the Government is going to be install-
ed at Shillong. It is a good thing,
because the state concerned is a border
one and their need is justified. The
other transmitter is, however, propos-
ed to be installed at Nagpur. I am
unable to see why it is so decided. I
do not say it out of any jealousy nor it
is my contention that Nagpur should
not have a powerful station. I wish
only to state a simple and straight
proposition. Priority in these things
should have been given to places
where the need is gepuine. I am
thereby referring to the border states.
As was settled before, Jullundur
should have been given priority over
Nagpur. Some time back when the
hon, Minister had visited Jullundur,
1 also happened to be there. He is
aware of the urgent need of a more
powerful station there which may
cover the whole area covering the
entire Punjab and Kashmir.

A major difficulty experienced in
the case of the Punjab is that til]
they have their own powerful station,
they are unable to broadcast to their
people news and other programmes
in their own language which they
understand fully. About the Punjab it
may be saild that it is not a Hindi
speaking province but the language
actually spoken there is not pure
Punjabi even. In the part -called
Haryana Prant. comprising of Gurgaon
and Rohtak, the spoken language is
very much akin to Hindi. In order,
therefore, to cover the needs of &l
areas extending upto Kashmir and
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its surroundings, it is necessary that
the Jullundur Station be made so-
powerful as to have arrangements for
broadcasting programmes written in
Punjabi and simple Hindi which may
be understandable to the people at
large in those areas. Probab. on
some previous occasion I had quoted
a high Madrasi officer remarking tuat
our soldfers like to listen to program-
mes broadcag from Pakistan more
than those  broadcast from the
A.LR. stations. It was so because
they do not understand the language
of the A.LR. The humourous items
broadcast [rom Pakistan Radio also
contain references to our language. In
the course of these broadcasts they say
that it Is Radio Pakistan whose langu-
age is understood by all, it is nrot

R. whose language is understood

only by the speaker himself. It s
correct to a large extent. A little bit
of improvement is required to be
effected in this respect. In the begin-
ning a very difficult type of Hindl used
to be broadcast. It is comparatively
simpler now. Still broadcasts from
the Delhi Station and some other sta-
tions of the A.LR. continue to be
couched ‘in such difficult Hindi words
_that leave aside the Punjabis in gene-
‘ral. even the Haryana Prant people,
who profess to know the language,
are unable to understand it. I am
not left with much time, but I must
emphasise upon the horn. Minister to
ma?(e the Jullundur station more
powerful. At the time they are re-
ported to possess four fifty kilowatt
transmitters which, I some time back
came to know, have been in their
possession for the last two and a half
years and have not been installed
anywhere. They have suffered some
loss also on this account because the
valve of a radio transmitter becomes
out of crder and cannot function if
not put to use for long. It is just
possible they may have already gone
out of order. One of these has, no
doubt, already been installed in Cal-
cutta. T will therefore. request the
hon. Minister to install one fifty killo-
watts transmitter in Jullundur rather
than to allow them to become useless,
and thus cover the entire area upto
the Punjab and Kashmir and even
Pakistan. It should be so done as
to provide an attraction even to the
Pakistanis and make it possible for
them to understand our language. Our
armymen should be induced to listen
to our own radio programmes ins-
tead of the Pak Radio items.

I will take a further couple of minu-
tes on the subject of the Hindi Advi-
sory Committee. An Advisory Com-
mittee under the Chairmanship of the
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hon. Minister himself has been sat
up for the propagation of Hindi. It
gives me pleasure to pote that the
personnel of the Committee is not res.
tricted to the Hindi speaking areas
alone and that it includes persons
from the non-Hindi speaking areas as
well. It can show only one thing—
it is that Hindi is really our National
Language. The language should be
made a universal one and to that end
the co-operation of fhe people from
non-Hindi speaking areas should be
sought by giving them representation
on ‘the Committee to represent their
viewpoint, so that Hindl may easily be
evolved into such a type of nationa'
language which is at once easy and
understandable to all. As such I will
like to point out to the hon. Minister
that the Punjab too is a non-Hindi
speaking state. It is equally correct to
say that in one part of that State a
language is spoken which is very much
akin to Hindi in form. The Punjab
holds a quite different outlook on the
issue of Hindi and, as such, a repre-
sentative from the Punjab should also
be taken on this Committee. I do not
suggest it out of any narrow provin-
cial considerations. But I am stating
a fact and that too because I consider
it to be in the interests of Hindi it-
self if Punjab’s viewpoint with regard
to the national language is also ob-
tained. It is necessary to take a ve-
presentative from the Punjab in order
10 know as to what type of Hindi can
be popular with. the people in the
Punjab.

I close after re-emphasizing the in-
clusion of a representative of the
Punjab in the Advisory Committee on
Hindi so that the Punjab’s veiwpoint
may also be before them. I hope the
hon. Minister will accept this sug-
gestion.

Shri §. N. Sinha (Bihar): My friend,
Mr. Deogirikar in the course of his
speech has expressed disappointment
with the activities of the information
Section of this Ministry. I entirely
share his feeting. I feel, and the hon.
Members of this flouse are also aware
that there is a growing volume of mis-
informed criticism of the Government:
The reasons are quite clear. Full in-
formation of the policy of the Gov-
ernment, the reasons for adopting
such a policy, the activities of the
Government and their achievements
are not sufficiently publicised. Gov-
ernment has to keep the people in-
formed of their activities so that they
may not be misled by misinformed
criticism. This particilar responsibi-
lity is that of the Press Information
Bureau. The Press Information
Bureau is responsible for the publicity
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through the Press. It issues press re-
leases periodically. From the reports
submitted to us by this Ministry, we
find that during the year under re-
view about 8,000 such releases were
issued by this Bureau. I am curious
to know, and:I would like the hon.
Minister to inform us as to what per-
centage of the material supplied
through these press releases have
actually found publication in the
newspapers.

We are aware that on account of
shortage of newsprint, there is very
little space available in the news-
papers. -In order to take the fullest
advantage of the available space, the
" Bureau has to see that the Statements
and other matters which have to be
published are published in a condens-
ed form, instead of wordy statements,
as is the case at present. We flnd
that these releases contain statements
of hon. Ministers or Government com-
munique. In view of the difficulty
about newsprint and space in papers,
I suggest that the Bureau should con-
centrate on publishing the statements
containing policy announcements or
other important announcements in the
releases instead of statements made by
hon. Ministers at formal meetings or
at informal functions. Unfortunately,
we find that routine methods are even
now followed in these days of develop-
ed methods of publicity. These
should have been given a go-by long
ago. Then, again we find that uwut of
the £2,00Q press releases, only 120 spe-
clal feature articles have been pub-
lished. This shows that no special
attention has been paid to this side
of propaganda or publicity. I beg to
submit to the hon. Minister that more
and more attention should be pald to
this aspect so as to publicise our spe-
cial achlevements through special fea-
ture articles or illustrated articles
which would make our publicity work
more effective.

Secondly, as has been already point-
ed out, due to shortage of newsprint,
we find it difficult to get enough space
in the Newspapers for the insertion
of our press statements. Therefore,
it is necessary that the Bureau should
introduce a weekly feature in which
the important activities of the week
may be spot-lighted. These weekly
releases .may find space in the Sunday
editions of the newspapers which have
got comparatively more space.

It may be remembered that Govern-
ment have lauched upon a number of

development projects and schemes.
They have taken up many river
valley projects. There is a lot

of criticism that the
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have been extravagant in this re-
gard and - that sufficient progress
has not been made. I would re-
quest the hon. Minister to take ncte
I would suggest that
the press bulletins should concern
themselves in publicising the actual
achievements and not what the Gov-
ernment aspires to achieve. So far,
we have only been giving out what
we intend to achieve and what our
agpirations are, but not what our
actual achievements are. I think we
can profitably send our Information
Officers_to the areas where these pro-
jects are going on. They can see
things for themselves, take advantage
of that and issue special feature arti-
cles, which may also be illustrated.

I would request the, hon. Minister
to pay mare and more attention to the
language newspapers. It is well kncwn
that in the smaller towns and in the
rural areas, only language newspapers
are read and our press releases should
find place in these papers rather than
in the English papers.

Now, I come to the Publication
Division. Mrs. Kamala Chaudhuri
said that these publications, like Ajkal
March of Time, should continue. Per-
sonally, I feel that we are havi a
spate of such journals and magazines
issued on \a commercial basis hy pri-
vate enterprise. It is no use entering
into competition with the private en-
terpreneurs. It would be much better
to confine our actlvities to special
types of articles spot-lighting our own
achievements instead of entering in-
to competition with persons who are
bringing out such magaZines on. pro-
fessional basis. Moreover our publi-
cations should be so priced as to he
within the means of a common man's
purse.

I would now like to take the point
taken by Mrs. Swaminadhan. She
said that we must have more radio
sets and that if we have more radio
sets, this depairtment is likely to be-
come self-sufficient on account of
more revenue that we would get from
the licence fees. My hon. friend Mr.
Deogirikar has also dealt with .{his
subject and he has drawn the atten-
tion of the hon. Minister to the fact
that we have got only 3421 community
sels in the rural areas which serve
about ten lakhs of people. I would
impress upon the hon. Minister to see
that these community sets are produc-
ed at a cheaper cost so that the Stute
Governments may purchase them and
distribute them in larger number _1in
larger area so that more people ~outa
be served.
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Then, I come to the point which
my hopn. friend Mr. Amolakh Chand
raised, that this is a very important
department. It appears to me  that
this department has not been given the
importance and the attention that it
deserves. A.iually speaking, the In-
formation Ministry has to be pnsted
with the aectivities of the different
Ministries so that they may be uble
to call out all the important things
and issue press releaseg or get them
published in the newspapers. I wouid
urge upon the Government to give this
Ministry the necessary status. -

Before I conclude, I would l'ike to
make one more suggestion to the hon.
Minister. This department is a spe-
cial type of department.® It should not
be run on a purely administrative
basis. On the other hand, I would sug-
gest to the Minister to constitute him-
self along with his Ministry as a sort
of a body of advisers to be able to
guide a body of experts who are actu-
ally working in the various branches
in the Ministry. It would be much
‘better to associate a panel of top-
ranking journalists to give advice to
the Ministry as to how this depart-
ment could be well and efficiently run.

Shri Kesava Rao (Madras): I want
to make a few observations on the
working of this department. The
Information Ministry is supposed to
be the most important Ministry be-
cause the publicity of the entire ad-
ministration and tke working of the
Government depends upon the work
of this department. But, I am sorry
to see that in the Demands, the am-
ount allotted to this Ministry is .only
24 crores. If we want this Ministry
to work properly, this amount is too
small. I do not know whether ex-
ternal publicity comes wunder this
Ministry or not. Today, our external
publicity is ' not properly organised.
Even in 1948, the hon. Prime Minis-
ter, in answer to a question, said that
external publicity is in the initial
stage and the Government are taking
every step tp strengthen and orga-
nise this. Even today, this publicity
section is in the .same position in
which it was in 1947.

5 PM.

I want to say. only a few words
and they concern the broadcasting
section of t‘th:; Vijayfwalda ;tatiog.
I have go ocuments in m -
sesegion and probably the ﬁg .
Minister also has got coples of
these documents, which show how
this station is working to day. The
House is aware how this Vijayawada
station was established. It was a
long desire of the Andhras to have
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that station and with great difficulty
we were able to get a station in that
place. But now I am sorry to say
that the station is in charge of a man
who does not know Telugu, does not
know the culture of the Andhras also.
Recently there was a conference of
the Andhra Gana Kala Parishad and
those responsible for this conference
wanted some co-operation from the
All India Radio Director. But I am
sorry to say that that Director never
cared to give an interview or to
speak to them or discuss about the
programmes.

Another document that I came
across shows that the Telugu pro-
grammes in this station come after
9-30 in the night. From 9-30 p.m. to
10 pm. or 10-15 p.m. is the Telugu
programme at this Station. This sta-
tionp we know, is intended to develop
Telugu culture and Telugu or Carna-
tic music. But I am sorry to say
practically Carnatic music is being
neglected. To-day the artistes who
take part in this station are drawn
from non-Andhras. For the past seve-
ral months I have been observing the
programmes of this station and 1
could not find even a single Andhra
artiste singing from this station or
taking part in any Telugu program-
me. It is at night at about ten o’clock
when people go to bed that the Telugu
programme is given.

Another thing about the Andhra
Gana Kala Parishad. The persons
connected with it wanted some Telugu
programmes and the! Directer in a
press Interview is reported to have
said that are very few Andhra artis-
tes. To-day, if we are to speak of
the Andhra language or the Telugu
language and Telugu or Carnatie
music, we can say that there are many
great muscians in this language, like
Sangitaratnakara Dwaram Venkata-
swami Naidu and others. Actually
Carnatic music is supposed to have
had its origin in Telugu. That being
the position, when the members of the
Gana Kala Parishad went to the Di-
rector they were kept two furlongs
away from the office of the Director
and the peon was asked to close the
gate. After standing there for an
hour the people wanted an interview
with the Station Director and at that
time an officer came to reply to the
members of the Gana Kala Parishad.
He asked them, “What is this Paris-
had? What is there is going to be a
conference? How does it matter to us
if it is a provincial organisation? Is
this radio station intended for you
alone? You cannot see the director.
He cannot be at the back and call of
every Tom, Dick and Harry. If you
are gentlemen, you would not have
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been called here without fixing up an
appointment. The Director cannot see
you and he will not see you. I refuse
to tell you whether the Director is in
the office or not”  These were the
words used by an officer of the sta-
tion and this is the fate of the Telugu
or CarnatAka music in the Vijayawada
station. 1 think a representation has
been made to the hon. Minister in
charge of Broadcasting with a request
to look into the whole matter. I ho
steps will be taken to see that the
Andhra culture and Carnatic music for
which this station was started are
really developed in this station.

[MR., DEPUTY-SPEAKER in the Chair].

The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
In the first place, I thank the hon.
Members who have taken part in this
debate and who after surveying the
activities of this Ministry have offered
some valuable suggestions along with
some criticism, part of it justifiable
and part of it completely unjustifiable.
To take the last speaker first, I would
like to say that it is not possible for
me to accept the sweeping allega-
tions and eriticisms offered by the hon.
Member. I know something of the
quarre! that started in Vijayawada in
connection with the Gana Parishad at
Rajmahendry. I have the papers with
me and I am investigating the matter.
But as regards the negligence of Car-
natic music or Telugu talent, I do not
think that Vijayawada Station is cate-
ring to any other talent and any other
music than Carnatic music and Telugu
talent. The station is predominantly
meant for it and it is doing its job.
As regards the station director, it Is
an administrative post and we do not
restrict those posts {o people coming
either from that region or knowing that
particular language. They are liable
to be transferred from station to sta-
tion. It is an all-Thdia service and
we 'cannot restrict it to persons know-
ing one particular language. It iz the
same case in many other stations.
For instance at Dharwar it is a Mara-
thi man who is manning that station.
But if the programme assistants or the
programme executives who are respon-
sible for the programmes are people
who do not know the language or do
not know the culture of the place, I
think that would be a justifiable cri-
ticism,

Now, as regards the Gana Parishad
itself, recordings were taken and it
was covered, but unfortunately the
programme that had been conceived
by the organisers could not come off
:;:d could not rise to the height and
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to do. But that might be an unfor-
tunate circumstance.

Naturally enough, hon. Members
have stressed that the Information

and Broadcasting Ministry should

work more actively and expand its
activities much more in all its dift-
rent branches. I am one of .those
who feel that this should be so. Bul
we have at the same time to cut the
coat according to the cloth available.
We must streteh” our legs to the
extent of our bed. These are \very
homely proverbs which every one of
us knows, and therefore this Depart-
ment or this Ministry must also share
and take the responsibility ol seeing
that much is done, little is spent and
great achievements are before the
country. There is a small story of a
demand for a good cow which should
not eat much, never kick, never com-
plain, but at the same time give not
only enough milk, but also good mil%
t{o boot. So. that is what is demand-
ed of this Ministry. But I promise
you that whatever can be done under
the circumstances, is being done and
will be done, and thanks to the officer
and 'the people who are manning this
Ministry, they have risen to the occa-
sion and in spite of veiry severe cuts,
1 think, we shall be able to give a very
good account of ourselves, at the end
of the year just as we have done dur-
ing the last year. I thank the houa,
Members who have paid us compli-
ments.

T would like to take up the different
activities which this Ministry is charg.
ed with, Most of the Members nati»
rally confined their remarks more 1o
the All India Radio. The ALR. .ls
really the biggest activity' that = s
taken up by this Ministry. I should
like {o say that it is not cestricted or
confined to publicity alone but it also
gives information, education and it is
also rvesponsible for the dcvelopnm: L
of culture, because it has to bring to
the ;nike and broadcast the begt
talent in drama, poetry and music,
both vocal and instrumental. The
criticisms that were levelled at this
particular activity of the « Ministry
were not quite correct or to the point

One of the criticisms was that the
stations have been multiplied, their
number has gone wup but there aie
not yet enough stations and also the
stations that are there are not work-
inf up to the standard. There is no
gainsaying the fact that India reguires
many more stationg and it requires
broadcasting in many more languages.
We are just now in the home services
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{Shri Diwaxar]

catering only to 14 Indian languages
plus English and also to some of the
dialects which belong to some of these
languages. If we dip into the general
?lan of development, we will see that
he A.LR. intends to cater to 76 lan-
guages which are spoken by more than
two lakh people each. hat is the
target. We do not know when we
shall be able to reach it. All the same,
attempts are being made to reach the
whole of India, to cater to every re-
gion and to see that broadcasts are
g:’vvn in as many langunges as possi-
le.

As regards the standard of the prog-
rammes, I should say that it is a
plant of slow growth. It is not very
easy to bring talent of a particular
type to the mike for the remuneration
that we ofler today. For instance,
some of the best talents keep away
frtom the A.LR. because they are not
paid enough. Il is not possible for
the A.LR. to go qut of its way and pay
as much as is demanded. Therefore
we have often times to cajole, try
to persuacle the best talent saying that
it is not for remuneration or money
that the A.I.R. is inviting an artjst but
in order that the public may take ad-
vanlage of the A:LLR. And [ must say
that some of the artists do respond to
this kind of appeal to them.

As regards programmes I should
like to say that there are FProgramrac
Advisory Committees attached to every
A.LLR stations and represceniatives of
culture. education, women as well as
people who know the rural side, and
all such people are included in these
Advisory Committees. 1 think progres-
sively we have been able to improve
the standards of our programmes Mere-
iy the number of sets is not the test for
saying whether the programmes have
improved or not. We have unfortunate-
iy started very late in radio broadcast-
ing. We cannot compare purselves
cither with England or America. The
countryside in our land is une}ectrl-
fied and therefore it is very difficult
for people to buy sets and use them.
{An Hon. Member: What about bgttery
sets?) These are the difficulties in the
way bul even so we are adding 10,000

sets per month. We started in August’

1947 with only 2,05263 sets. Today
we have 5,44,250 sets and the increase
is at the rate of 10,000 sets per month.
As regardg battery sets they are un-
fortunately & little costly” and it is very
difficult for people to buy them. The
people’'s buying power has also to be
‘taken into consideration. If all these
things are considered I think we are
progressing. Very recently we have
set a target of one million radio sets
to be redched within two years. I
must say that the manufacturers as
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well as the dealers and the assembling
plants are co-operating with us in this

atter. We shall be able to reach
tle target if all goes well with this
plan......

Shri 8idhva: May I inform my hon.
friend that Switzerland with a popula-
tion of 20 million peqple has one
million radio sets?

Shri Diwakar: I know all that and
therefore I said that there is no com-
parison.

There was a suggestion as regards
the 50 k.w. transmitters and other
equipments that are lying unused. It
is true that for sometime this equip-
ment has been lying with us and we
have not been able to utilise it. i
need not repeat that financial strin-
gency has come in the way of our
going ahead with the development
which we planned and laid down.
Very recently the Standing Advisory
Committee of this Ministry decided
that we should take up that question
and that instead of importing any
new ten k.w. transmittets we should
try to instal these 50 k.w. transmitters
and thus use them rather than allow
them to deteriorate.

So far as Rajasthan and other areag
are concerned, all those parts of India
which were formerly called Indian
States are going to bc covered in the
next plan and naturally all these
areas will be taken into consideration.

As regards a  stronger plant  at
Jullunder it was long ago decided that
sur frontiers, should be treated with
some priority in this matter. But
unfortunately, because last year the
site for the capital in Punjab had not
been fixed, we could not come to a
decision as regards the place as to
where to instal this ten k.w. trans-
mitter. That is why during the last
year we had to plan for installing one
in Assam which is also a frontier pro-
vince and another in Nagpur for want
of a decision as regards Jullunder. In
the next plan we are taking up this
question and I am sure we will give
priority to these frontier regions.

Now I would take up the question
of the Publications Division. On the
floor of this House many a time ques-
tions have been asked as to whether
certain publications or the Publications
Division as a whole is self-supporting
or not. Is it bringing enough money
or not? Really speaking, if we want
publicity it is not always that publicity
will pay its way. I think we shoula
be very clear in our minds in this
matter, because returns on publicity
are not visible but are rather invisible,
In tnis connection, 1 would read out

" -
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.one or two sentences from what the
_Economist dated January 27, 1951,
wrote when the publicity d t
«of the Government of Britain was
.being considered. It wrote:

“Invariably when cuts are called
for, the pruner's eye lights on the
Government's information services.
They are the butt of so much un-
informed criticism that they are a
prime target partly out of native
distaste for publicity but largely
because they show so little visible
return for their cost.”

1 think these are remarks which are
-worth considering by us.  As regards
‘the A.LLR. and its being self-support-
ing, I have no doubt that if enough
‘time is given it will be self-supporting.
Even now, so far as the current expen-
.ses are concerned I have looked into
the matter and find that our current
expenses are met by the licensing fees
plus the import duties on radio sets
and spares plus what we get from the
publications.  The capital outlay no
doubt i1s Government's and the reve-
nues have not so far been adequate
enough to finance it.

As regards the Publications Division,
1 may point out that there are three
or four things which have to be taken
into consideration before wé think
that it should be a paying concern.
Many a time we publish things which
we want to publish, not because peopie
should buy.
mailing list of the Division which is a
formidable one. We have to supply
free copies, and if supposing we issue
about 3000 copies and out of them
about 400 have to be given free then I
do not think it would be a commercial
propoesition, even if the book is a
popular one. The third thing is
that we price these publications as
low as possible—we do not price them
high as other publishers do. And
even so, I should point out that the
revenues from the Publications Divi-
sion this year would be Rs. 4'5 lakhs
whereas the revenues last year were
only Rs. 2:5 lakhs. Some of the
publications have sold very well
especially India—a Pictorial Survey, o
which about ten thousand copies were
sold in ten month’s time, and India
in Maps of which ten thousand copies
were sold out in three months. I
need not go into more details. Now,
that being so, we should always look
at the Publications Division and publi-
city work from these points of view.

As regards the journals, Hindi as
wnl} as the. ngunx,onu, the’ March
Of.'gih is published specially for
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foreign publicity and therefore we
spend much money on the kind of
paper, on the type of writing and so
on, and naturally we could not expect
that it should be a paying proposition.
All the magazines that have
started were started at a time wi

.there was nobody else in the partic
flela and we have naow. contracted
our field of activities:ac¢ording to

circumstances, and toda®.-uwe’ have
only the Aj +..8 Hindi magazine,
then Bal Bhdpgti;”which is mainly for
children, and «March: of e and
one or two others. But. letitne say
that Bal Bharati has e up-in circu-
lation; it is about 11,500 today whereas
it was only 6,000 last year. And
Aj kal has gone up from 4,000 to 7,400.
So, the figures this year are more
encouraging and I think if we try a
little more and allow some time, they
may be -self-supporting in due course.
If we look at the Fublications Division
from this point of view, I do not
think there should be any disappoint-
ment about it. © Give some time to it,
and it will acquit itself quite well.

As the time at my disposal is very
short, I will now proceed to the Films
Division. I am glad hon. Members
have appreciated the retention of the
Films Division. "Many hon. Members
have spoken very highly of its acti-
vites.  Today I do not think we have
any other medium by which we can
approach the rural masses who live in
the remotest villages, Today the
documentaries that we produce and
our newsreels are shown in 3,000
tinemas 800 of them being rural
mobile cinemas which go from place to
place. In addition, 250 publicity
vans of the different States also take
advantage of these films and at a
modest calculation it is computed that
about fifty ‘crores see these films and
newsreels every year. Therefore, I
was glad that hon. Members appreciat-
ed the retention of the Films Division.
Though its activities would be rest-
ricted, still I think its retention itself
is something to congratulate upon.

As regards the suggestions made
regarding the Film Censor Board, I
know there is a very strong feeling
in this House that the feature films
that are produced in India today,
from the production point of view, are
of a very low standard. There.is one
view that feature fllms should have
pure entertainment as their objective, -
whereas there is also the other view
which was reflected in one of the
resolutions which got the ballot bui
did not get a chance of being discus-
sed here, which said that for the next
ten years all films from outside should
be banned and only educational films
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[Shri Diwakar)
should be produced in- India. Both
are extremes, Now, this partlcular

industry is such a big one in India
that its production is next only to

that in the United States of America. .

It has developed during the last few
years tu very great proportions. It
is a very potent instrument of convey-
ing ideas to the public, and therefore
it 1s but natural that hon, Members
should feel that things should impro-
ve, that it should be an influence for
the good along with giving entertain-
ment. Very recently film censorship
has been centralised. A central Film
Censor Board has come into existence
and they are addressing themselves to
this question, but we must remember
that in other countries, say, in U.S.A.
or in England, the film industry
controls itself. They have their own
standards and no film is allowed to
go out for exhibition unless that parti-
cular standard is reached. Of course,
they are following their own standards
—we cannot say those standards are
good for us—but unless that happens
it may require a lot-of time hefore a
mere censoring authority can bring
things to that high standard which we
all wish to attain, Very recently the
Film Enguiry Committee which was
appointed about a year or more ago
has submitted its report. on all the

. aspects af the film industry in l.dia

and that report is being cousidered by
the Government. That being so, I
do not think I should- go into that
matter turther. The Committee have
certainly given much thought to the

subject and have collected evidence
from all over the couniry.  Their
views and opinions are incorporated

in their report to Government and, as
I said, we are considering it.

Then, I come to the language policy.
About thls. [ may say that the recent

. Hindi Adviscry Committee that has

’

“ lookin,

been appointed - by the Ministry is
into the matter and in their
very first meeting they unanimously
came to the conclusion that maximum
of intelligibility should be the test of
the language used in the A.LR. The

A.LR. is not there as an Academy for
laying down the law for any particu-
lar type of language or for developing
any particular . school of thought.
Keeping before us article 351 of the
Constitution for general guidance, we
are developing that type of language
which will easily understood not
only by the Hindi speaking people but
also by the non-Hindi speaking
reople, because after all if the Hindi
anguage to become the lingua
franca it : is not only for the Hindi
speaking fitelis but for the whole of
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India. I would certainly remember
what my Punjabi friend said-..that
Punjab also has a particular pomt of
view in looking at Hindi.

I cannot close without thanking the
All India Newspaper ~Editors’ Con--
ference, which has been closely work-
ing with this Ministry, especially
during the difficult days of Indo-
Pakistan tension, All of you remem-
ber that they have established a kind
of Joint Press Committee of the-
AILNEC. and PN.EC. They are not
only cooperating but they are trying
their best to see that this kind of
tension is ameliorated or brought,
down to a far lower degree than that
of explosion.

With these few remarks, I commend
o she House the Demands that have:
m placed before the House.

Shri Ramaswamy Naidu (Madras):
May I ask the hon. Minister to give
us some information about an import--
art aspect of the A.LR., namely, the
installation of community sets. W'hit
help are they giving this year~ for
installing more sets and for reducing
the :pst of maintenance of existing
ones?

Shri Diwakar: This matiter is for
the State Governments. The Central,
Govermment is not installing thése '
community sets, but it is the Stalte
Governments that are doing it. = We
are urging them to spare more money
and effort for this purpose.

The question

Y

“That the respective sums not
exceeding the amounts shown in
the Order Paper be granted to the
President to complete the“sums
necessary (o defray the charges
which will come in course of
payment during the year endin
‘the 31st day of March, 1952, i
respect of Demands Nos. 59, 66
and 107 under the control of the
Ministry of Information and
Broadcasting.” - :

~ Mr. Deputy-Speaker:
is: ~ .

Y

The motion was adopted. .

[As directed by M. Deputy~Speaker
the motions for demands for grarts
which were adopted by the House are
reproduced below:—Ed. of P.P.].

DeMAND No. 59—MINISTRY OF INFORMA-
TION AND BROADCASTING

“That a sum not exceeding
Rs. 74,20,000 be granted to the
Presxdent to the sum
necessary to defray the charges
which will come in course of “pays



6470 General Budget—

ment during the year ending the
31st day of March, 1952. in respect
of 'Ministry of Information and
Broadcasting’,’

DEMAND No.' 60—BROADCASTING

“That a sum not exceeding
Rs. 1,76,48,000 be granted to the
President to complete the sum

- necessary to defray the charges
which will come in course of pqy-
ment during the year ending the
31st day of March 1852, in respect
ot ‘Broadcasting’.”

DeMAND No. 107—CarPrTaL OUTIAY
ON BROADCASTING

“That a sum not exceeding
Rs. 54,82,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Capital Outlay on Broad-
casting'.”

Mr. Deputy-Speaker: Before the
House adjourns, I would like to read
a letter that has been written to me
for being read out to the House by the
hon. Mr. Rafi Ahmad Kidwali.

is what he says:
“In Parliament tod I ques-
tioned the right of 1. 11 K.

65 P.S.D.
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Bhattacharya to speak in the
name of the All-India Postal and
R.M.S. Union. Prof. Bhatta-

. charya has just shown me a copy
of a letter from the Secretary of
the Union. He claims to have
sent me the original mtlmaungr
about the election of.
Bhattacharya as its President.
I had not seen this letter when I
was speaking in the House. I am
sorry and I will be thankful if the
House is informed of my mistake.
] regret it very much.”

Shri Kamath: Why could not the
Minister himself make this statement?

Mr. Deputy-Speaker: The Minister
wanted to make reparations before the
day was over. Both the practices
are allowed: I may do it or the
Minister may do it. I am glad that
the Minister, as soon as it came to his
notice, hastened with the statement to
the House. .

Prof. Bhattacharya rogse—

Mr. Deputy-Speaker: No speech is
permitted now.

The House then adjourncd till e
Quarter to Eleven of the Clock oa
Tuesday, the 10th April 1951,

€





